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LOK SABHA

Wednesday, December 13, 1978/Agra-
hayana 22, 1900 (Saka),

The Lok Sabha met at Eleven of the
Clock

[MRr, SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Losses Suffered by N.T.C. Eastern

*326. SHRI PRADYUMNA BAL:
Will the Minister of INDUSTRY be
pleased to lay a statement showing:

(a) total number of textile mills
under the Eastern Subsidlary of
N.TC. along with their location
(State~wise);

(b) whether the Headquarters of
the Eastern Subsidiary of N.T.C. is
located at Calcutta but the Chairman-
cum-Managing Director generally re-
maing at Bombay;

(c) the number of times the Chair-
man-cum-Managing Director visited
the Headquarter at Calcutta and the
number of days for which he stayed
there each time since 1-4-1078;

(d) whether the Eastern Subsidiary
suffered heavy losses and in Septem-
ber, 1978 tho montm, loss stood at
8s. 72 lakhs

(e) the main reasons for this heavy
Boss; and

(¢5) thgstepshkenorpmpoudb
‘be ‘taken, {5 improve mnnuement.
and marketing?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
total number of textile mills under the
National Textile Corporation (West -
Bengal, Assam, Bihar and Orissa) Ltd.
a subsidiary of the National Textlle
Corporation Ltd. and their State-wise
location is given below:

West Bengal 14

Assam 1
Bihar 2
Orissa 1

(b) and (c). A statement is laid on
the Table of the House.

(d) Yes, Sir.

(e) The main reasons for the loss
are:—

(i) Old and obsolete machinery.
(ii) Excessive labour force.
(iii) Unscheduled power cuts.

(iv) Lower utilisation of {nstalled
capacities, higher variable cost and
Jower sale realisation,

(v) Recent floods in West Bengal

(f) The following steps have been
taken/are being taken, to improve the
working and better functioning of this
Subsidiary ;:—

(V) ltrenzthenl;sz of the manage-
ment of the subsidiary;

(i) implementation of the moder
nisation programme;

(ill) seeking co-operation of Sfatw
Government of West Bengal in the
implemsntation of voluntary labous
rationalisation programme; and for
- supply of uninterrupted power.
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(b) and (c). Pending appoiniment of
& regular Chairman-cum-Managing
Director of the Subsidiary Corporation
a Director of N.-T.C. (South Maharash-
tra) Limited, Bombay hag been appoint-
ed as Chairman-cum-Managing Direc-
tor, NTC (West Bengal, Assam; Bihar
and Orissa) Ltd., with effect from
15-5-1978 in addition to his duties, as
an interim arrangement. He has visit-
ed Calcutta 19 times since May, 1978
for the work of the subsidiary. The
inforroation in respect of number of
days for which he stayed at Calcutta
each time since May 1978 is as under:

15t time 3days
2nd time . . 4} days
3rd time 2} days
4th time 3 days
5th time 2 days
6th time 2 days
7th time . . . . 1 day
8th time 2 days
gth time 2 days
toth time . 2 days
11th time . 34 days
. #2th time . 2 days
15th time . 2 days
T fgth time . 2} days
~.* 15th time 3 days
16th time . . . . 1 day
17th time . ‘ 2 days
t8th time . 2 days
_ igth time . . , . 2days
o ToTAL . ‘ 'L‘Tdnyl

/SHRI PRADYUMNA BAL: Mr.
‘Speaker, Sir, in view of the answer
given by the hon, Minister and the
statément laid on the Table of ' the
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House, I would like to know-——the Na-
tional Textile Corporation, the Eastern
Subsidiary—why it is headed by a

part-time Chairman-cum-Managing Di«
rector who are actually having their.
headquarters in Bombay? The Natio~
nal Textile Corporation has been suf~
fering a colossal loss. I would also
like to know why only the Director of
the South Maharashtra unit of NTC
has been appointed a part-time Chair-

man-cum-Managing Director of this
Eastern Subsidiary? This haphazard
arrangement does not speak well of
the Government when it has taken
over these sick textile mills. This
N.T.C. has been suffering a loss of
about Rs. 25—30 crores every year. So,
the same Director could have ag well

been appointed as full time Chairman-~
cum-Managing Director of the Eastern
Subsidiary and shifted to Calcutta a¥
its headquarters. Why was this not

done? Secondly, whether it is g fact

that this Chairman-cum-Managing
Director, who is not able to attend te

his duties here, his duties as Director,

the South Maharashtra Unit are suffer

ing because he has to shuttle between

Bombay and Calcutta at a colossal

cost 1o the Corporation? I would alse
like to know whether it is a fact that
this ad hoc Chairman-cum-Managing

Director who has been appointed is

comparatively a very junior officer—

Shri Sushil Sain—who joined NTC

only about 3 years back as a trainee

as a Special Officer on duty, over {he

head of many senior capable and ex-

perienced officers. And this Mr. Sain

whether he is practically operating or

deputising for the Chairman-cum

Managing Director in his absence; .it

80, why?

SHRIMATI ABHA MAITI: It is cor-
rect, what Mr, Bal has gaid, that we
have a part-time Chairman-cum-Mana-
ging Director in the Eastern Subsidiary
-of NTC. With the expiry of the ex-
tended tenure of Shri C.R. Guha

'Majumdar, JAS(WB) on 30-3-78, it ‘was

decided to appoint Shri Sushil Sdfn.
Director (Technical), in the NTC (South

Maharashtra), Bombay as Chairman-

cum-Managing Director, NTC, as 's»



: n-.m‘lm nmnmmt Ini. addition’ to hu-

dutfes as" Director of NTC (South
Meharashtra) Ltd, with eflect from
18-5-3078 until appointment of a CMD
on regular basis, Accordingly, with
the approval of the Board of Directors
of the NTC on 10-5-78, Shri Sushii
Sain was appointed as CMD of the
NTC. Even before the expiry of ihe
term of Shri C.R. Guha Majumdar, the
NTC made efforts to get a suitable
candidate from the open market. How
ever, no suitable candidate could be
selected from the open market. In
this background, the NTC went in for
a Service Officer for the post of CMD,
After considering the names of 5 num-
ber of Service Officers, the Selection
Committee constituted for thiz purpose
and comprising of Chairman, NTC,
Managing Director, NTC and a nominee
«of PESB, recommended the name of
Shri S.M. Murshed. Subsequently, the
Government of West Bengal did not
relicve him. Then again another gentle-
man was selected, but when it came
fo the Cabinet Committee, it was
observed by the Cabinet Committee
that a technical person who knows the
subject must be appointed. So, we
‘have taken steps so that a technical
man who knows the subject can be
appointed and we are hoping that
within a month or two we will be able
to appoint one whole time Chairman.

SHRI PRADYUMNA BAL: She did
not answer the second parh of my ques-
tion fully—why one Mr. Sen, a compa-
ratively - junior -offfcer was appointed
over the head of more experienced and
capable, technical pfficers available in
the NTCY. . .

SHRIMATI ABHA MAITI: He is
the only. available person who ‘wanted
%0 g0 ang head NTC Eashm Subsi-
diary, We tried m:people ‘but I am
MWI&! tm‘-nmm ac-

Orat M -wmmvm n.. mo csAxA) om Amm

‘We tried to ¢et somcbody !rom ﬂlﬂ
Government of West Bergal aiso, We
selected him because he 5 a hchuicd
person. He has some knowledge nbouk
this organisation. I can assure the
House since he joinéd this subsitaty,
the position has improved, Previously
there was B loss of Rs. 1 crore -pet
month. The position is now lmprov-

ing.

SHRI PRADYUMNA BAL: I will .
have to preface my question, You
have to be a little patient. '

MR. SPEAKER: No, no, preface is
a lecture always. Please be brief.

SHRI PRADYUMNA BAL: I had
raised some time back also in the House
this very matter which I am referring
to now. NT.C. is -an organisation
which only takes over sick textile mills
when they become sick, when every-
thing hag been taken out by the indus-
trialists, and capitalists, then it is
safely handed over to the Government
as a sick child. I had drawn the at-
tention of the Minister of Industry in
the last part of 1977 Session that there
is Orissa Textile Mills Ltd., Choudwar,
near Cuttack, They have not been
able to pay back more than Rs. 800
crores taken from the Allahabad Bank.
It has not been paying dividend to its
share holders for the last 30 years. It
is' showing loss. It has come to 1
stalemate,

1 am grawing the -nttentidn of thn'
House {o the fact that this mill is going
to be sick in a few months. - It js 5l
ready sick. These industriulists i
very capable and fnfluential’ petsvim.
When our Finance - Mintster * visited
Orissa, he ifivited him for lunch /a6l
that iy why the bankers are not ahle
to do anything with him. In'the Bub-
lic interest ‘while the going: is good, T
Wwould -azge updh the Minister to take
over this textile mill as it can make
profit before everything goes out and
it enters into further Habilities, It hWas

altendy tuken Rs. 800 croves 'a¥ Borrow- . .
ings ‘from  the ANababad Btukmd_.

others.” Wi the Minfiter give W5
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. -adgurance thet they will take over this

mill while the going is good and mill
cAn make profit?

SHRIMATI ABHA MAITI: I can as-
sure that we will look into that ques-
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. SHRI TRIDIB CHAUDHURI: ' When.
the. subsidiaries were formed it ‘Was
more or less, ynderstood that in the
menagement of the West Bengal subsi-
diary the Government of West Bengal

' DECEMBER 13, 1978° Oral Ameners g

would have a voice and say. May 1
know whether the Government. had
submitted - any panel of names or
after Mr. Murshed was not released,
whether any communication was sent
by the West Bengal Government?

SHRIMAT! ABHA MAITI: Yes, Sir
They sent some names and we consi-
dereq them. As I have already said.
as it is a heavily deficit subsidiaty, we
need some person who js a technical
hand and knows commercial things and
knowg the subject,

SHRI TRIDIB CHAUDURI: Have
these things been communicated to the
West Bengal Government?

SHRIMATI ABHA MAITI: Yes
They know it. They are all in service
and so, they have no such experience.
So, we need some experienced person.

Wenicfg:  fow ool B e
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Prios Rise of Paper

+327. SHRI PIUS TIRKEY: Will the -
Minister of INDUSTRY be pleased to
state:

(a) whether it has come to the
notice of Government that prices of
different varieties of paper have gone
up;

{b) if so, the reasons thereof; and

(¢) whether Government Hhave
made any efforts to check the price
rise and to ask the maih paper manu-
facturefs to maintain the price level

prevailing at the beginning of 19707
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(a) Yes, Sir. Although there has
been no change in the price of white
printing paper which is being supplied
to the educationa} sector, the prices of
s0me other vnnetxes ~of paper had in-
.creased dunn.g the year.

(h) The demand for paper has gone
up ‘sharply  with the promotion of
adult education and universal literacy
programmes, 'I'hcugh production has
also been gowf‘nﬂ steadily, it has not
heen able to keep pace with the de-
mand, and it i§ estimated that there
is gap of about 75,000 tonnes between
demarid ang supply. The situation
was also marginally aggravated jp re-
cent months due to bottlenecks in pro-
duchon caused by , power tuts, coal
shurtnges and disruiftion “th transport
favilities due to floods in some areas.
The:'paper industry:has taken: advan-
lage of improved market: gonditions to
put up prices. It is reported that con-
- sumers have also been acdversely affect-
ed by various malpractices . prevalent
in the distribution system, :

(c) Although there is no statutery
control on ptiees,” Government have
been discouraging ~“the Industry from
resorting to un]ustiﬂed increase of pri-
cos, Goverhment have been promoting
the” grawth of the paper industry by
various measures, o achieve higher
production, and it i8 alsp proposed to
import paper 1o meet incredsed de-
mand. If these measures do not have
the desired ‘effect Government would
consider further measures to limit the
‘production tb. tomifton i varieties of

"'writing and printing’ paper and -also
+'whether distribution. - of these: pmﬂ
<an be taken over.

- SHRI PIUS TIRKEY: What!ls the
puﬂemmo:mmm:mmt
16NMed yeint Tyt avudt shatitbe Pice

- tantlal rise jp wlcel vatiu

u-mupbyzstowmrmt,bf

- different. varigties of Paper?. Iy if also.

a fact that. the ‘wholessle . dmaﬁ
quota holders have - earned, crores
rupees ‘in colleboration with. ﬁb mill
magnates and whether the paper dis-
tribution is. strictly in the hanllc of
riil-owners? o

SHRIMATI ABHA MAITI The ﬂrlt
question is with regard to the pﬂce
rise. It is correct that in regard :o
some varieties of paper, there is - a
price rise. But in regard | tp. whiie
Paper, there is no price rise. 'l'hue 1-
controlled price. .

MR, SPEAKER: ' The question is
whether it is bécause of collusion bet- | .

ween mill-owners ang the di-mbu-
tors?

SHRIMATI ABHA MAITI 'rhere
are three things.

Oune thing is price rise and I say thdt
in regard to white paper there is no

price rise. The industry ig supplying at
control price and in reapect of qthpl'
varieties of paper deﬁnitely there ‘is
price rise and we have taken sothe
measures ang in recent days there ll
some decline in prices and we ‘have
already said that.

The second thing is about distribu-
tion: There is no doubt that. there is
some collusion between the imdustry.
and the distributors and the yetaflers,
All these things are there. 8o,.if they
do not' check the whole thing, then wa
are going to opt for the public. distri~
bution system. So, they cannot do
like that. :

SHRI PIUS TIRKEY: I would . like
fo know whether it is true fhat the
percentage of price rise is between 25
and 40 per cent in respect of differsnt

. warieties of paper

SHRIMATI ABHA MAITI Exactlr
at this moment I have no other percen-
tage with me, but no. doubt . the subs-.

"SHRT PIUS- TIRKEY:. - The micond
Question is:whether the newsprint gllo-
catéd fo small rewspapersis-also sold .

- o Blatiemusioetoadia e propor chigk s
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being kept for their proper utilisation
and ‘whether there is any proposal
under consideration to streamline pro-
per distribution and price control.

SHRIMATI ABHA MAITI: About
distribution, I have already stated that
if they do not check all these things
in the industry, then we will opt for
the public distribution system and in
regard to other matters, about the
mews print to the small magazines and
small papers, we have to look into the
question as to what is their real prob-
leﬁﬂ. 3=

SHRI O. V. ALAGESAN: Sir, it is a
very serious matter. The paper mills
have been charging premium on their
product at the rate of even Rs. 500

“or Rs. 1,000 per tonne. Here, it is
said that there has been no change in
the price of white printing paper which
is being supplied to the educational
sector. But we find in actual practice
that the note books that are required
for the schools and the textbooks are
all very highly priced and they are not
even available. Here, it is said that
Government have been discouraging
the industry from resorting to unjusti-
fieq increase of prices. How have
they been discouraging ang what steps
they have taken? Perhaps, unlesg we
import sufficient quantity of paper, the
conditions may not improve. Will the
Government consider this question and
take more vigorous steps to bring down
the price of paper either by import of
paper or by clamping control on indus-
wy?

SHRIMATI ABHA MAITI: There is
a shortfall in between production and
demand and that is 75,000 tonnes bet-
ween demand and supply. So, it is pro-
posed to import this amount of paper
at the moment.

About the educational sector, we are
fully meeting the demand of the edu-
cational sector. This year we are giv-
ing about 1.75 lakh tonnes to the edu-
cational sector and last year it was
only about one lakh tonnes. I think it
is sufficient at the moment,

DECEMBER 13, 1978
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SHRIMATI ABHA MAITI: I have

already said about how much we have
given to them. From the Government
side we are allocating to the educa-
tional sector thjs year about 175 lakh:
paper and printing
paper, As I have already stated, there
is some collusion between the industry
and the distributors and this price
rise is mainly due to that. For that
reason, I have already said that we
may have to go through Public Dis~
tribution System,

“wrgm” W’ “77" 49wt fawt

*328. ot Mfave qver : aaT IS A
IZ T BT FAT HGT .
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THE MINISTER OF STATE INe
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
sale figures by brand names of soft
drinks are not maintained by the Gov-
ernment,

(b). The production of all brands off
soft drinks including Thums-up by
M/s Parle Beverages Ltd., Bombay,
who are the owners of Thums-up
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4155 million bottles as against their
approved. capacity of 30,067 million
bottles per annum,

(c). This would require to be dealt
with in termy of the provisiou of the
Industries (Development and Regula-
tion) Act 1951 and in terms of Gov-
ernment’s policy set out in the State-
ment of Industrial Policy laid before
the House of Parliament on 23rd
December, 1977.

SHRI GOVINDA MUNDA: I speci-
fically asked the sale of Thums-up-
licensed capacity vis-a-vis produced
during the year 1977 But I am
sorry to point out that the figures
given by the Minister pertain to all
the soft drinks including Thums-up
which is misleading.

It the Minister does not have the
fgures of Thums-up readily available,
the same may be submitted to the
House in due course of time,

SHRIMATI ABHA MAITI: The hon.
member wanted to know abou; the
sale of Thums-up. 1 have already
said in reply to part (a) that the sale
figures by brand names of soft drinks
are not maintained by the Govern-
ment, and part (b) that the production
of all brands of soft drinks including
Thums-up by M/s Parle Beverages
Limited, Bombay, who are the owners
of Thums-up franchise, during the
year 1877 was 41.55 million bottles as
against their approved capacity of
30.067 million bottles per annum. I
meant to say that M/s Parle Bevera-
ges Limited, Bombay manufacture a
number of drinks and produce dif-
ferent types of drinks and Thums-up
is one of them. We have no such se-
parate figures about Thums-up.

SHRI GOVINDA MUNDA; Even
in the figures given by the Govern-
ment, the production capacity is more
#han the licensed capacity. What ac-
Hon is proposed to be taken by the
Covernment against the defaultere?

SHRIMATI ABHA MAITI: Already,
Wwe have asked the DGTD {o take
action against this firm,

SHRI VIJAYAKUMAR N. PATIL:
It is evident that the demand for 77"
is lesser than that for Thums-up and
it is-a well-known fact that 77" is
the creation of the Janata Govern-
ment. Will this Government &ry to
improve the quality of “I7" or sub-
sidise. the rate to make it competitive
with other drinks? It should be at
least re-named 78",

SHRIMAT] ABHA MAITI: Tha
quality of “I7" is quite good. But we
had some difficulty in manufacturing
it in different metropolitan cities be-
cause according to our Industrial Po-
licy we cannot start any unit in metro.
politan cities. We have to go to some
SSI areas. But we sre now having
jt in small areag and it is quite popu-
lar there.

SHRI BEDABRATA BARUA: It is
rather a very equivocal answer be-
cause what has happened is that a
particular firm called M/s. Parle
Beverages Limiteg must have
exceeded its capacity and oozed out &
public sector product. That ig exactly
the charge, the gravamen of the charge
M/s Parle must have exceeded its
capacity and oozed out ‘17" which was
done by the technicians of India. It
is fairly good, but it may not have
been properly advertised. What is
the real position? M/s Parle must
have exceeded their capacity. I would
like to know whether gome action has
been taken against M/s Parle Bevera-
ges Limited?

What is Government doing? It is
no use saying there i the IDR Act
end all those things. If they have
exceeded their capacity, all the IDR
Act has to be implemented by the
Minister; so, what action have they
taken? Why should you nof prosscute
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the company for exceeding their capa-
city? :

SHRIMATI ABHA MAITI; Steps
have been taken to process it and an
enguiry is also being made.

Demands made by Central Secretariat
Employees

#329. SHR1 P. RAJAGOPAL NAIDU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the employees cf Cen-
tral Secretariat staged a demonstra-
tion in front of the residencc of the
State Minister for Home;

(b) what are their demands; and

(¢) whether Government have
satisfied their demands?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a)
As per information available
the Federation of the Central Secre-
triat and Allied Offices Employees
held a demonstration in front of the
house of Minister of  State
in the Ministry of Home Affairs on
26th October, 1978. The Minister was
out of station on 26th October, 1978.

(b) The demonstrators did not pre-
sent any memorandum of demands. In
their earlier letter dated 21st October,
1978, they have referred to the follow-
ing demands:

(i) Modification of the Desk Offi-
cer Scheme

(it) Merger of Dearness Allow-
ance with pay
(iiiy Seniority according to the

date of appointment
(iv) . Three promotions in Service

{v) Regularisation of daily wage
workers.

(e) All the demands have heen
taken yp by the Staff Side under the

DECEMBER 13, 1678
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J.C.M. either in the National Coun- .
cil or in the Departmental Council of

the. Department of Perséhnel and’

Administrative Reforms and are at

various stages of consideration in con-

sultation with the Staff Side.

SHR! P, RAJAGOPAL NAIDU; It
has besn said that they jare being
considered, but has any particular de-
mand been met?

SHRI S. D. PATIL: Three of the
matters have been referred to the
Consultative machinery and they are
under consideration. Later they will
be taken to arbitration.

SHRI P. RAJAGOPAL NAIDU »
When are the reports expected from
these Committees?

SHRI S. D. PATIL: The arbitration
machinery has got its own method of
working. The matter is before it and
it will start its hearing very soon.

SHR] SAMAR MUKHERJEE. 1
would like to know whether one of
the demands ig recognition of their
Associations and if that demand is
there, whether they are being accord-
ed recognition or not.

SHRI S. D. PATIL: That is not one
of the demands: 1 have already men-
tioned the five demands whiclf are in
the represgntation,

SHRI SAMAR MUKHERJEE: But
has recognition been accorded or not?

SHRI S. D. PATIL: As for the
various units which are affiliated to
the Federation, recognition is given to.
them....

SHRI SAMAR MUKHERJEE; Have
you accepted this particular demeand
or not?

SHRI S. D. PATIL. Some of the"
demands are...
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MR. SPEAXKER: He waiils to know
whethey their demand for recogni-
tion hageen accepted.

SHRI §. D. PATIL: Tt is-slready
winder the consideration of the Joint
Consultaiive Machinery: then it will
:go to arbitration.

Reorganisation of Cojr Industry

*330. SBRT K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
lay a statement showing:

(a) whether Xerala Government
hag submiited a Rs. 34 crore scheme
to the Centre for reorganisation of
‘coir industry in the State;

(b) it so, the details ¢f the scheme
and Gavernment's reaction  thereto:
-and

(¢) financial assistance extended by
‘the Union Government so far to the
‘State for this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MATI). (a) No,
‘Sir,

(b) and (c). Do not arise.

SHRI K. A. RAJAN. I am really
‘surprised at the answer of the Hon.
"Minister and particularly at the fact
‘that the Minister is not at all aware
of what is going on inside Govern-
ment and about the files being tran-
sacted in regarq to this particular
question. The Government of Kerala
has submitted a scheme for Rs. 38
crores (the scheme of the erstwhile
Minister Shri E, V. Thomas) for res~
tructuring the coir industry, and Go-
vernment of India have already sanc-
tioned Rs. 4.51 crores to assist the
scheme, This has been announced in
the House by Mr. George Fernandes
when another question was raised on
this subject. So, the Government of
India is very much involved in the
scheme ‘and the latest position is that
the Planning Commission has put up
a Study Team to go into the working
©f the scheme, and  that “Sivaraman

Committee has already submitted. its
report. That is the history.  But,
in gpite of all these things, the Minis~
ter has given a negative reply with
regard to what is going on inside the
Ministry about this, I would like to
say that there is such a scheme and I
would like to know the position now.

SHRIMATI ABHA MAITI: Sir.
what was the question? The question
was whether the Kerala Government
has submitted a Rs. 38 crore scheme
to the Centre for reorganisation of the
coir industry. I have said ‘No' and
thatl is correct. There is no scheme of
Rs. 38 crores from the Kerala Go-
vernment.

But that does not mean that they
have not sent any schemes, From
1974 onwards, they are sending diffe-
rent schemes amounting from Rs.
15.6 crores to Re. 8639 crores. But
what 1 said was that a scheme fér
Rs. 38.0 crores as mentioned in part
(a) of the question was not sent to us
by the Kerala Government, (Interrup-
ticns) He had asked us specific ques-
tion giving specific amount. How chn -
1 say on this point when there is no
«:ch scheme with us for what speci-
fic amount, But that does not mean
that there is no scheme and no dis-
cussion at all and there is no.think-
ing on it in the Ministry.. (Interrup~
tions)

SHRI VAYALAR RAVI; What is
the amount allocated for the coir in-
dustry? Why do you expose your ig-
norance? Yoy agre here to answer the
questions. You must tell us the spe-
cific scheme.

(Interruptions)

MR, SPEAKER: There is no point
in getting agitdted merely because a
particular figure ‘is different ffom the
one given by your Department. The
figure mentioned here is wrong. .

SHRI K. GOPAL: 1 do not want to
ask ‘the Minister anything.' Bt it énly
shows how inefficient the Ministry .
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SHRI K. A. RAJAN: The Planning
Commission Study Team’ hag already
submitted the report to the Govern-
ment, that is, Sivaraman ' Committee
Report. ... (Interruptions). The Gov-
ernment is committed to the scheme
irrespective of whether it is Rs. 38.0
erores or Ra, 17.0 crores. But you have
not answered the particular question
put by me. In the light of the facts,
with all my sympathy for the lady, I
am not pursuing my question,

SHRIMATI ABHA MAITI: 1 would
request the House to give a full hear-
‘ing of what I say. I have not said
that we have not sanctioned any-
thing.. . (Interruptions). As recom-
mended by the Planning Commission,
a special Central assistance of Rs. 4.31
-orores for potential viable coir co-
operative societies have already beem
.sanctioned. That I have not denied.

SHRI VAYALAR RAVI:. In the
Mght of the negative reply given by
the Minister we are not asking any
sspplementaries on this. Let it go om
record. (Interruptions).

MR. SPEAXER: Why do you get
wpeet? I have already said that the
‘Department ghould have given the
correct flgure, because the figure
Rs.. 38 crores, is wrong. I have been
finding it in other such answers also.
They give a particular figure, and
Jater on they have said that that figure
“was wrong. I have already said that
it is not correct.

MR. SPEAKER: Q. No, 331.

PROF. P. G. MAVALANKAR; Sir,
,thequauuonNo 342 gtanding in my
name is identical. Will you kindly ask
the Minister to take it up with this
question?

- MR. SPEAKER. Yes; he can aaswer
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T.V. Centro in Kersa

*381. SHRI SKARIAH THOMAB
Will the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state:

(a) whether Government have
taken final decision to set up a T.V.
centre in Kerala State;

(b) if so, when it is likely to be
set up: and

(¢) the name of the place where
the proposed T.V. centre is likely to
be set up?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L, K.
ADVANI): (8) to (¢). It has already
been decided in principle to set up
TV station at Trivandum. It is pro-
posed to have a single studio set up
(with provision to have a second
studio later) and a 10 KW transmitter
with a 150 metre tower. It will take
3 to 4 years for the completion of the
project after the necessary smctlons
kave been issued,

*342. PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING he pleased to
state:

(a) when wili Ahmedabad and
some other major cities in India- get
a T.V. Station;

(b) why are the decition and im-
plementation in this regard being
delayed; and

(c) steps and measures taken by
Government to accelerate the process
of starting T.V. Stations at Ahmeda-

bad and other cities?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. X. ADVANI). (a) fo (¢). A full-
fiedged T. V. Centre st Jullundur and
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a TV nuy contre at Kanpur are
already under construction. The re-
lay centre at Kanpur is likely to be
commissioned shortly. In the Sixth
Plsn schemes of Doordsrshan, there is
provision for setting up tull-fledged
TV Stations at three state capitals,
namely, Ahmedabad, Bangalore and
Trivandrum, and TV relay centres at
eight other places. In addition. two
aproved schemes of the Fifth Plan,
mamely, the setting up of TV relay
eentres at Asansol and Kasauli, will
also be taken up during the Sixth
Plan period, It will take about 3 to ¢
years for a TV Station to_be set up
after the necessary sanctions have
been issud. Pending such formalities
preliminary action such as gelection of
suitable sites etc. is already under
way in some of these cases including
Ahmedabad,

SHRI SKARIAH THOMAS: To part
(b) ot my question you have answered
that it will take 3 to 4 years for :he
sompletion of the project, after the
mecessary sanctiony have been issued.
I want to know specifically when the
mecessary sanctions are going to be
issyed and if you have started any
preliminary work; and it so, the de-
taile thereof?

SHRI L. X. ADVANI: Sanctions do
ke some time, It is our emdeavour
to complets all these projects in the
&th Plan. I have already identified
all of them,

SHR! SKARIAH THOMAS: Since
Trivandrum is at one end of Kerala
and the two othér major cities of
Kerala, that is, Cochin and Calicut are
far away, will the Goveinment consi-
der putting up the statiom in such a
way as to cover the entire State of
Kerals; and what is the ranZe of the
10 km, transmitter with 150 metre
fower? '

SHRI L. K. ADVANI: It would nct
be possible to cover the amtire State

of Rersle with this transmitter in.
Trivandrum,

AN. HON MEMBER: What is the-
range?

SHRI L. K. ADVANI; I would not-

‘be able to say off hand may be abcut

8085 km.

PROF. P. G. MAVALANKAR: As-
the Houge knows, TV wag started in-
India in 1959, To begin with, it was.
in Delhi. There after, it took 13 years,.
to have a second one in Bombay; ands

_then five more full-fledged TV Cen-

tres came consecutively in quick suc--
cession. They are in Srinagar, Amrit-
sar, Calcutta, Madras and Lucknow, I
do not want to give details of other
places where relay centres are slse
functioning. I want to know preciseiy
as to why three major cities-expecting
to have the TV Cenireg in the 6th:
Plan—namely, Ahmedabad, Benga-

lore end  Trivandrum—Were left
out of the congideration in
these initial 20 years or  so?
You Mr. Speaker, will be glad to-
know that Bangalore is alsp included.
like Ahmedabad in the 6th Plan. My
point is that Ahmedabad is the main-
city in Gujarat, a border State, and"
from various pointg of view it'is im-
portant to have a T.V, centre started
here sooner than elsewhere, Why iy it
that the previous government and the-
present Government have delayed the
setting up of the T.V. station in
Ahmedabad; and, all the more becausge
of the fact that Ahmedabad and Guja-

_ rat give to the Government a trenjen-

dous amount of revenue in terms of
radio licence and T.V, licence feea.

SHRI L. K. ADVAN]: As a Minis-
ter incharge of this portfolio I would
like to have as many T.V, centres as:
possible. And the original thinking
was that during the 6th Plan, it will
be possible for us to have cetitres in-
all the Capitals, but due to constraint
of resources, the Planning Commis-
sion has nok agresd to any exvepting,
thege three in which Ahmedabad is
one. Ahmsdsbad, Bangalore and Tei=
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vandrum are the only State Capitals
‘which have been agreed to, bur'it is
essentially due to constraint pf res-
ources that do not make. furtner ex-
‘pansion possible, B

~ PROF. P, G. MAVALANKAR The
hon. Minister has said in his reply
that it will take about 3-4 vears for
a T.V. station to be set up; and he
says. in the meantime, preliminary
-work is going on like selection of sui-
table site, etc. 1 wonder, apart from
the fact that financial constraints are
there, why such a long period of 3-¢
yearg they should take in merely se-
lecting a site and other details? 1Is it
a fact that the opening of a new T.V.
centre costs approximately Rs. 4
crores? 1f Rs. 4 crorves is the rost, is
it top much in terms of the cost espe-
cislly when the benefits are too preat?

SHRI L. K. ADVANT: It is tru~ that
a full fledged T.V. Centre costs around
Rs. 4 crores. It is really the experts
who determine the total perjod that is
taken.

We do not go in fcr turn keyjobs
‘as many other countries do. We try
to do as much indigenously as possible,
Therefore, this period has be*n indi-
-cated.
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SHRI VASANT SATHE. ' would
like to know from the hon. Minister
whether a place centrally situated like
Nagpur which cover a large ara will
have to wait till it acquires a ‘capital’
status to have T.V.? Your objeclive is
to educate the backward and iribal
people in the satellite scheme and to
have it in Chattisgarh pr round about.
Nagpur, on ‘merits, deserves to be a
T.V. Centre. What is the criteria?

I would like to *now, as it costs
Rs. 4 crores, if the State Government
comes forward to provide Rs, & crores,
will the Ministry agree to set up &
T.V. station at Nagpur? oo

SHRI L. K. ADVANI: The hon

. Member has referred to the .cover-

age of Nagpur and the Chhatisgarh
srea by the SITE experiment. it is
true and after that experiment -was
discontinued after a period of ..one
year, other stations were plan.
ned 8 ¥ st - up wa; SITE

teontinuity. - sistions - Mng s im



- in Chhatisgarh  area,

that | m., "-u:e‘.'_ site . chosen

as SITE continuity station was Rajpur
It wag cho-
gen by the earlier Government as

the place where the TV station was,

to be set up. (Interruption) [ om
merely pointing out that Rajpur was
chosen as a place for a TV station as
a continuity scheme. It is there and it
is running. It is in Chhatisgarh. It
has been served by that, But the TV
transmitter unlike the Radio Station
covers a very limited area and so,
it is not possible to cover the entire
area. At the moment, Nagpur is not
under consideration, But after 1981-
82, whenever satellite goes in space,
perhups we could consider.

(Interruption) **

MR. SPEAKER: Do not record.
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
(c). No higher posts is Coal India
Lid. have been lying vacant for a
long time. The post of c}mlrmqn is

———
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_duties from

wr

bains Teld by . thc Secretnry. Dep-rt-v
ment ‘of Coal in addition. to his own
16-9-1876 when the -
previous Chairman-cum-Managing .
Director relinguished his charge after
the expiry of his term of office. Act~
ion has been taken to fill up the post
on a permanent basis. The, post of
Director (Commercial) ig not vacant.
There is no post of Director (Person-
nel) in the Coal India Ltd. Coal pro-
duction has not been affected.
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SHRI P. RAMACHANDRAN: Action ;
has been taken and the process is .
being set in motion. The person will
be sclected very shortly and will be
in position in the next fewweeks.
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SHRI P. RAMACHANDRAN: The *
coal production has not been affected
because the Chairman has not been
appointed. Temporarily, the Secret-
ary, in addition to his duties, is the -
Chairman of the Coal India Ltd. at
the moment. With regard to produc- -
tion, in April to November, 1977, the -
production was 6201 million toanes.
whereas from April to WNovember,
1978, it was marginally up to 6235
million tonnes, So, that shows that
the production has not been affected

‘becameotthls shortfall in vacancies, .

SHR! JANARDHANA POOJARY:
Continued vacancies at the top in«
céal India has virtually pushed this.:

"Nﬂ récorded,
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holding company into paralysis. You
tknow, Sir, . the coal has disappeared
from the market throughout the
country especially in Delhi. That is
the report. The people of this coun-
1ry are being forceq to pay more be-
.cause of the Mismanagement of the
-Coal India Ltd. and already the com-
Jpany has started suffering losses.

Hence, as you know Sir, in this
context, if we go through this answer
what is the answer given by the
Minister to this specific question? I

. may be permitted to read the ques-
tion that is put:

“If so, the time since when the
posts of full-time chairman, Di-
rector (Commercial) and Director
(Personnel) have been lying va-
cant and the reasons for not tilling
these posts and the justification for
keeping the post of ‘Full-Time
Chairman’ vacant.”

The answer given is that it is not
vacant and the Secretary is function-
ing as the Chairman. I wonder whe-
ther the answer is convincing. Further
this has created dissatisfaction and
frustration among 7000 officers in
this holding company and further,
under these circumstances, my ques-
tion is: What action the Minister is
going to takc so as to remove this
anomaly and also to remove the bott-
leneck in the management of this

-+ Coal India.

SHRI P. RAMACHANDRAN: Sir,
about the post of Chairman-cum-
Managing Director of Coal India, as
soon as the vacancy had arisen steps
were taken to select a suitable person

~.and as I told you earlier, the post
will be filled up in the coming few
- weeks and already the candidates are
being interviewed by the Public
‘Enterprises Selection Board and as
soon as the interivew is over and the
selection is made, the person will be
- appointed in a couple of weeks.

About the other posts, there is no
‘post vacdnt in the Coal India. In fact,
in the Coal India. Director (Com-

/
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mercial) is already there and there"
is no other post at the higher level
;which is vacant in Coal India. That
is why when I say about the Chair-
man, even though the vacancy of
Chairman is there for the last couple
of months, the Secretary in such ¢ir~
cumstances is holding the additional
charge of the post of Chairman and
the Chairman will be appointed in a
couple of weeks. About the question
of production, the production, gs I
told you, has not suffered because of
this. After all, subsidiary compnies
are in charge of production normally
and there the CMDS are very much
in position and they are producing
enough coal and there is no scarcity
at the pit heads and if there is scar-
city in some spots, that may be due
to a variety of reasons, but definitely
coal is available in plenty in the
couniry.

FEEY
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SHR] PWRAMACHANDRAN: Sir,
as 1 explaihed before in the House,
the statutory price of coal is fixed at
the producing point. oo

o g

When it comes to the market, there
is no control on its price and it is for
-the State Government to bring in
necessary (Interruptions) it is
aboslutely. for the State Govertimerits
lo step in and-control the price of
_eotl in the market.” When coal is
available at the production-end, it is
for the consumers to take it. T bad
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explathed .a- litile while ego that the
«coal is available at the pit-heads and'
even out of the four coal-producing
«companies, under the Coal India, in
two companies which have been
affectea by floods, there is a short-
fall in production while in the other
two companies where the floods
thave not affected, the pro-
duction has gone up by 8 to 9 per
«ent when compared to last year,

So, there is no question of produc~
tion being affected because of lack
of an official or Chairman. (Interrup-
tions) I cannot help that. As I toid
you on the last occasion, the cost of
production is going up because of
~various other reasons. (Interruptions)
As 1 told you, the price is not cont-
rolled; the price is fixed only at the
pit-heads. This statutory price is fix-
ed by Government whereas, in the
distribution centre, it is for the State
‘Governments fo step in and, if they
want, they can bring in the coal un-
der essential list. (Interruptions).

12,03 hrs.

{Smr, ParvaTir KRISHNAN in  the
Chair]

MR. CHAIRMAN: Kindly listen to
1he Minister,

Now the Question Hour is over.

WRITTEN ANSWERS TO
‘QUESTIONS

Tosufficient drainage of National Migh-
ways
*324. DR. SARADISH ROY: will

the Minister of SHIPPING AND
TRANSPORT be pleased to stae:

(a) whether any investigation has
Peen undertaken by Government as to
insufficient Arslriage system on na-
tiona] highways .speclally during the
high floods In West Bengal:

(b) i2 #o, the Andings of the investi-

1

..{e) if pot, wbsnmh investigation
will be undertaken; and

{d) measures taken for drainage of
excess waters on national highways
in West Bengal in view of high
floods level during the recent floods
there?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI/
CHAND RAM): (a) National High-
ways are generally provided with
sufficient Cross Drainage system.
However in the context of recent un~
precedented floods in  West Bengal,
investigations have been undertaken
1o assess damages to National High~
ways and consider remedijal measur~
€8,

(b) Investipation where completed
have indicated need for strengthen-
ing and improvement of cross drain-
age works etc.

(¢) Does not arise.

(@) Roads were made trafficable at
the earliest. Immediate further reme-

- dial measures to restore the flood

affected stretthes of National High-
ways to preflood conditions are In
hand. Wherever investigations have
been completed, suggested remedial
measures such as strengthening and
improvement of cross drainage works
etc. have been/are being undertaken.
It has however to be noted that
drainage problems of highways are
linked with the overal] problem of
riverine floods and drainage in any
area.

Production of Conirolled Cloth

*325. SHRI P. S. RAMALINGAM: .
SYRI C. VENUGOPAL:

Will the Minster of INDUSTRY bs
pleased to state:

(a) whether it ir a fact that mills

- have let down Government in regard

to production of controlled clgth €x-



1 Written Answers DECEMBER ‘18, 1978

(b) the quantity which they were
expected to produce ang the quantity
actually produced; and

(¢) the steps taken or proposed to
be taken to ensure that the mills
conform to the policy jaid down in
this regard. .

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) to
(e). Controlled cloth scheme under
the new textile policy is being operat-
ed on the basis that 100 million squ-
are metres of controlled cloth will
be produced in the mi!l sector in a
quarter (3 months), of which 50 mil-
lion square metres is to be assigned
to the National Textile Corporation
and tenders are to be floated for the
balance 50 million square metres
from private sector mills. National
Textile Corporation is to be assigned
additional production to the extent
of shortfall from the private sector
mills.

For the quarter October-December,
1978 response from the private sec-
tor covered about 26 million square
metres, of which about 16.81 million
square metres was accepted . The
shortfall of about 33.19 million squ-
are metres has been additionally as-
signed to the National Textile Cor-
poration. Actual production would be
known after the end of December.
1978,

Firing by Pax Troopy across the

dine of actual contro] in Kashmir

*333. SHRI KUMAR] ANANTHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of times the Pakis-
tani troops fired across the line of
actual control in the Rajouri Section
ixn" Jammu and Kashmir since August,

8- .

(b) the number of Indian casualties,
it any; and
L (c) the action
such firings on the part of Pakistani
troops?

taken to prevent -

Written Answers ez

THE MINISTER OF DEFENCE:
(SHRI JAGJIVAN RAM) (a) and (b)
During the period from 1st August,,
1978 to 3rd December, 1978, Pakis--
tani forces opened fire on flve occas-
ions along the Line of Control inthe:
Rajouri sector of Jammu and Kash-
mir. There was no casualty on our:
side.

(c) Such incidents, which are not.
altogether uncommon, are sought to-
be resolved at local levels through.
flag meetings between sector Com--
manders. Our security forces are
maintaining constant vigilance on the
border and have standing orders to
take firm action where necessary,

Activities of Rajneesh Ashram
*334. SHRI C. K. CHANDRAP-

PAN:
SHRI M. KALYANA-
SUNDARAM:
Will the Minister of HOME"

AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to reports ap-
pearing in some publications in
Delhi and Bombay regarding the
functioning of Rajneesh Ashram in
Pune; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
m MINISTRY OF HOME AFFAIRS -
(SHRI DHANIK LAL MANDAL)
(a). Yes, Sir.

(b). Appropriate action for viola-
tion of specific provisions of law, if~
any, would be taken,

Offer to manufacture Leather Goods:
in India by German Govt,

*335, SHRI RAMACHANDRAN'
KADANNAPPALLI: Will the Minis--
ter of INDUSTRY be pleased to mate-

(a) whether it is a fact that Ger--
man Government have offered tow
make leather goods in Mndia: o
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@) if so. whether India has accept-
ed the offer; .

(c) if so, what are the conditions;-

and

(d) whether any delegation visited
India to settle the deml?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) No,
Sir.

(b) and (c). Do not arise.

(d) No, Sir.

Assistance to West Bengal for Flood
Relief

*337. SHRI SAUGATA ROY: Will
the Minister of PLANNING be pleas-
ed to stale:

(a) whether the West Bengal State
Government has protested  both
against the quantum and mode of
assistance given to that State for flood
relief; and

(b) if so, the reaction of Govern-~
ment thereto?

THE PRIME MINISTER
MORARJI DESAID): (a) No

has been received from the West Ben~
gal Government but Hon. Members
from West Bengal have urged in Par-
liament that Central assistance to the
State for repairs and restoration of
essential works should be ireated as
grants instead of advance Plan assis-
tance,

(b) Central Government{ assistance
to States affected by natural calami-
ties has been governed sp far by the
recommendations of the 6th Finance
Fommissio:;, and: the assistance. has
invariably been in the form of loans
to be set Off agajnst Central assistance
wtowands the States’ Five Year Plan.
The manner-in whioh the outstanding
amounts of advance Plan  aseistance
should be adjusted In, reiation to, the
1978—83 Plan ig, under Government’s

3556 1§52

(SHRI
protest

Wrilten Answers AGRAHAYANA, 2%, 1000 (SAKA) Writen dnsuwers 34

consideration. Due care will be taken
1o see that the State’s development
efforts av not suffer because of the
obligation to repay Central loans in
the form of advance Plan assistance
in 1978-79.

Production in Badarpur Therma)
Plant

*338. SHRI DHARAM VIR
VASISHT:

SHRI JANESHWAR MISHRA:

Will the Minister of ENERGY be
pleased to state:

(a) the nature of problems faced
by the Badarpur Thermal Plant to-
gether with the steps taken to solve
them more particularly with re-
ference to the recent spate of sub-
versive activities; and

(b) present production figures of
its total capacity?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
The three operating units of 100 MW
each at Badarpur Thermal Power
Station have been supplied by BHEL
and were commissioned in 1973, 1974
and 1975 respectively, In the initial
stages there were many tube failures
in the three boilers which reduced
the availability of power from the
station. Apart from facing certain
equipment deficiencies, the upits had
remained on long outages on diffe-
rent occasions for carrying out re-
pairs of generator transformer, tur-
bine and generator rotors etc. While
the National Thermal Power Corpora-
tion to whom the management of the
power station was transferreq from
1st April, 1978. was trying to tackle
the technical problems in the opera-
tion and maintenance of the plant and
exploring the avenues of settiement
of" various demands of the Badarpur
Thermal Power Station staff, it was
unforturiate that the labour and
supervisory staff went on a strike
drom 25th October, 1878 to 4th Novem-
ber, 1978, to. press_for thelr demands
including early Analisation of the
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terms and conditions of the absorp-
tion of the supervisory staff in the
NTPC. Even certain cases of sabo-
tage in the plant area were also
reported.

Following steps have been taken by
the NTPC management to tackle
various problems:

(i) Project renovation pro-
gramme has been launched to
identify the equipment deficiencies
and to take measureg for rectifying
these defects;

(ii) Regular monitoring of the
performance of the station has been
undertaken;

(iii) Constant dialogue between
management and the employees is
being held to sort out pending
service matters;

(iv) Measures to improve indus-
tria] relations are being constantly
reviewed;

(v) Security measures have been
tightened up in the plant area and
the employees have been warned of
the serioug consequences in case
they are found guilty of acts of
sabotage.

(b) The Power station had gene-
rated 5.18 million units on 10th
December, 1978, and had touched a
peak load of 220 MW on that dey.

Death Toll in Road Accidents in Delli

*339. SHRI SHANKARSINHJI
VAGHELA:

SHRI ISHWAR CHAUDHRY:

Will the Minister of HOME APF-
FAIRS be pleased to state:

(a) whether the death toll in road
accidents in Delhi is on the increase;

(b) the number of persons killed
in road accidents in Delhi per day on
an average and how these figures
compare with the figures a decade
ago; and
.. (c) the reasons for such an increase
fn road accident deaths and the mea-
sures taken or proposed to be taken
to ensure safe road traffic?

DECEMBER 18, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): (a) to (c).
651 persons have been killed in road
accidents in Delhi during the period
from 1st January 1978 to 30th Novem-
ber 1978 ag against 694 in 1977 and
587 and 510 in the previoug two years
respectively. An analysis of the
number of deaths in road accidents
every year would show that the num-
ber is on the increase. On an average
about two persons were killed
during the last two years (year 1977,

604 year 1998 651
=190, —_—— —_—
365 {till go~11-48) 334
1-95) as_cormpared to about one during ¢}«
years 1967 and 1968 (year 1967 373

matter of concern.

365 =1-02,
vear 1968 400
w1009, These  accept
365
arc a matter of concern.

Among the various causes for the
increase in road accidents are the in-
crease in population from around 40.66
lakhs in 1971 to around 54 lakhs in 1978,
increase in motor vehicles from around
21,904 in 1957 to about 4,05,101 in
1977, the presence of about 20,000
registered and 30,000 unregistered
slow moving vehicles which includes
tongas, cycle-rickshaws, bullock carts,
and horse carts, existence of narrow
and over-crowded streets in the
walled city, inadequacy of transport
to cope with the abnormal increase in
the number of commuters ang conse-
quent overloading in public transport
vehicles, lack of stringent check of
the grant and renewal of driving
licence, and inadequacy of traffic
police. It is seen that over  period
of time, there has not been a pro-
portionate strengthening of .the re-
gulatory agencies ag compared to the
increase in the volume of traffic.
Considering all these aspects an Ex-
pert Committee has recommended
some increage in traffic control staff
and their recommendationg are under
considerations.
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Coal Supply to M.P.

*340. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of ENERGY
be pleased to state:

(a) whether during the Iast four
months, the coal supply to Madhya
Pradesh has been reduced to 60 per
cent of the aciual requirement;

(b) if so, reasons therefor; and
(¢) the remedial measures under
contemplation in this respect?

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): (a)
No, sir.

(b) ang (c).
arise,
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Durgapur-Calcutta Natlonal Highway

*343. SHRI RAJ KRISHNA DAWN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) when the planning regarding
Durgapur-Calcutta National Highway
was finalised and when actual execu-
tion started;

(b) how far the above roadways
have been completed;

(¢) when the necessary funds will
be provided instead of leaving the
construction as it is and delaying it;
and

(d) when the completion of such
@ busy link road connecting the
busiest industrial town of West Ben-
ga] can be expected?

. THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR]
CHAND RAM): (a) The planning
for the Duragapur-Calcutta ex-
pressway was done by the West Ben-
gal Government prior to 1961 and the
construction work was taken up by
them in 1961.

(b) The work on the project was
suspended by the state in 1985 after
incurring an expenditure of Rs. 2.02
crores on part land acquisition, earth
work, collection of materials, cross
drainage works etc.

(¢) and (d). Calcutta-Palsit section
of Durgapur Expressway was declared
ag a part of N.H. 2 in July 1975. It
has not been possible to take up work
on thig section due to constraints on
financial resources ag the project is
‘expected to involve heavy. invest-
ment, Its taking up and completion
would depend upon the availability of
funds.
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Sale of Viggens to India

3184. SHRI A. R, BADRI
NARAYAN:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that U.S.
hagd not permitted Sweden to sell vig-
gens aircraft to India;

(b) if so, how far this is true;

(¢) whether this was brought to the
nolice of U. S. Government and India's
displeasure was  conveyed to them;
and

(d) if so, what was their reaction?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Yes, Sir, it iz true that the Go-
vernment of USA has not permitted
the manufacturers of the Viggen, Saab
Scania of Sweden, 1o transfer to Indig
licence for the manufacture of the
engine of American design (Pratt and
Whitney) fitted to the Viggen.

(c) and (d), The Government did
not consider it necessary to take up
the matter directly with the Govern-
ment of US.A, The matter was
essentially one between the Swedish
and US Governments,

Representations on deterioraling Law
and Order situation in Tripura

3185. SHRI SACHINDRALAL
SINGHA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether a number of represen-
tations received by the Ministry about
the deteriorating situation of law and
order in the Tripura State particularly
from Khoyai where a member of Gram
Panchayat had been killed;

(b) if-so, the details of the repre-
sentations received up-to-dste, date-
wise; and ‘
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(e) the ’deﬁl!i of ' the action taken
uptodate regarding the representations
and the result achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Two representations
one from a Member of Parliament
and another from an ex-MLA were
received.

(c) The representations were for-
warded to the Government of Tripura
for necessary action, According to
the repo:t received from the State
Government two persons have been
arrested in connection with ‘Khoyai’
Murder case. State Government have
also informeq that steps have been
taken to maintain law and order.
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Disiriot Industries Centres in Assam

3187. SHRI AHMED _HUSSAIN:
Will the Minister of INDUSTRY be
Pleaseq to state:

(a) whethey it is a fact that District
!ndustries Centres (DIC) aré now beé-
ing set up all over the country and/

or at Ir.xfegrated\ Rural .D'e'velopment
Blocks (IRDB);

(b) how ‘the All India Handicrafts
Board is enabling to keep close inter-
mteshing of the board with the DICs
and IRDB;

(c) number of such centres exists
and proposed to be set up in the cur
rent years/plan period (separately) in
Assam and how it is  proposed to be
intensified further; and

(d) the reasons why more number
of DICs not be provided in Assam and
particularly in  Goalpara District
which is the major jute growing Distt.
in the country and whose bandicrafts
are becoming increasingly popular in
western m.arkets?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
District Industries Centres are being
set up at the district headquarters all
over the country in a phased manner.
So far 223 District jndustries Centre
have been approved.

(b) Institutions like the Directorate
of Handicrafts, Directorate of Hand-
looms and the Khadi and Village In-
dustries Commission have been
advised to have close linkages with
the District Industries Centres where-
ver they are involved in grass-root
activities;

(c) and (d). So far request for
setting up 5 District Industries Cen-
tres in Assam has been received from
the State Government and approval
has been given to the setting up of all
the 5 Distriet Industries Centres in-
cluding the one at Goalpara. Pro-
posals for setting up more District
Industries Centre; in® Assam will be
eimiried as ~ and when rTequests in
thig régard ars received from'the State
Government.
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Setting up of Industries based on
Technology

3189. SHRI S. R. DAMANI: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(z) the particulars of the industries
Lased on the technology developed by
the Department of Science and Tech-
nology and its Research Laboratories
or Institutes which have been allowed
to he set up without obtaining the

usval Industrial Licence  during the
current year;
(b) the various flelds covered by

them; and

(c) the number of proposals and
their particulars which are at present
pending with the Department of
Srience and Technology?

THE PRIME MINISTER (SHRI
MORARJI DESAI: (a) and (b).
During the current year commencing
from 1st April 1878, the Department
of Science and Technology has issued
7 certificates by which Industrial
Units have been allowed to be set up
without obteining an  industrial
licence. The particulars thereof are
given in Statement I.

(c) As on 30th November, 1978, 7
cases are under consideration and
particulars thereof are given in
Statement IL
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STATEMENT—
Applications/Proposals for which dveCerhgute of Delicensing lnve been issued since
141978,
S No.  Industry/Fie d Source of Technology Items for Manufacture
1. Electronics : za) CEERI & CEL (a) Power Electrionics System.
b) CEL (6) Mass  Appli Y (Micr

(c)&lré‘l;:ikARC, 11Se (¢) Anulyual & Laser Systems.
() ngnx{,’ IITs&  (J) High Technology System.
(¢) BARC & CEL  (¢) Production Equipment.

2. Printing . . NPL,New Delhi . 3-D, Panoramic Display : Picture Cards
Py L Portraitsis and Translites.
B
3. Chemicals . . RRL, Hydcrabad . (a Glyoxal 40%
’ (b) Sodium Acclate  Anhydrous (Bye Pro-
duct).
4. Electronies . | . Electronics Corpora- Microwave ovens for Industrial and Decmes-
tion of India, Ltd., tic Appliacations.
Hyderabad.
5 Chemicals . . NML, Jamshedpur  Electrolytic Manganese  Dicxide (Battery
Grade).
6. Electronics ™. Space Applications Microwave Communicaticn Sistamn fer
Centre, Ahmedabad. coﬂn;iun‘ijcatiom satellite staticn (mctile
and fixed)

7. Pharmaceuticals . RRL, Hyderabad . RH8 (N-Phenylethylanthrauilic acid) for-
mulations based on it.

STATEMENT-II

Applications/Proposals under consideration for the issue of a Certifcate of elicarsirg £5 ¢n

30-11-1978.
§.No.  Industry/Field Source of Technology Ttams  prcposed  for  Manufi cture
1. Electronics . Power Systems and Pro- Four Wire Group Selectors und lntrr
jects Ltd. Palghat. digital Multiconncctor.
2. Chemical . NCL Pune . Paranitrophenol and Orthonitregheno
3. Chemical . (a) CSMCRI Bhavnagar (a) Bromine

(# Industrial Consulting  (3) Bromides.
Bureau (obtained from
Industrial Processes
(Maharashtra) Ltd.)

4. Pesticide . NCL Pune . Dimethoate Technical and its formulaticns

5. Chemical . RRL Hyderabad . Glyoxal 40%

6. Electronics :-¥ ™ BARO Bombay § . LED Panel Lamps LED dit for multi-
- : y B &m.m/cw and var-

m\u other industrial and test instruments -
of colour—red green amber and orange.

7- Electronics %M. Space Application Centre. Digital Time Base Corrector Lew Cest TV
N lio Equipments UHF Radio, Relay
t.
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Second Bridge at Hooghly

3191. SHRI SUKHDEO PRASAD
VERMA: Wi} the Minister ot SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Calcutta Port Trust
has been acting as Executing Agency
for the total execution o! Secdnd
Hooghly Bridge over the Hooghly river
in Calcutta;

(b) whether there hasx been much

delay in the completion of the said

bridge;

(c) it So, the details therebf and rea-
sons for the delay; and

(d) effective steps being -
see that the bridge is completed soon?

DECEMBER 13, 1076
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‘THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

_SHIPPING ANp TRANSPORT (SHRI

CHAND RAM): (a) Hooghly River
Bridge Commissioners, a State Gov-
ernment body, i8 adminigtering this
state preject .and had entrusted the
work of the bridge proper to the Cal.
cutta Port Commissioners as their
agent. The State Government have
now decided to change this agency ar-
rangement and the work would be
managed by Hooghly River Bridge
Commissioners. themselves directly.

(b) and (c¢). Viaducts and approaches
are already in progress. Bridge proper
is expected to be taken up shortly after
the final detailed design has been ap-
proved by the foreign consultants ap-
pointed by the State Government. Out-
standing issues regarding design have
been got selfled by the State Govern-
ment by arranging discussions bet-
ween the consultants and the contrac-
tors. Delay in the actual start of the
work has been due to the time required
for finalisation of the detailed design
principles for such an intricate struec-
ture and in sorting out some con.
tractual matters by the State Govern-
ment.

(d) Steps are envisaged by the Btate
Government for settling design issuesor
other matters involved through frequent
meetings between the consultants and
the contractors anrd finalising a date
bound programme for the construction
of the bridge.

Officers on Deputation

3192. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

{») whether under Government
rules, those appointed on deputation
temporarily to a specific post are re-
quired to be reverted to their original
cadre/service/department as
the .case may be, on the completion of
the specified period, or on the happen-

“Ihg of specined svent, or on the occur-

rence of contemplated circumstances;
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(b) if:s0, tiw number of oficers and
personnel at present working in diffe-
rent Government Departmiénts includ-
ing independent offices, who are at pre-
sent continuing after the expiry of the
period of deputation or the occurrence
©* contemplated circumstances, indicat-~
ing separately the number of such per-
sonnel in such  department/indepen-
dent office; and

(c) the reasons for their continua-
tion on deputation and the steps being
tuken to revert them to the parent
cadre?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir.

(b) and (c). The information is not
available in the Department of Per-
sonnel and Administrative Reforms.

Mititary Engineering Colleg, Campus

3193. SHRI V. G. HANDE: Will thc
Minister of DEFENCE be pleased to
stale:

(a) whether it is a fact that College of
Military Engineering Compus Kirkee
(Pune) containg various thorough-
fares leading to numerous villages and
trivate traffic passes through the main
gate of CME, (Pune) which is a
security hazard and a menace robbing
privacy of the officers with their fami-
lieg in the éamp’us; and

(b) it =6, What remedial steps Gov-
ernment propose to take fo divert this
private thoroughfare away from this
protected deferiee area?.

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) There
are no thoroughfares leading to differ-
ent villages through C.M.E. Campus,
except for cne Village, Bopkhel. This
village is surrounded by river Mula
towards. south and by C.M.E. Campus/
Army Camps in other directions - and
have no other direct outlet to Kirkee/
‘Pune exvept through C.M:E, Campus.
Thus on humanitarian - grounds - the

College authorities have permitted re-
sidents of Village Bopkhel as well as
private traffic from that village to pass
through the Campus by the laid down
route of approximately 2KMs vassing
in front of ounly 20 Officer's quarters
to reach the main road. There is, how-
éver, no security hazard involved as
adequate measures have been taken by
way of fenéing, guards ang patrol
guards for ensuring the privacy of the
officers and their families residing in
the College Campus.

(b) As Village Bopkhel has no
access from the main road except
tho_ugh the CME, Campus, an alter~
native route will have to be provided
for the residents of that village by
consiructing a bridge over river Mula
by the State Government of Maha-
f'ashtra. Till such an alternative route
18 provided it will not be proper to
deny access, on humanitarian grounds,
to the residents of the above village
tbr?ugh C.M.E. Campus to reach the
main road,

Gainorl.ondu,tnelomolcm
Cola and Fauta

3194, VSHRI 8. 5. DAB: Will the
n:ihlster of INDUSTRY be bleased to
state:

(a) what has been the gain or loss
to the Government due to the closure
ot Coca Cola and Fanta in India;

(b) whether Government consider
sllowing the import of Cocs Cola con-
centrate under Open General Licence
or under a Trade Agreement; and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUBTRY (SHRI-
MATI ABHA MAITI): (a) After the
date of closure there has been ne
further accrual of profits . or othe:
charges for remittances.abroad. It has
also, incrensed. the market for indiger.-
ous manufactirers of soft drinks,. . ..
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5) No, Sir.

(c) Does not arise.

Licence to Birla Group for Paper Pulp
Plant, Lal Kuan, Nainital

3195. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that a licence
has been issued to Birla Brothers for
erecting a large paper pulp plant at
Lal Kuan in the District of Nainital
in U.P,;

total cost of
what date it

(b) it so, what is the
thls project and up to
will be established; and

(¢) what will be total output at this
plant when commissioned and operat-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Only a letter
of intent has been granted to M/s.
Century Pulp (a division of Century
Spinning & Manufacturing Co. Ltd.)
for the establishment of a new under-
taking at Nainital in the State of Uttar
Pradesh for the manufacture of the
following items:—

Tonnes per annum

1. Newsprint . . 20,000
2. White Printing Paper 20,000

3. Rayon Grade Pulp 20,000

(b) and (c). The total cost of the
project is estimated at Rs. 70 crores.
It is too early to say as to when the
project is likely to be commissioned.
It may be expected to reach a capa-
city utilisation of about 80 per cent,
which s normal for the paper industry.
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Defence Expenditure in India

3196. SHRI DURGA CHAND: Wiu
the Minister of DEFENCE be pleased
to state:

(a) whether it is a faet that his
attention has been drawn to his state-
ment published in the Times of India
of 16th November, 1978 in which he is
reported to have stated that the De-
fence Expenditure is the lowest in
India as compared to that in other
countries; and

(b) it so, the names of the countries
the Defence expenditure of which has
been taken into  consideration while
assessing  expenditure of India’s de-
fence?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
Yes, Sir. What the.Defence Minister
statad was thut the Defence expendi-
ture in India was amongst the lowesl
in the World. The country was spend-
ing hetween 3 per cent to 4 per cent
of th2 GNP. on Defence, whereas
most of the countries having relevance
to our geo-political environment and
for which published data is available
spend a higher percentage of their
GN.P. For example, according to
available information, Iran speni 7
per cent to 17.4 per cent of G.N.P. on
Defence during the years 1973 to 1976.
Pakistan spent 6.2 per cent to 8.4 per
cent of G.N.P. on Defence in the same
years. Similarly, China is reportedly
spending around § per cent of G.N.P.
on Defence,

Development of “17”

3197. SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) how much money and time have
the Government, Central Food and
Technological Research Institute spent
on developing the drink “77";

(b) whether it is a fact that this Arink
wag developed because the bottlers of
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tlers of Coca Cola were representing
drink was developed because the hot-
it Coca Cola wag closed in India; and

(c) whether there is any substantial
unemployment in the Coca Cola plants
wiich have not taken the drink “77"?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
The drink ‘77" was not developed by
the Government. However, at the
instance of the Government the Cei-
tral Food Technology Research Insti-
tute undertook a project in 1974
inter-alia to develop an indigenous sub-
stitute for the Cola beverage being
made from imported raw materials by
a foreign company. Major work 1
this regard was completed by the end
of 1976 and efforts for commercisl
utilisation were initiated in July, 1977
with market trials at different places.
Commercial marketing commenced in
November, 1977. As this project cover-
ed development of not only cola be-
verage concentrate but also  other
popular flavours, separate costing on
the development of the drink ‘77 has
not been done by Central Food Tech-
nological Research Institute.

(¢) Government is not aware of any
substantial unemployment in the Coca
Cola plants which have not taken up
franchise of the drink ‘77",

Representation Regarding Energy from
Indu Industries, Pune

3198. SHRI R. K. MHALGI: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether the Department of
Science and Technology have received
a representation regarding Energy
from Indu Industries, Pune in the
month of March-April, 1978;

(b) if so, the actlon taken by Gov-
enment thereon;

(c) it no action hasg been taken so
far, the reasong for delay; and

(d) whether the concerned have
been intimated of the action taken by
Government?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Depart-
ment of Science & Technology has noi
received any ‘representation’ from Tndu
Industries, Pune. However, the Depart.
ment had received from Shri D. V.
Joshi of Indu Industries. Pune a paper
entitled ‘the atmospheric air and
water can be used, a non-exhausting
all pervading and non-polluting bonaza
for energy’. In this, the author has
suggested the design of a machanical
system utilizing atmospheric pressure
combined with a suction device for
raising the level of water and thereby
obtaining potential energy of stored
water which could then be used for
generating power.

(b) The paper was considered in
consultation with experts. It is found
that the system would consume more
energy than it can generate and would
therefore not be feasible or viable.

(c) Does not arise.

(d) Yes, Sir.

Orders for supply of Transformers to
Lucknow Firm by D.E.S.U.

3199. SHRIMATI PARVATHI KRISH-
NAN: Will the Minister of ENERGY
be pleased to state: :

(a) whether DESU has given orders
for the supply of 25 transformers to a
Lucknow firm despite the General
Manager's recommendation against it;

(b) if so, the name of the company
and reasonsg for giving orders to this
particular firm  despite G.M.’s objec-
tion;

(c) whether the earlier transformers
were auctioned away after ultng them
only for seven days; and

(d) if so, whether any probe has
been condqgsd into these deals?
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THE MINISTER OF ENERGY
(SHRI P.- RAMACHANDRAN): (a)
and (b). Based on the tender en~
quiries floated through the Press, three
proposals for the purchase of trans-
formers of different, specifications
were formally submitted by the
General Manager, DESU in May, 1978
to the Delhi Electric Supply Com-
mittee, for their decision. The DESU
who were competent to take final
decision for placement of orders [or
25 nos. of transformers on M/s.
Graduate Engineers, Lucknow who
were found lowest with respect to the
quoted price but not recommended
by the General Manager, mainly be-
cause of the delay caused by the firm
in execution of an earlier order and
also the technical capability of the
firm.

(c) No, Sir.

(d) Does not arise.

Broadcast In Tribal Languages, Songs
and Musics on A.LR., Jeypore, Orissa

3200. SHRI GIRIDHAR GOMANGO:
Will the Minister of INFORMATION
AND BOADCASTING be pleased to
state:

(a) the tribal langunages, gongs and
musics and themes introduced and
Lroadcast so far from All India Radio
‘Station, Jeypore, Orissa;

(b) total number of tribals particl-
vpated in this programme; and

(c) programmes pending and pro-
posed for the future programmes from
AlIR, Jeypore of different tribal langu-
ages of Koraput district and time
duration provided to broadcast the
same?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). Air Jeypore,
Ofissa, is an Auxiliary Centre of AIR
Cuttack. While it relays most of the
programmeg from AIR Cuttack, it

o¥iginktes programmes only for 1 hour °,

42 mimites daily, Thére being a
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varfety of tribal ~languages in its
jurisdiction, it broadcasts compositae
programme of various tribal languages
which include Bhatra, Godaba, Gond,
Saura, Porja, Gumura Salwa; Koya
and Donda.

So far, nearly 13,200 tribals have
participated in these tribal pro-
grammes. There is no proposal at
present for the expansion of the
tribal programmes. However, ufter
the permanent studios are commission-
ed and the Station begins to function
ag a fullfledged Station, the possibili-
ties of increase in the duration of the
tribal programmes will be taken note
of.

Dock Class Fare

3201. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to refer
to the reply given to part (d) of Un-
starred Question No. 7349 dated the
19th April, 1978 regarding Konkan
Passengers Service and state:

(a) whether Government have ac-
cepted the recommendation or propose
to accept the recommendation of the
study group to reduce the deck class
fare;

(b) the grounds on which the study

group made this recommendation to
reduce the deck fare; and

(c) If the recommendation kas not
been accepted the reasons for the
same?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir, the re-
commendation to reduce the deck class
fare between Bombay and Panaji hus
been accepted by Government.

(b) The fare has been reduced in
order to make it competitivé with bus
fare. . L

(c) Does not arise.
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Deathy . In AFHQ.

3202. SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE te
pleased to state:

(a) total number of Government
Employees in AF.H.Q, in class III and
class IV who died in 1978;

(b) number of their dependents who
spplied for employment on compassion-
ate groundg category-wise;

(¢) number of them who have been
provided with employment and num-
ber of them who could not get em-
ployment, the reason in detail and
what measures are taken to ease the
situation in this regard; and

(d) is it also a fact that in civil
Ministries in such cases dependents
get employment earlier than A FH.Q.?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM):

(a) Class III Cluss IV
employees employees
8 19
(b) 3 18

(c) Employment has been offered to
all the 3 dependents of Class [1I em-
ployees ‘who applied for appointment.
Out of 18 applications for employment
from dependents of Class IV employees,
so far, appointment has been provided
to 4 dependents (1 in Class III and 3
in Class 1V). Offers of appointmert
will shortly be issued to 4 more appli-
cants (in Class IV posts). Qut of the
remaining 10 applicants, 5 have applied
for employment in Class III posts and
5 for Class IV posts. Efforts are being
made to provide employment to the re-
maining applicants subject to their
eligibility for compassionate avpoint.
ment in relaxation of the normal pro-
cedure of recruitment, provided the re-
quisite number of vacancies become
available, :

(d) The provision of employment
depends on the number of applicatinng
in a particular year and the vacancies"
available in an organisation under the
rules for compassionate employment.

Subsidy to Metafware Craft in Ladakh

3203. SHRIMATI PARVATHI DEVI:
Will the Minister of INDUSTRY be
pieaszd 1o state:

(a) whether Government are aware
that metalware craft in Ladakh is
withering and the skill, the craftsman.
ship and the cultural of Ladakhi arti-
san is vanishing in the absence of sub-
sidy, help and special attention; and

(b) it so, what steps Government
propose to take to improve the lot of
craftsmen in Ladakh?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SIIRI-
MATI ABHA MAITI): (a) and (L).
The All India Handicrafts Board had
sanctioned, in 1876, an Apprenticeship
Training Scheme for training of crafts-
men in metal filigree work. The Board
proposes to provide desired inputs uike
raw materials {raining etc. 1o crafts-
men in Ladakh.

Making Prohibition Obligatory for
Employees

3204, SHRI HARI SHANKAR
MAHALE: Will the Minister of
HOME AFFAIRS be pleased lo state:

(a) whether Government propose
to make prohibition obligatory for all-
the officers and staff of the Central
Government and provide punishment
to the extent of removal from service:
in case of violation of rules;

(b) if so, the details ﬂ:lereof; and!

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI_
8. D. PATIL): (a) to (c), According
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to the provisions of conduct rules,
every Government shall—

(i) strictly abide by any law relat-
ing to intoxicating drinks or urugs
in force in any area in which he
may happen to be for the time being;

(ii) not be under the influence of
any intoxicating drink or drug (dur-
ing the course of his duty and shall
also take due care that the perforn.-
ance of his duties at any time is not
affected in any way by th2 influerce
of such drink or drug;

(iii) refrain from consuming any
intoxicating drink or drug in a pubnlic
piace;

(iv) not appear in a public place
in a state of intoxication;

(v) not use any intoxicating drink
or drug to excess.

Instructions have also been issued
‘directing the disciplinary authorities
to take a serious view of violation of
the aforesaid conduct rule and 1o give
the severest punishment to those Gov-
-ernment employees who are found
guilty of violating that rule.

Replacement of Cement concrete by
Asphalt on Highway No. 17

3205. SHRI ANNASAHEB GO1-
KHINDE: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(a) whether the proposal to replace
the padly-cracked cement concrete por-
tion by flexible asphalt surface
‘between Kashodj and Sangamashwar
in Ratnagiri district on National High-
‘way No. 17 is pending with Govern-
ment gince last year;

(b) whether he has gssured the
early sanction of the game; and

(c) if so, what steps are being
taken 1o make the necessary funds
‘uvailable for this work during the
current year?
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SIIRI
CHAND RAM): (a) to (¢). The Gov-
ernment of Maharashira are modifying
the proposals and those are exmecied
shortly. The most affected lengths arve
likely to be sanctioned in the current
year and aliotled the required funds.
In the meantime every endeavour is
being made to maintain a fair riding
surlace on the road.

Russian Offer of Heavy Water

3206, SITRI SARAT KAR: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether it is a fact that recenlly
the Soviet Ambassador in India has
made indication that Russia is anxious
to assist India to tide over its heavy
water scarcity for running the nuclear
power stations; and

(b) if so, the detail regarding
the progress of negotiations held in
this regard between Russia and India?

THE PRIME MINISTER (SIiRs

MORARJI DESAI): (a) No, Sir.

(b) Does not arise.
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Supply of Aluminium for Manufac-
ture of Conductors by S.E.B.

3208. SHRI SUKHENDRA SINGH:
SHRI SUBHASH AHUJA:

Will the Minister of ENERGY be
pleased 1o state:

(a) whether there is glround shor-
tage of E.C. Grade Aluminium requir-
ed by the State Electricity Boards for
manufacturing ACSR/AAC conduec-
tors for their transmission and distri~
bution programmes; and

(b) if so, what steps Government
are taking to meet thig shortage?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
In view of the shortfall in indigenous
preduction of Aluminium, import of
Electrical Grade Aluminium has also
heen arranged {o the extend found
necessary.

Lathi Charge and Firing to Control
Mob Protesting against Forcible Steri-
Hsation

3209. SHRI PABITRA MOHAN PRA-
DHAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of villages or
places where Government stooped to
lathi charge and firing to control the
mob that protested the forcible steri-
lisation of men during the Emergency
under the 5 point plan of Shri Sanjay
Gandhi and also under the then Gov-
ernment at the Centre; and

(b) the number of persons who
either succumbed to infuries or died
or were arrested or kept in prison in
that connection?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL); (a)
and (b). The information is being col-
lected »nd wiil be laid on the Table of
the House.

Retrenchement of Workmen from
Pong Dam

3210. SHRI U. 8. PATIL: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that in June
1978 (voiume 30, No. 2) issue of
Journal of Institution, Military Engi-
neers, in the article Beas Project
written by Major General T, V.
Jeganathan, General Manager, Beas
Project hag stated that as many as
10640 workmen have been retfrenched
from unit II (Pong Dam Project) out
of 16000 employed workmen there; and

(b) if so, what compensation har
been paid to these workmen and how
many out of them have been absorbed
or given alternate employment?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
About 10640 workers were retrenched
in a phased manner from the Beas
Project Unit II (Pong Dam) out of the
total number of 16000 rendereq sur-
plus.

(b) The workers due for retrench-
ment were given retrenchment com-
pensation as admissible under the in-
dustrial Disputes Act 1947. In addi-
tion, under a settlement arrived at
with the Trade Unions on 28-6-1977,
workers retrenched after 28-6-1977
who were not entitled to retrenchment
compensation, not being covered un-
der the definition of ‘workmen’ were
given ex-gratia equal to retrenchment
compensation, Further workers who
were not entitled to gratuity under
the Payment of Gratuity Act 1972,
were given. ex-gratia equal 1o half of
the gratuity admissible had they been
employed in factory establishment.
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About 55650 workers were assisted in
securing alternate employment upto
October, 1978,
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Holding of Triple Charge by Secretary,
Electronics Commission

3212. SHRI BHAGAT RAM: Wil
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Secretary, Electronics
Commission of India has also been
appointed as Secretary, Department of
Science and Technology and Director-
General, CSIR in addition fo his pres-
ent duties;

(b) whether in the past three Scien-
tists; used to hold these posts
separately;

(¢) whether all the three depart-
ments have been merged; and

(d) with what aims and objects,
these declsions have been taken and
whether one person will be in a posi-
tion to run three vast departments
efficiently?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) For a very.
brief period (from 10-10-1978 to
1.12-1978), Secretary, Department of
Science and Technology  and Director
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General, CSIR held the posts of Sec-
retary, Department of Electronics and
Chairman, Electronics Commission, as
a purely interim measure of adminis-
trative convenience,

(b) Yes, Sir.
(¢) No, Sir.

(d) Secretary, Department of
Science and Tecinology does not hold
the post of Secretary, Department of
Electronics any longer but holds the
post of Director-General, CSIR. Gov-
ernment consider that this is condu-
cive to sdministrative convenience and
efficiency.

Payment of Power Tax by N.D.M.C.

3213. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(ar whether it is  a fact that New
Delhi Municipal Committee has stopped
payment of power tax to Delhi Muni-
cipal Corporation for the power
supplied to it and have sought legal
opinion in the matter;

(b) if so, Government’s reaction
therein; and

(c) steps proposed to be taken by
Government to find out a solution to
this dispute between the civic bodies?

THE MINTSTER- OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR S. D. PATIL) : (a) Yes, Sir.

(b) and (c). The matter is under
consideration of Delhi Administration.

Pest of Hindi Officer

3214, SHRI RAM VILAS PASWAN:
Will the Minister of DEFENCE be
pleased to gtate:

(a) whether a post of Hindi Oficer
has been filled up recently in the
Ministry of Defence;

(1) whether the post was Alled
without inviting fresh applications;
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(c) whether it is also a fact that
no chance was given to the eligible
departmental candidates and that the
proper procedure followed so far for
filling up such vacancies was not
followed in this particular case; and

(d) if the above facts are correct,

what action is proposed to Le taken

the erring officers and to

remove the grievance of the affected
departmental candidates?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (d).
A post of Hindi Officer was filled on
11-8-78 by operating a panel drawn
up on 11-5-77 by a duly constituted
Selection Committee for this purpose.
The panel had been prepared after in-
viting applications from eligible offi-
cers of all Ministries/Departments of
Government of India including the
Ministry of Defence. All the appli-
cants were subjected to a written test
followed by an interview of the candi-
dates who qualified in the written test,
by the Selection Committee,
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Uniforms for Class IV Staff

216, SHR; RAMA CHANDRA
MALLICK,

SHRI ISMAIL HOSSAIN
KHAN:

Will the Minister of HOME AF.
FAIRS be pleased to state:

(a) why the cloth of uniforms of
Class IV employees in Central Govern-
ment is of course qualily while those
of Staff Car Driverg is of good quality;

(b) whether Government are think.
ing of replacing the uniforms’ cloth
ot Class IV employees; and

(c) if so, when it will be replaced?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL) : (a) There is no
difference in the quality of cloth used
for summer uniforms of Staff Car Dri-
vers and Class IV employees. How-
ever, the cloth used for winter uni-
forms of Staff Car Drivers viz, blue
serge is mill made and therefore diffe.
rent from the Khadi woollen used fou
winter uniforms of Class IV employees.
The Khadij Village Industries Commis-
sion, which is the sole supplier of Kha-
di cloth, cotton and woollen, for Gov-
ernment, has not been in a position to
supply the requirements of blue serge
woollen cloth for Staff Car Drivers.

(b) No, Sir.

(c) Does not arise, in view of (b)
above,
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Bus Service from Shalimar Bagh

3218. SHRI RAM KANWAR BER-
‘WA) : Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: . :

(a) whether there is no bus service
for the residents of newly developed
colony of Shalimar Bagh Block-B as
a result of which residents of the
colony as well as the labourers
engaged in construction work have to
cover long distance to catch a bus; and

‘ (b) it so, the time by which all
convenient routes to ang for Shalimar
Bagh wil] be provided?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) D.D.A, Colony
Shalimar Bagh is being developed
slong the Ring Road opposite Wazir-
pur Industrial Area, The residents
can conveniently avail of a large num-

ber of services operating on Ring
Road.

(b) No such proposal is under con-
sideration of the Delhi Transport Cor-
poration at present.
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Scholarships for Doordarshan Staff

3220. SHRI AHMAD M. PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) number of scholarships and
names of the countries who offered
various types of scholarships for
Doordarshan staff during the last
three years;

(b) the list of scholarships which
could not be utilized by Doordarshan
authorities; and

{c) the reasons thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : (a) to (¢). The in-
formation is being collected and will
be placed on the Table of the House.

Recruitment of Technica} Assistants
in Joint Cypher Bureau

3222. SHR] UGRASEN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the employees of
various categories of Joint Cypher
Bureau had represented to the autho-
rities against the Recruitment Rules
for the post of Technical Assistant
(GD) requesting the authorities to
abolish written departmental test and
to raise the departmental promotion
quota from 10 per cent to 70 per cent;
and

(b) if so, the action taken by Gov-
ernment therson so far?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes,
Sir. Representation for abolition of
written departmenta] examination and
raising of the departmental promotion
quota from 10 per cent to 50 per cent
hag been received,

(b) The-matter is under examination
lr_!ﬂcoruumtim -with concerned autho-
ritjes,

Demonstration by C.ILT.U. before
Headquarters of C.LL.

3223. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether there has been demons.
tration by the CITU before the Head-
quarters of all the subsidiary com-
panies of the Coal India Ltd. on 20th
October, 1078;

(b) if so, facts in detail;

(c) whether the copy of the memo-
randum submitted on behalt of the
Bihar Colliery Kamgar Union to the
B.C.CL. on the same day has been
received by Government; and

(d) if so, action taken thereon?

THE MINISTER OF ENERGY:
(SHRI P. RAMACHANDRAN): (a) and
(b). A number of workers belonging to
the union affiliated to C.I.T.U. demon-
strated in front of the Headquarter
offices of BCCL and CCL on 20th Octo-
ber, 1978 and a charter of demands
was submitted. Most of the demands
related to the revision of wages, fringe
benefits and other service conditions.

(¢) Yes, Sir.

(d) Most of the demands come
under the nurview of the Joint Biper-
tite Wage Negotiating Committee
which has already started functioning.

Allocation of Funds for Rural Roads
for Tamil Nadu .

3224. SHRI A. ASOKARAJ: will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government have re-
ceived any proposal for enhance-
ment of the funds for development
of rural roads {from the Tamil Nadu
Government;

(b) if so; allocation of funds for
development of rural roads to each
State; and
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(¢) Government’s reaction there-
on?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) No such pro-
posal hag been received in the Plan-
ning Commission.

(b) A Statement is annexed in res-
pect of allocations in 1978-79.

(¢) The progress of rural roads con-
struction in the States will be re-
viewed during the forthcoming dis-
cussions on States’ Annual Plans for
1979-80, and appropriate provision of
funds will be made.

Statement
Allocations in  1978.79—Rural Roads
under Mini Needs Progr
(MNP)
(Rs. lakhs)
1. Andhra Pradesh 50
2. Assam 535
3. Bihar 598
4. Gujarat 637
~ b. Haryana 72
6. Himacha] Pradesh §22
7. Jammu and Kashmir 162
8. Karnataka 500
9. Kerala 177
10. Madhya Pradesp 61%
11, Maharashtra 2200
12. Manipur 130
13. Meghalaya 55
14. Nagaland [
15. Orissa 600
16. Punjab 1380
17. Rajasthan 800
18. Sikkim 45
19. Tamil Nadu 475
20. Tripura 130
21. Uttar Pradesh 1825
22, West Bengal 306
Total —All States: 11808

*In addition to the above, the out-
lays for roads and bridges provided
in the State Plans include rural road
other than M.N.P., outlays for which
are indivisible. .
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Buarp Standard Company

3227. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Ministry has re-
ceiveg a proposal with a project re-
port from the Burn Standard Compa-
nw (a Government of India Under-
taking) for its Salem works expan-
sion; in-1

(b) whether it is a fact that with
the investment of Rs. 4 crores, there
will be rural employment opportunity
for at least 4 thousand men and wo-
men; and

(c) if the Ministry has received the
proposal, what is the progress and
whether the Ministry will approve the
project with a view to generate to
rural employment in and around Sa-
lem, Tamil Nadu?

THE MINISTER OF STATE IN
THE MINISTRY OF .INDUSTRY
(SHRIMATI ABHA MATTT)! (a)
Yes, Str. “’""' N

(b) and (c). M/s. Burn -Stan8ard
Co. Ltd. have sibmitted s scheme for

rehabilitation and modernisation of
their Salem Refractory Unit involving
an investment of Rs. 98 lakhs, This
investment is expected primarily to
improve the mining operation of the
unit and does not envisage increase in
employment of the order mentioned.
The proposals are under examination
by Government,

Scarcity of Metallurgical Coal

3228. SHRI CHITTA BASU: Will
the Minister of ENERGY be pleased
to state:

(a) whether there is scarcity of me-
tallurgical coal in the country; and

(b) if so, the steps taken to meet
the situation arising therefrom?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
There has been a marginal shortfall
in the production of metallurgical
coal this year so far as compared to
the production in the corresponding
period of the last year, This wag main=
ly due to heavy rains, followed by
floods in the Bengal/Bihar area which
produces this variety of coal. )

(b) The drowned mines are being
recovered quickly to bring the pro-
duetion back to normal. The coal com-
panies are also making all out efforts

to increase production of the metallur-
gical coal.

oy HREg T WY g WA i
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Modernisation of Textile Mills of
N.T.C.

3230. SHR] SAKTI KUMAR SAR-
KAR:

SHRI M. A. HANNAN ALHAJ

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Textile Mills under
the National Textile Corporation are
Tunning at a loss;

(b) if so, the details of the profit or
loss made by the Textile Mills under
National Textile Corporation unit«
wise:

(b) the details of the modernisation
programme of these units; and

(c) the action taken up to date ac-
cording to the said programme unit-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). Out of 109 mills run under
the Nationsl Textile Corporation, 57
mills have shown profits, while 52
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L4

have shown losa during the period
April to September. 1978, A Unit-wise
profit/loss statement is lajd on the
Table of the House,

(c) and (d). As on 30-9-1978, NTC
has sanctioned/approved modernisa-
tion programmes involving an outlay
of Rs, 114.64 crores in respect of 102
units, and implemented modernisation
schemes 19 the extent of Rs. 75.62
crores. A statement showing unit-wise
amount sanctioned and spent js laid
on the Table of the House.

[Placed in Library. See No LT-
3037/78]. ;
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Proposed Jute Factory at Sulur,
Andhra Pradesh

3232. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the letter of intent
issued 1o the proposed Jute Factory
at Saiur, in  Srikakulam District of
Andhra Pradesh for which the founda-
tion stone was to have been laid by
the Ex-Chief Minister of Andhra Pra-
desh wag cancelled under instructions
from the Central Government;

(h) if not, the reasons for its can-
cellation; and

(c) the details when this factory
will start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MATI): (a) to (¢). A
letter of intent was issued in favour
of Srikakulam District Girijan Jute
Cooperalive Processing Society Ltd.
on 28-11-1972 for the establishment
of a jute mill at Salur, Srikakulam
District in the Cooperative Sector. In
1975, the Government of Andhra
Pradesh intimated their decision tfo
to implement the project in
the joint  sector. The  State
Government requested that the letter
of intent, issued in favour of the Sri-
kakulam Distrte Girijan Jute Co-
operative Processing Society Ltd., may
be transferred to a joint sector project
of the Andhra Pradesh Industrial
Development Corporation. The
APIDC have entered into a joint sec~
tor project under the name and style
of Andhra Pradesh Fibres Ltd, Ac-
cordingly, when the letter of intent
issued to the aforesaid Cooperative
Society lapsed, a fresh letter of intent
was issued to Andhra Pradesh Fibres
Ltd, on 31-5-76. This letter of intent
has been recently converted into an
Industrial Licence. According to the



79 Written Answers

latest report received from the
Andhra Pradesh Fibres Ltd., the mill
is likely to start production in June,
1980, Y
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U. §. AM to India for Rural Projects

3234, SHRI VASANT SATHE: Wil
the Minister of SCIENCE AND
"TECHNOLOGY be pleased to state:

(a) whether attention of Government
‘has been drawn to the news report
9ppearing in the Times of India dated
12th November, 1978 -under the cap-

tion ‘4 million US aid to India for
rural projects”;

(b) if so, the facts of the proposal
regarding foreign aid proposed for
integrated rural development in
India, details of the project areas,
nature of projects proposed and terms
of financing; and
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¢) how soon the project is likely duct ot Workshops and other approv-
to(b)e finalised and the arrangements ed project costs. At the meetings of
made for execution of the project? the Joint Indo-US Sub Commission

on Science and Technology held in

New Delhi on 8th and 10th Novem-
THE PRIME MINISTER (SHRI ber, areas for collaborative work

MORARJI DESAI): (a) Yes, Sir. have been identified (as per State-
ment attached). Scientific projectsin
these areas have now to be formulat-
ed. All projects which conform to
the conditions laid down in the Grant
Document, and relate to the applica-
tion for Science and Technology for
rural development will qualify for
support from  this 2 million dollar
grant. Au intciministerial Committee
has been set up to look after the
managuemont and execution of spacific
projeets. It is expected that projects
involving a substantial part of the
grant wil! be embarked upon during
the calendar year 1979. -
Statement

(b) and (¢). The US Government
has made available an amount of §2
million te support projects program-
mes approved by the INDO-US Joint
Commission, which are identifie] as
having the potential for improving
the life of rural populations inIndia.
The grant wi'l be ured to finance US
dollar costs of the approved projects,
and may include items, such as equjp.
ment and malerials (including
proto-iype hardware)  professional
services and consultancies, cxchange
and study tours of personnel, con-

Areas jdentified by Indo-U.S. Sub-Commission on Science gnd Techonolgy.

1. Agriculture

Photo-synthesis, biological nitrogen fixation:

and wildlife conservation,

2. Medical Science . . . . Health  services. operational rescarch  on
primary health care, rchabilitation re.
search and fertility centrol. indigenoug
system of medicines—herbal medicines.

8. Energy . . . . . . . Rural cnergy systems, decentralised rural

energy systems, fluidised bed combustion.

low grade coal gasification.

4. Electronics, Materials and Menolopy

5. Earth Sciences . . Earthquake engincering, satcllite oceano=

graphy, sedimentation of oceans. ozone
layer depletion and envirarmental impacs
of pollution with special reference to
COe.
6. Information Sciences . . . . Cooperation in R & D statisties. rxchange o
information scientists and possible coopera~
tion in on-line systems and data retrieval,
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Rural Electrification in Orissa

3236. SHRI GANANATH PRA-
DHAN: Will the Minister of ENERGY
be pleased to state:

(a) the number of proposals receiv-
ed by Government from the Covern-
ment of Orissa for clectrification
under the Rural Electrification pro-
gramme; and

(b) the detaily thereof and the num-
ber of proposals approved by Govern-
ment?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): fa)
and (b). Since its inception in 1969
the Rural Electrification Corporation
has received 181 scheme; of rural
electrification in Orissa,

124 schemes for a total loan assist-
ance of Rs. 48.43 crores have been
approved by the Corporation. These
schemes on completion envisage elec-
trification of 11,841 new villages and
energisation of 52,058 irrigation
pumpsets,

57 schemes for a total loan assist-
ance of Rs. 20.05 crores are being
Pbrocessed by the Corporation,

Uberalisation of Rules of Censorship
of Films

3237. DR. MURLI MANOHAR
JOSHI:

DR.  VASANT KUMAR
PANDIT;

Will the Minister of INFORMA-
TION AND BROADCASTING be
Flessed to state:

(a) whether Government are consi-
Ny proposal to liberalise the
of fims; and

(b) whether Government have seen
reports in the press in which the Pre-
sident of the Film Federation of India
has spoken of the authoritarian func-
tions of the official agencies operating.
in the cinema world?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (S¢HRL
L. K. ADVANI) (a) The certification
of films is done by the Censor Board
under the Cinematograph Act and the
guidelines issued  thereunder. No
changes in this are contemplated,

(b) Yes, Sir. Some reports have
come to the notice of Gevernment,

The policy of the Government how-
ever is {o involve  the industry in
consideration of all major issues in-
volving identification and solution of
the problems facing the industry.

Deterioration in D.T.C, Service

3238, SHRI. R. V. SWAMINATHAN:
SHRI P. M. SAYEED:

SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of SHIPPING
AND TRANSPORT be pleaseq to state:

(a) whether the working of the
D.T.C. is deteriorating day by day;

(b) if so, whether it is a fact that
new Chairman had brought changes in
the Administration and they have not
been liked by the management;

(¢) if so, whether this has resulted
in confrontation and hoth are busy
trading chargeg of corruption and in-
efficiency and even sabotage; and

(d) if so, what steps are being taken
to set the Corporation in order?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir

(b) D.T.C. suffers from poor Mana-
gement, The Chairman has brought
sbout same changes to remedy the
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: situation in consulation with Govern-
‘ment and the Board wherever neces-
:sary. This no doubt created dissatis-
“faction amongst a few affected officers.
It is however, not correct to say that
these have not been liked by the
.Management as a whole,

(c) Some of the affected officers
have attempted to levy charges aga-
.inst the Chairman through the press.
<Chairman has also criticized some of
“the officers on ground of inefficiency
and corruption. It is, however, not
correct that there is a situation of
-confrontation between the Chairman
.and the officers of the Corporation.

(d) Does not arise in view of re-
plies to (a), (b) and (c) above. Step:
are, however, being taken constantly
to improve the working of the Cor-
poration.

Paradip Port

3239. SHRI K. PRADJIANI: Will
the Minister of SHIPPING AND
"TRANSPORT be pleased to state:

(a) whether Government’s attention
has been invited to the news item ap-
pearing in the Hindustan Times dated

“the 9th October, 1978 that two union

leaderg in the troubled Paradip Port
"have accused the State Government
and the Centre for the mess created at
‘the port from where several ships
have been diverted to other ports;

(b) whether it is a fact that the
“State Government are interfering in
“the day to day affairs of the port,
instead of leaving it to the Port Trust;
-and

(c) if #0, the details thereof?
THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
- SHIPPING AND TRANMSPORT (SHRI
CHAND RAM): (a) ‘Yhere does not
appear to be any news item in the
Hindustan Timeg (city edjtion), New
"Delhi, dated gth October, 1978 as re-
‘ferréd to In the question.
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(b) It is not a fact that the State
Government are interfering in the
day to day affajrs of the Port,

(c) In view of the above, this does
not arise.

Extension of Eectricity Generatien jn
Gujarat

3240. PROF. R. K. AMIN: Wwill

ithe Minister of ENERGY be pleased
to state:

(a) how many schemes for exten-
sion of electricity generation in the
Gujarat State are lying with Central
Electricity Authority;

(b) when the Central Electricity
Authority is likely to take decision in
this regard; and

(c) the guidelines followed by Cen-
tra] Electricity Authority for sanc-
tioning such projects?

THE MINISTER OF EMERGY
(SHRI P. RAMACITANDRAN): (a)
and (b). The following project pro-
posals for expansion of power gene-
ration in Gujarat are pending with
the Central Electricity Authority:

3. Lignite based Thermal MW
Power Station in Kutch. 2X55
2. Replacement  thermal  pro-
ject for old and smaller units
at Shahpur, Sikka and Kandla  3X 6o
rw-
3. Replacement thermal project
for old and smaller units at 5
Utran, . . . 1X 120
4. Gandhisagar Therma) Power
Station Fxtn. (3rd Unit) 1X210

These projects are being techno-
economically appraised in the Central
Electricity Authority. Clarifications/
confirmations have been sought re-
garding several techno-economic as-
pects. As soon as these are received,
the CEA would be in a position to
complete their techno-economic ap-
praisal, .

i
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(¢) The Central Electricity Autho-
rity are broadly guided by the pro-
visions of the Electricity (Supply)
Act, 1848 in according their concur-
rence to the power schemes submitt-
ed by a State-Electricity Board or a
Generating Company. In so far as
thermal power generation schemes
are concerned, they have to make
sure that the location of the generst-
ing station i3 best guited to the re-
gion, taking into account the opti-
mum utilisation of fuel resources,
the distance of the load centre,
transportation facilities, water avail-
ability and environmental considera-
tions,

Preservation of Food Stuff though
Atomic Radiation

3221. SHRI RUDOLPH RODRI-
GUES: Will the Minister of ATO-
MIC ENERGY be pleased to state:

(a) whether Government have re-
ceived any scheme from the Bhabha
Institute for long term preservation
of food stuft through the use o€ atomic
radiation; and

(b) if so, ite reactiong thereto and
follow-up action taken on the same?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The matter is under considera-
tion from the health safety angle.

Capacity and Sale of Britannia
Biscuit Co.

3242, PROF. DILIP CHAKRA-
VARTY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Britannia Biscuit Co.
which comes under Industries Deve-
lopment and Regulation Act 1951 cir-
cumvent the Aet by manufecturing
their products in the factories of
otherg in excess of their registered/
licenced capacity;

(b) what ig the Registered/licenced
capacity of Britannia Biscuits in its

various plants and on what production..
basig it was allocated; and

(c) whether the sales figure is
higher than registered/licenced capa--
city and how it has been achieved?

THE MINISTER OF STATE IN.
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Government has no information in
this regard.

(b) and (c). The registered/licenc-
ed capacity of Britannia Biscuits in-
its varioug plants is given below:—

Bombay Unit: 8,100 metric tonnes -
per annum

Calcutta Unit: 15100 metric ton-
neg per annum

Madrag Unit: 3,600 metric tonnes .
per annum

These capacities have been deter-
mind in accordance with the provisions. .
of the amended Industries Develop--
ment and Regulation Act. '

As production is in excess of the
licensed / registered capacity, the -
Company has been asked to reduce
its production gradually within a-
period of 3 years,

Disbanding of N.C.C. Troops

3243, SHRI PIUS TIRKEY:
SHRI K. LAKKAPPA:

Will the Minister of DEFENCE be-
pleased to state:

(a) who has the authority to dis- -
bang the N.C.C. troops;

(b) whether it is a fact that N.C.C.
troops ure not disbanded during mid- -
session;

(¢) whether the Air Wing of the-
NCC troops in the Government Co--
educational Higher Secondary School,.
Sardar Patel Marg has been disband-
ed during mid-session, without assign--
ing any reason;
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(d) if so, why this departure from
the well established practice in this
case; and

(e) the steps Government propose
to take to remedy the wrong done to
this troop?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Central Government is the competent
authority to disband NCC units
troops. However, this is normally
done in consultation with the State
Govevrnment/Union Territory Admi-
nistration concerned,

(b) and (c). There is no bar to
NCC units being disbanded during
mid-session. However, it is not a fact
that the Air Wing of the NCC of the
school in question has been dis-
banded yet, though there is a com-
plaint of lack of adequate response.
It is to be hoped that the response
will improve, making disbandment
unnecessary.

(d) and (e). Do not arise.

Re-instatement of Defence Personnel
removed from Service during
Emergency

3244, SHRI SHARAD YADAV:
Will the Minister of DEFENCE be
pleased to state:

(a) whether defence personnel re-
moved from service during emergency
have not been reinstated so ¢ar; and

(b) if so, full details in this re-
. gard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
‘(b). The information is being collect-
-ed and will be laid cn the Table of
~the House,
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Loan to Oocthin Port Administration
for House Building

3247. SHRI VAYALAR RAVI: Will
the Minister of SHIFPING AND
“TRANSPORT be pleased to state:

(a) whether the Cochin Port Ad-
ministration took loan from Govern-
ment dor House Building Scheme
and the rate of interest;

(b) whether the Cochin Port Ad-
ministration recently enhamced the
present rate of interest on House Buil-
ding advance to Port Employees which
will accumulate to equal or more than
the advance amount;

(c) if so, what are the reasons to
enhance the rate of interest;

(d) whether the rate of interest is
higher than the interest charged by
the Government and its other orga-
nisation; ang

(e) whether Government will re-
consider the decision to enhance the
rate of interest as it is a welfare mea-
sure of the employees?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRT
CHAND RAM): (2) Cochin Part has
not taken loan from Government for
the purpose of House Building to its
cmployees.

(b) to (d). The Board of Trustees
for Cochin Port has approved a pro-
posal to enhance the rate of interest
levied on House. Building Advance
to the employees from ‘the existing
Tate of 5 and half per ‘cent
Per annum fixed on a pro-
visional  basis in - the House
Building Advance Regulations of the
Port {5 the rate of “interest equiva-
lent to the rate levied by the Central
Government on the loans granted to
the Port Trust from time to time plus
halt per cent for meeting in-
tidental expenses, The  above

approval of the Board consti-
tuteg an amendment to the Cochin
Port house building advance regula-
tions. The amendment has been sent
to the Kerala Gazette for notification.
After the amendment has been publi-
shed in the Gazette the Cochin Port
will consider the objectlons, if any,
that may be received in pursuance to
the Gazette notification and then sub-
mi#. 5 proposal to the Central Govern-
ment for consideration.

(e) The proposal when received.
will be examined by the Government.

Inquiry into Police Clash with
.- Akalis

3248, SHRI OM PRAKASH TYAGI:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether there has been a
clash between the police and a
Sikh procession on the 4th Novem-
ber, 1978 as a result of which some
persons were killed and several others
injured;

(b) whether an inquiry havs been
conducted by Government into the

above incidents;

(c) if so, the details of the inquiry
report; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI S, D, PATIL): (a).
Some clashes took place between
some Akali demonstrators and the
police in Delhi on 5th and 6th Nov-
ember, 1978 and not on 4th Novem~
ber, 1978. As a result, 3 .persons in-
cluding one police constable lost their
lives while another person died fol-
lowing cardiac arrest. 83 persons in~
cluding 56 police personnel received
injuries. ) '

(b) to (d). No enquiry has so far
been conducted into the above in-
cidents. A final view in the matter
is yet to be taken
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Coal Production in Mines under
BCCL & ECL.

3249. SHRI M. A. HANNAN ALHAJ:

SHRI SAKTI KUMAR SAR-
KAR:

SHRI SACHINDRALAL
SINGHA:

Will the Minister of ENERGY be
pleased to state the coal productien
in the mines under Bharat Coking
Coal Ltd. and Eastern Coalfields Ltd.
during the last six month., month-
wise?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): The
production of coal in mines un-
der BCCL and ECL for the last six
months is gijven below:—

(Figures in Lakh

tonnes)

Moathin 1g78 Eastern  Bharat

Coalfirlds  Coking
Ltd. Coal Ltd.
ne ., . . 17-38 15745
July . . . 18- 33 16+ 86
August . . . 17°87 15°14
Scpternberr . . 16' 08 14° 62
October . . . 13°40 13°27
November . . 16479 15°17

Ospirect by Shipping Corporation of
India with Greek Firm

3250. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that the
Shipping Corporation of India has en-
tered into a fresh contract with M/s.
Motor Oil, a Greek Company; if o,
for what purpose and on what terms
and conditions;

(by whether it is g fact that the
same company had defaulted earlier
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owing the SCI more than 4.5 millions
dollars and putting the SCI to a loss:
of over ten million dollars;

(c) whether the financial position of
SCI is now showing losses of over
200 crores; angd

(d) what was the intention and pur-
pose into entering a fresh contract.
with a firm, which had already defaul~
ted in its contract with the SCI?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a), (b) and (d), In
1973, the Shipping Corporation of In-
dia Ltd., chartered its vessels
“Moti Lal Nehru" and, subsequently,
a dispute arose between the two par-
ties. Ag per the contract, the case was
taken in arbitration in London. The
SCI was advised by their solicitors
that a commercial settlement will be’
preferable, as the enforcement, even
ot a favourable award in Greece, take
several years. In view of this, a com-
mercial settlement reached in July
1978 on the disputes in respect of'
Charter Agreement of “Moti Lal Neh-
ru” between Shipping Corporation of
India and M/s. Motor Oil Hellas Co-
rinth  Refinerles for payment of
compensation of US $ 4.5 million to
Shipping Corporation of India in full
settlement of claims and counter claim
of botp the Parties, provideg for the-
following:—

(1) Motor Oil would charter two-
VLCCs of Shipping Corporation of
India for four consecutive voyages
with option of further four conse
cutive voyages at agreed charter
rates based on the prevalent market
rateg at the time of agreement.
Simultaneously, with payment of
freight for each voyage under this
charter. Motor Oi1 Company will
pay to Shipping Corporation of
India US § 189.000. This will of
vide a total payment of US § 3,024
million for eight voyages for esch
VLCC to Shipping Corporation of
India.
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(2) Shipping Corperation of
Indip 'would charter one medium
range tanker from Motor il Com-

‘pany for twe  years at & certain

agreed charter rate, which will

also be the prevalent market rate.

Gut of the charter kire payable to

Motor Qil, Shipping Corporation of
. India would retain US § one per

DWT per month. This will bring

in a payment of US § 0.836 million

to Shipping Corporation of India,

(3) The balance of US § 0,04
million will be paid by Motar Oil
40 Shipping Corporation of India
by continuing the payment of US
$ 183,000 until the balance gmount
of US § 0.64 million ig paid,

The present arrangment is a modi-
fication of the earlier contract. It is
a’ compromise solution of the dispute
which had arisen as a result of the
earlier contract and the SCI has pro-
tected its interedts to the maximum
possible extent.

{c). In 1877-78, the Shipping Cor-
poration of India has incurred a loss
of Rs. 14.74 crores and not Rs. 200
crores.

Produetion of Motor Cyele Royal
Enfield

3251, SHRI R. KOLANTHAIVELU:
Will the Minister of INDUSTRY be
pleased to state;

(a) whether 8.5 H.P, Motor Cycle

Royal Enfleld is manufactured at Ma-
dras;

(b) the list of firms which have
been gllowed to produce this motor
cycle;

(c) the list of firmg which have the
capacity and konw-how to produce
this motar cycle; and

(d) the reasons for nof giving per-
mission to .such firms to produce this
motor cycle?

THE MINISTER OF STATE THE
THE MINISTRY OF INDUSTRY
(SHRIMATT ABI-IA MAITY): (a)
Yes, Sir,

3556 L8

(b) M/s. Enfeld India Léd, Madeas

(¢) and (d). There is no pending
application for licence from any perty
for manufacture of & 350 ce Rayal En-
field Motor Cycle.
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Take Over of India Qphthalamic Glass

Lid., Durgapyr

3253. SHRI GADADHAR SAHA: Will
the Ministey of INDUSTRY be pleas-
ed to state:

(a) is it a fact that India Ophthal-
mic Glass Limited at Durgapur in
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West Banga] is an. industria]l unit
taken over by Government of India;

(b) whether it is also a fact that
it was running at a loss because of
Jack of modernisation;

(¢) it so, what action is being
taken or proposed to be taken for
modernising this industry and restor-
ing its right to import and distribu-
tion of ophthalmic glass;

(d) whether it ig a fact that it is
the only thig ophthalmic glass manu-
facturing factory in India angd is there
any proposal under consideration of
the Government to shift it from
Durgapur; and

(e) it not, what is the reaction of
Governmnt to the proposal and re-
commendation of the Minister, Gov-
ernment of West Bengal as regards
modernisation of this Industry and
restoration of its right to import and
distribution of ophthalmic glass?

THE MINISTER OF STATE N
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
No, Sir, Bharat Ophthalmic 'Glass Ltd.,
Durgapur (and not India Ophthalmic
Tlass Ltd, Durgapur) is a public sec-
tor undertaking set up by Government
of India.

{b) The company is incurring losses
mainly because of the out-moded
batch process technology still followed
by it for the manufacture of ophthal-
mic glass.

{c) Proposa] to introduce the Con-
tinuous Process Technology for the
manufacture of ophthalmic glass is
under consideration. It has also been
decided to set up an expert group to
examine and report on the ways to
improve the operational ang technical
efficiencies of the existing plant.

A committee which was set up to
8o into varioug aspects of import ex-
port policies anq procedures recom-
mended that g manufacturing concern
should not be appointed as a canalis-
ing agenty in respect of items produ-
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ced by it. Ag the recommendations of
this Committee have been accepted by
the Government, BOGL:does not at
present canalise the import and distri-
bution of ophthalmic glasg blanks.

(d) This is the only unit manufac.
turing ophthalmic glass blanks in the
country, There ig no proposal to shift
it from Durgapur.

(e) The introduction of the dern
and sophisticated Continuous Process
Technology is under consideration, As
regards the import and canalisation of
ophthalmie blanks a decision has al-
ready been taken that a manufactur-
ing unit wil] not be allowed to act
as a canalising agency of the items
produceq by it,

Declaration of National Highway

3254. SHRI F. P. GAEKWAD: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government of Gujarat
has made a proposal to declare any
State/Coastal Highwey as National
Highway;

(b) if so, how many and which of
them have been declared as National
Highways; and

(c) what are the basis for the
same?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir. X

(b) and (c). One road, viz., Chiloda-
Gandhinagar-Sarkhej road has been
declared as a National Highway on
the ground that this roag connects 'the
Capital of States, which is one of the
ceriteria for declaration of roads as
National Highways,
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Steps to ensure Control on Power
Generation Equipments

3256. SHR] SUBHASH AHUJA; Will
the Minister of INDUSTRY be pleased
1o state the steps are being taken by
Government to ensure quality control
of power generation equipment specia-
lly the important ancillaries being ma-
nufactured by the public sector mnd
private undertakings in the country;
unless quality control is applied, reli-
ability of power generation from new
unitg ig uncertain?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MATT): Ma-
nufacturers both in the public and pri-
Vale sectorg are in constant interac-
hqn with the customers and are con-
Scious of their . responsibilities to en-
Sure quality conirol ang improvement

where necessary. BHEL ag the largest
pmduuro!hoﬂenandtheonly pro-
ducer of large turbines and generators
hag alresdy introduced the newer and
jmproved generation of boilers in col
laboration with one of the most re-
puteq manufacturers abroad. It has
also entered into a collaboration with
another reputed company for thermal
turbo-setg covering a range of 200 to
1000 MW and these gets will have
improved performance and quality pa-
rameters. All other necessary mea-
sures required on the shop floor for
vendor items, packing, erection and
commissioning are being taken.

BHEL'g sub-suppliers for equipments
and components for power plants and
auxiliaries are selecteq after very
careful screening by a commitiee con-
sisting of experts from various disci-
plines. Wherever required, technologi-
cal help is also given to such suppllers
to enable them to supply these com-
ponents and materials to the quality
requirements of BHEL.

The private sector units have also
access to foreign technical a&s!stanco
where required.
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Lignite Base Power Station at Kutch:

326]. SHRI ANANT DAVE:
SHRI F. P. GAEKWAD:

Will the Minister of ENERGY be
pleased to state:

(a) whether the scheme for Lignite
Base Power Station at Kutch (Guja-
rat) is under consideration; and

(b) at what stage this power
station lies at present?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The Gujarat Electricity
Board had proposed a scheme for in-
stallation of two thermal generating
units of 55 MW each at Kutch in
Gujarat. The scheme was examined
in the Central Electricity Authority
and on techno-economic considerations
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the  Gifirat Btectricily -Board was
éd*r‘uﬁ;? fo examirte fhefissfhility of
instaltng the proposed poweér etution
at Randla instead of Kutch. - The
‘Board have agreed to reconsider
their proposal. The revised proposal
from the Board is awaited.

th of hm l'nqn.h& Commis-
gion on Lathi Charge in Tibar Jail

3262. SHRI HARI VISHNU
KAMATH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government have con-
sidered the findings, conclusions and
recommendations recorded by the
Baweja Inquiry Commission which
inquired into the Lathi-charge inside
Tihar Jail, Delhi on Gandhi Jayanti,
October 2, 1975 during the dark days
of tyranny and terror of the emer-
gency;

(b) it so, with what result; and

(¢) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
"MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL): (a) Yes, Sir.

(by and (c). The Baweja Commis-
sion in its findings has drawn attention
to certain lacunae in the Tihar Jail
such as over-crowding, unhygenic and
insanitary conditions and inadequate
medical and drinking water facilities
elc. It has also commented upon the

negligence and inefficiency on the part -

of some officials incharge of the Jail
Administration, The Delthi Adminis-
tration, wafter examination of the
report, appointed a senjor officer to
make a comprehensive study of the
deficiencies in regard to facilities in
the Jail and to suggest remedial
measures, Suggestions made by the
officer in this regard are being im-
.Plemented. The Delhi Administration
have alsp initiated ®ction against the
officials who appesred responsible on
‘the basis of ‘the findings of the
‘Commission. :

rowe s 1 We Binial

3263. PHOF. SAMAR GUHA: Wil
the Minister of ENERGY be pleased
to state: ' . v

g

. fa)'wflether scarcity of ejectricity
I8 still continuing in West Bengal
and the people of Calcutta and other

industrial areas are suffering load
shedding daily; °

(b) if s0, facts thereabout;

(c_) the effect of loaq shedding on
the industry of West Bengal;

(d) whether the Central Govern-
ment have enquired into the conti-
nued causes of shortage ‘of produc-
tion and supply of electricity in West
Bengal and whether they have offer-
ed any assistance to the West Bengal
Government for meeting the shortage
of electricity in the State; if so, facts
thereabout;

(e) whether West Bengal has re-
ceived supply of electricity grom the
neighbouring States and if so, the
facts thereabout; and

(f) whether the problem of ghort-
age of electricity is expected to be
resolved in the State?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): @®)
There is a shortage of power in West
Bengal and load shedding js resorted
to whenever the availability of power
is less than the system demand.

(b) A statement-I showing month-
wise minimum and maximum quantum
of load shedding and the number of
days in the month on which load
shedding was resorted to in West
Bengal State Electricity Board System
and CESC syitem, supplying power
to Calcutta City, for the period April,
1978 to October, 1978 is given.
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(c) Load shedding does affect the
industrial production. However, it is

not possible to assess the loss in pro-
duction due to load shedding alone,
as there are other factors such as
labour situation, availability of raw
materials etec. which also affect pro-
duction,

(d) The Government iz aware of
the difficult power situation in West
Bengal. Apart from the meetings that
take place from time to time between
the representatives of the Central Gov-
ernment and the State Gowernment
of West Bengal, the Central Electricity
Authority keeps constant touch with
the State Electricity Board to identify
the problems of power shortage in the
State and take suitable measures.
Some of the steps taken to improve
the power supply situation in West
Bengal are:

1. Better and effective coordina-
tion of the four power supply agen-
cies in West Bengal namely CESC,
WBSEB, DPL and DVC to ensure
integrated operation.

2. Senior Officers of the Ministry
of Energy and the Central Electri-
city Authority have been deputed
from time to time for high level
discussions with the State Authori-
ties and varjous power system au-
thoritieg for finding out ways and
means of improving the performance
of the thermal power stations.

3. Units No. 1 & 2 of 120 MW each
at Sandaldih thermal station have
been covered under the project re~
novation programme, The problems
being faced by these units have
been identified and action is being
taken to rectify the same.

4. The State Government have
been advised to take necessary steps
to shift the working hours of some
of the industries from day to mnight
hours so that the night load in
Calcutta area gets increased giving
relief to the day peak,

5. The Central Government has
- also permittat DPL and Bangal
thermal power stations to freely
import necessary spare parts for
their coal mills and other plants,

6. New therma] generati ts
are being installed at g:t:{gh,
Bandal, DP.L. and Kolaghat in

- 'West Bengal. Therma) generating
units are also under construction at
Titagarh,

7. The Government has also re-
cently sanctioned a scheme for
installation of 5 gas turbine units
of 20 MW each in West Bengal,

(e) DPL system renders assistance
to the West Bengal State Electricity
Board System in meeting its power
demand. A statement-IT showing the
peak power ang energy assistance
Teceived by W.B.SEB. from DPL.
System for the period April, 1978 to
October, 1978 is given, CESC power
system also receives assistance from
DVC 2nd West Bengal State Electri-
city Board Systems. Delails of this
assistance for the period April, 1978
to October, 1978 are also given in
Annexure 11,  Central Government
has arranged assistance 1o be made
available from Orissa also. North
Bengal has been receiving assistance
from Bihar whenever generation m
their  thermal plant at Baraunj is
satisfactory. Assam has not been able
to help as they themselves are short.
of power, ’

() In order to meet the growin
demand, a number of ther:\z;l ang
?)ydel projects are under canstruction
in West Bengal. About 1470 MW of
new capacity would be commissioned
during the period 1979—84. As per the
latest assessment of demand and
availability of power in West Bengal,
it is expected that the pesking short.
age would be gradually reduced
during next few years, In 1983-84
the State is expected to overcome the
shortages, ' o
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£ Detile of monthewiss load shedding i) West Bengal State. Electricity Board and CESC:

| West Beagal State Electricity CESC System
) Board Bystem .
Month . ——
Minimum Maximum Ne,of days Minimuvm Maximem No. of
(MW) (MW) inthemonth (MW) (MW) days in
onl w!é;:h the n;’o'nlt‘t'\:
ol on whichj
R o whichj
was done shedding
was done.
April '78Y . s : 27 76 26 6 165 28
May 98 . . 2 8 26 16 200 26
June 78 . . 5 58 8 4 147 25
July *48 . . . 5 76 19 15 120 £0
August '78 . . . 13 92 30 5 185 29
Sept. 8 .- . . 2 121 27 6 210 29
October *78 . . 7 84 25 15 120 a5
Statement—II

Details of Asistance given' to West Bengal Tower Systams fiem otber Pewer Sysiens.
gven ga ¥

Assistance from DPL.  Assistance given to (FSC Syrun. -

system to West Bengal o e e e e e
Frem DVC Systemn Frem WESTT Sistam

Month State Flectricity
Board System,

TTTMW MU MW MU MW MU

April *78 . .. 124 46+ 59 08 460 223 16070

May 78 . . . 111 9662 98 460 237 115°0

Tune ’78 . . . 101 2513 ] 40°0 287 131°0

July '8 . . . 108 2647 1155 45°0 277 1290
August’98 . . 107 - 24°50 - o7 P 243 120°36

Sc'ptembc;- it T . 136 2735 996 400 280 g6'0

" 'October *78 . . . 98 1872 gB0 47'0 2c6 1€0° 0
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Supply of coal to Punjab

3264 SHRI BALWANT _SINGH

RAMOOWALIA: Will the Minister of
ENERGY be pleased to state:

(a) whether the coal shortage has
poised a serious danger to the indus-
tries of Punjab; and

(b) how much coal was gllotted - to
the Puhjab State for months of
Apgust, September, October and
November 1978 and how much was
actudilly supplied there?

THE MINISTER OF ENERGY
(S8HRI P. RAMACHANDRAN): (a)
‘While there have been occasional dis-
tress calls from some industrial units
in Punjab for rushing coal supplies to
avoid loss of production, there is no
information to indicate ithat the
shortfal] in receipt of coal has poised
w serious danger to the jndustries of
that state.

(b) Information is being collected
and will be laid on the table of the
House,
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Dearnesg allowance paid to Defence
Serviceg Personnel

3266. SHRI JYOTIRMOY BOSU:
Wil] the Minister of DEFENCE be

pleased to state:

(a) what is the rate of dearness
allowance paid to Defence Servicea
Personnel; js it 40 per cent more,
maximum;

(b) what is the rate of dearness
allowance given to other Central
Government employees; and

(¢) if there is difference in rates,
what is the reason for this discrimi-
nation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (¢).
Dearness Allowance and Additional
Dearness Allowance are admissible to
Defence Services Personnel at the
same rateg and under the same con-
ditions as are applicable to Central
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of Dédrness Allowance ‘sivt Additioddl
Deithess Allowance is dttached. ',

[

Statement
Dexrness Albswance " Additional De Allowance
Pay Range Rate Rate : B
pm. pm.

(i) Upto Rs. goo/- 46% of Pay

(A

b
Rs. 2250/- nimum o

ove Rs. 300/- and upto 27% of pay subject 10 a mi- 0
i Rs. 108/- and ma- of R
ximum of Rs. 243/~

21% of Pay subject o s
minimum of Rs. 42/~ apd
Maximum of Rs. 6o/-.

15% of pay subject toa minimum
3. €o/- and maximum of
*Rs. 120/-

#Subject to marginal adjustments in all eases including at higher pay ra

- e e e e e,

HH nges so that
plus Dearness Allowance and Additional Dearness Allowance does not ﬂct‘ft'g Rs. g.;:o/_‘_he Pay

Indian scientists abroad

3267. SHRI 8. S. SOMANI: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a large number of
Indian scientists are settled perma-
nently in foreign countries; and

(b) it so, the total number of such
scientists registered upto the end of
August, 1978 in the Indians abroad
section in the Nationaj Register?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (®) and (D).
Government have no information as to
Indian Scientists who have settled
permanenily abroad. The number of
persons voluntarily registered in the
Indians Abroad Section of the
National Register upto the end of
August, 1978 was 21,108; out of this
10,234 have returned to India. '

Setting wp of Mixt Oement Plants

3268, SHRI VIJAYKUMAR N.

PATHL: Will the Minister of INDUS-

TRY be pleased to state:

(a) whether Governmént have de-

cided to get up seriey of mini-cemient

plants in the country during the Sixth
Plan;

(b) it so, details such as number
of such mini-plants proposed to be
established state-wize with names of
cities loca] finalise capacity and offer
of investment year-wise phasing and
phasing of production ete.;

(c) total production capacity ot
cement plants in the country year-
wise for the last three years vis-a-vis
actual production reported; and

(d) whether it is a fact that gear-
city of cement is likely to affect the
varioug works programmes the quan-
tities and value of cement being
imported during the current year
and distribution arrangements made
priority-wise along with administra-
tive and monitoring arrangements?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITD): (a) and
(b). Government are presently
examining the recommendationg of
the two Working Groups on the Tech-
nology for mini cement plants and the
fiscal incentives necessary to en~
courage the setting up of a number of
such plants, o
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. . (o) The capacity and actual produc-
tion of the cement industry during
the last three years has been us under:

Wear Capacity Produc- %l'hili-
: tion sation
1975-76 . ar° 16 17°29 82
1976-57 . 21446 18-85 88
1977-78 . 21°87 19°38 88

(d) While there has been a spurt in
the demand for cement far exceeding
the availability as a result of increased
activities in the field of agriculture,
ferigation, industry, housing and cons-
truction activities etc., priority works
programme will, however, not be
affected for want of cement, A quan-
tity of about 17.60 lakh tonnes will be
imported during the year at an
average rate of Rs 640 per tonne.
The imported cement is taken in the
pool along with indigenous cement
for purposes of distribution and then
allocated to the States as well Bs
Central Government Departments and
to private bulk consumers. Govern-
ment has taken a decision to make
prior reservation for the quantities of
cement required for irrigation and
power projects and have accordingly
proposed an allocation of 12,80 lakh
tonnes for irrigation and power pro-
jects for the period January—March,
1979. From out of the balance, bulk
quantities are allotted to each State.
It is left to the discretion of the State
Government concerned to determine
the quantity of cement to be allotted
to various categories of consumers.

Deployment of CR.P, in States

3260. SHRI RASHEED MASOOD:
Will the Minister of HOME AFFAIRS
be pleased to state the names of places
in different States in which the Cen-
tral Reserve Police was deployed
during the period 1st November, 1877

$o. 31st October, 1878 to deal with

communal riots?

Written Answere  DECEMBER 13, 1878 - Written Answers L6

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFTAIRS
(SHRI DHANIK LAL MANDAL):
Deployment is done by the States
when the forces are made availble to
the States. Information jis therefare
being collected from State Govern-
ments and would be laid on the table

of the House when received,

Construction of Powe, Station as
Musaftarpur, Bibar .

3270. SHRI D, N, TIWARY: Will
the Minister of ENERGY be pleased
to state:

(a) whether the schedule of con-
struction of power station at Muzaf-
farpur in Bihar has been extended;

(b) if so, the reasons for this
change in the schedule; and

(c) what is the new time schedule
for completion of construction?

THE MINISTER OF ENERGY
(SHRI P. RAMACHAINDRAN): (a)
No, Sir, '

(b) Does not arise.

(¢) The two units are targetted for
commissioning in July, 1982 and Janu-
ary, 1983.

Loss of Rs. 8 crores to N.-T.C.

8271. SHR] MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:
Will the Minister of INDUSTRY be
pieased to state:

(a) whether Government have
seen the press reports in the Blitz
dated the 18th November, 1078
wheréln it has been stated that
National Textile Corporation have
suffered = loss of Rs. 8 crores;

(b) it so, whether Government
have since inquired into the working
of this corporation; and

(¢) whether any stepy have been
taken by Government to uplift the
working and for smooth mnc’tionmz
of this corperation? . .
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- YHE MINISTER OF ° STATY  IN
(RUMARI ABHA NAITD): (a) and
(b). Ves, Sir. No specific investiga-
fion: as such has been instituted, A
close watch is being kept on the work-~
ing of NTC (WBAN&O) Ltd, and its
performance is periodically reviewed.

{¢) The following steps have been
taken/are being taken, to improve the
weorking and better functioning of this
subsidiary.

1. Strengthening of the manage-
ment of the subsidiary;

2. Implementation of the moder-
nisation programme;

3. Seeking cooperation of the
State Government of West Bengal
in the implementation of voluntary
Isbour rationalisation programme;
and for supply of uninterrupted
power,

Documentary on activities of
Emergency

3272. SHRI C. R. MAHATA: Will
the Minister of INFORMATION AND
BROADCASTING be pleaseq to state:

(a) whether Government propose
to screen a Documentary on the
emergency activities;

(b) whether Government have also
permitted the State Governments to
screen a documentary on the emergen-
¢y activities; and

(c) if so, details thereof and the
response of the State Governments?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR] L. K.
ADVANT): (2) and (b), No, 8ir.
Before any documentary film is re-
leased on the theatrical elrcuit it is
Tequired to be certified by the Censors.
';’;: ;ppmd by the Film Advisory

rd.

() Doeg not arise,

11§

3273. SHRI MANORANJAN BNAK--
TA; Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government propose
to reduce the present retirement age
from 58 to 55 years ag . measure to
generate more employment oppor-
tunities; if so, facts; and '

(b) whether it is also proposed to
change ' the present administrative
set up of services in Ministries and
Government offices to make Govern-
ment service more attractive and
promotion-oriented?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): (a) and (b).
No such proposals are under consi-
deration at present,
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Procurement of Communications
Satellites from USA,

3275, SHRI KUSUMA XKRISHNA
MURTHY: Will the Minister of
. SPACE be pleased to state:

(a) how many communications
satellites ‘have heen procured by
‘Indte from th» U.S.A. so far; and

_-(b). wha$ are th?gncmc TeRs0ns
far giving out Indid's apions. to thes
satdlites trom the USA? u"::

[ . . . Lok
. THE PRIME MINISTER (SHBI .
MORARJI DESAL): (a) The only
spacecraft which gre in the procesa
of being pocured from the USA are
the two multi-purpose first genera-
tion Indian National Satellite System
(INSAT-1) spacecraft for telecom-
munications, meteorology ang TV,
which are scheduled to be delivered
during the calendar years 1980 and
1981.

(b) For procurement of the
INSAT-] spacecraft and allied equip-
ment and services, the Department of
Space had issued on a world-wide
basis a Request for Proposals (RFP)/
Global tender. In response to this,
the Department of Space received two
proposals, both from established
spacecraft manufacturers in USA.
After detailed evaluations of both pro.
posals the Contract was awarded to
the bidder with the lowest cost and
witich met all the essential require-
mentg stipulated in the RFP,
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Production of Inter Centinental
Baltistic Missiiey

3277. DR. BAPU KALDATE: Will
the Minister of DEFENCE be pleased:
to state:

(a) whether Government propose
to produce Inter-Continental Ballistic
Missiles; 5

(b) whether Government have.
their own system /know-how to pro-
duce these; and

(c) whether Government have any
foreign collaboration in this respect?

—

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(¢). There is no proposal to produce
Inter-Continental Ballistic Missiles.
However, the development end pro-
duction of other Missiles of shorter
range, carrying conventional war-
heads, is part of our normal Defence
plans and programmes.

Congestion in Major Ports

3278. SHRI K. T, KOSALRAM:
Will the Minister of SHIPPING AND-
TRANSPORT be pleased to state:

(a) whether it ig g fact that the
main reason for congestion in all the
major ports is due to the inadequacy
of handling equipments for loading
and unloading;

(b) what measures Government
propose to take for tackling the pro-
blem of port congestion; and

(c) total number of shipdays lost
due to port congestion at major ports
in the past three years and the latest
figures available for the current.
year?
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THE MINISTER OF STATE IN
‘CHARG® OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) It is not correct
1o say that the mmin reeson for con-
gestion in the major ports is the
inadequacy of handling equipments
for loading and unloading. Conges-
tion ig due to severa] reasons.

(b) The measures taken to tackle

gestion are: acquisiti of more
handling equipments wherever neces-
sary, increase of lahour productivity,
diversion of vessels etc. A Standing
Committee hag been set up in the
Ministry of Shipping and Transport
to have rationalised distribution ?t
imports and exports among the vari-
oug major ports.

(¢) According to the available in-
formation, the total No. of shipdays
lost at the various Major Ports dur-
ing the years 1975-76, 1976-71, 1977-78
are approximately 9968 days, 8956
days, 12464 days respectively and for
1978-79 (upto November, 1078), are
about 10225 days.

.Scheme for Regiomal Land Armies

3278. SKRI YADVENDRA DUTT:
Will the Minister of PLANNING be
pleased to state:

(a) whether his attention has been
drawn to a mnews item of 12th
November, 1978 in the Hindustan
Times stating that the Planning
Commission has drawn up a scheme
for Regional Land Armies;

(b) if so, the briet outline of the
plan;

(¢) the amount of money involved;
.ang

(d) the expected number of unem-
ployed who will be given employ-
ment under this scheme?

THE PRIME MINISTER (SHRI
MORARJI DESAD). (a) to (d). The
Government hag seen the news report,
The posstbility of organising surplus

DECEMBER 13, 1978
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rural labour for employment in sec-
tors in which labour acarcity is ex-
perienced or i lkely to develop is
being examinad. :

Progress made by the District Indus-
tries Centres in Karnataka

3280, SHRI RAJSHEKHAR KOLUR;
Will the Minister of INDUSTRY be
pleased to state the progress made by
District Industrieg Centres in Karna-
taka from the date of issue of the
Industrial Policy declaration in gene-
ral, and particularly, from September
io November, 19787

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): Govern-
ment have so far approved the
setting up of seven District Indus-
tries Centres in Karnataka and all of
them have started functioning, All
the 7 General Managers have been
recruited and trained. 19 Functional
Managers have been recruited of
whom 15 have been trained. Credit
Manager; for all the 7 District Indus-
tries Centres have been deputed by
the leag banks.

The State Government have dele-
gated most of the powers of the
Director of Industries to the General
Managers of the District Industries
Centres. Industrial Potentia] Survey
Reports are available in respect of all
the district except Dharwar. The
State Government have taken neces-
sary steps to acquire land for locating
the permsnent office of the District
Industries Centre, The Director,
Small Industries Service Institute,
Bangalore hag been requested to gre-
pare an action plan for Simoga Dis-
trict Industries Centre for implemen-
tation during 1878-79.

Funds amounting to 26.00 lakhs
comprising of Rs. 15.50 lakhs as grant
and Rs, 10.50 ag Joan have so far been
released to the Government of Kar-
nataka under the District Industries
Centre Pogramme,
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3282. SHRI AMAR ROY PRA-
DHAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the proposal of mer-
ger between Shipping Corporation of
India and the Moghul Lines Limited
hus been postponed; and .

(b) if s0, the reason therefor?

THE MINISTER OF STATE IN

CHARGE OF THE MINISTRY OF.

SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The proposaj is
still under consideration.

(b) Does not urise,

Export of Machine made Coir Mats

3283, SHRI A, MURUGESAN:;
SHRI P. KANNAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have re-
ceived the recommendations of the
high level Study Team on Coir Indus-
try headed by Mr. Sivaraman; and

(b) if so, the action taken or pro-
posed to be taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
Yes Sir.

(b) Recommendationg of the High
Level Study Team are under consi~
deration of the Government.

Foreign Aig received by Krishi Anu-
sandhan Kendra, Tilonia, District
Ajmer (Rajasthan)

3284. SHRI P. K, KODIYAN;: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it ia a fact that the
Krishi Anusandhan Kendra, Tilonia in
Ajmer District of Rajasthan has re-
ceived lakhs of rupees as aid from
foreign sources; ’

(b) if so, what are the facts thereof;

(c) whether it is a fact that a
strong demand was made recently to
order a proper audit and enquiry into
the financial dealings of this Kendra
and also to gcrutinize its foreign con-
nections and the money 1t receives
from abroad; and

(d) if s0, the details and action
taken, if any, thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The correct name of
thig organisation is Socia] Work and
Research Centre, Tllonia, Ajmer
District,
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' "The details of foreign contribution
received by this organisgtion during
the period November, 1976 to May
1978 are ag follows:

Rs.
(i) Oxfam (UK) 3,98.079° 60
(ii) Ford Foundation (USA) 1,58,608" 62
(lity Bread for the World
{West Germany) 1,00,000° 60
ittt
Total : 6,56.608° 22

(c) ang (d). A question had been
asked in the Rajasthan Legislative
Assembly about the affairg of the In-
stitute and the State Government
is seized of the matter. Sp far
foreign contribution is concerned,
intimation of the receipt of foreign
cantribution hss been furnished by
the organisation to the Central Gov-
ernment under Foreign Contribution
(Regulation) Act, 1976. The ques-

tion of taking any action therefore,
does not arise.

Memorandum from B.B.J. Staff Union
for take over of Company

. 3285, SHRI SOMNATH CHATTER-
JEE. Will the Minister of INDUSTRY
be pleased to state:

(a) whether any resolution/repre~
sentation has been received from BBJ
Staff Union about the mismanagement
of BBJ construction Company, Limit.
ed, Calcutta and demanding national-
isation of the Undertaking or itg mer-
ger with Braith-waite Company Lid.;
and

(b) if so, what is Government’s re-
action thereto and the steps taken for
the proper management of the Com-
pany?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
and (v). A representation for the
nationulisation or merger with an
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existing Government Company ~ has:
been received from tlie employees.
union of BBJ. The representation is-
under congideration of the Gouern-
ment. :

Hindi Typewrtters

3286, SHRI MOHAN LAL PIPIL:
Will the Minister of DEFENCE be
pleased to state: )

(a) whether it is a fact that there:
is a shortage of Hindi typewriters in
the Ministry, its attached and Subor~-
dinate offices and fleld formations;

(b), if nob. the total n_umber of
English ang Hindi typewriters sepa-
rately in each office; and

(e) whether according to the an-
nual programme drawn up by Minis~
try of Home Affairs for the year 1978~
"9, 50 per cent of the total require-
ment of typewriters in a Central_
Government office located in Hindi
speaking area is required to be me:tl
by purchasing Hindi typewr}tm, if
so, the total number of English and
Hindi typewriters purchased by his
Ministry during the current financial
year?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The required information is not
readily available. It is being collected
and will be placed on the Table of
the House.

(¢) The total number of English and

Hindi typewriters purchased during

peried 1-4-78 to 80-11.78 is:—
English 95
Hindi 59

Direct Route to Sarofini Nagar fromr
Teen Murti ete.

3287. SHRI P. KANNAN: Will the
Minister of SHTPPING AND TRANS.
PORT be pleaseg to state:

(a) whether it is a fact that there
is no direct DTC route for Barojini
Nagar Market or INA Market from
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" Teen Murti, South Avenue, Moti
- Bagh-I, South Moti Bagh and Nanak-
. pura;

(b) if so, whether there is any pro-
posal under Government’s considera-
tion to start any trips on this route;
g
~ (e) if so, by when and if not, the
reasons therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) LN.A. Market is
linkeq to Moti Bagh—I South Moti
Bagh and Nanakpura on Ring Road
by the direct services of route 611.
 There is no direct service between
Sarojini Nagar Market or I.N.A. Mar-
ket and Teen Murti/South Avenue.

(b) No, Sir.

. (e) The Delhi Transport Corpora-
tion is operating direction  oriented
. services. Under this system it is not
feasible to link all the localities of the
ity by direct services when conve-
nient change over facilities are avail-

~ able.

~ Persons killed by D.T.C. Buses during
April to November, 1978

3288, SHRI DALPAT SINGH PA-
- RASTE: Will the Minister of SHIP-
- PING AND TRANSPORT be pleased
- to state: ‘

- (a) the total number of persons
killed or injured due to accidents
.involving D.T.C. buses or private
buges operating under DTC in Delhi
during the period from 1st April. 1978
- to 30tk November, 1978 and the num-
Mr of accidents;

(b) the reasons for such a large
number of accidents; and

- (e) the steps taken or proposed to
1 be taken to ensure safe traffic?

| THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
 SHIPPING AND TRANSPORT (SHRI

AND RAM): (ay A statement

0 3556 LS—5
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showing the accidents figures involv-
ing DTC buses and private buses in-
cluding private buses under DTC ope-
ration from 1-4-78 to 30-11-78 is given
below: —

Total Persons Persons
Type of vehicle acci-  injur-  killed
dents  red ed

DTC buses 234 311 57

Other buses in-
cluding  buses
under DTC
operation 466 530 119

(b) Heavy volume of mised traffic
on the roads and non-observance of
traffic rules by the road users. In cer-
tain cases negligence on the part of
drivers is also attributable to the ac-
cidents.

(¢) The following steps are taken to
ensure safety :—

(i) Driving Test is separately
conducted by 2 Motor Vehicle In-
spectors by dividing the test into
two parts, namely practical driving
and theoretical knowledge of the
road signs and regulations.

(ii) Rendum re-test of 10 per cent
of the applicant declareq eligible for
grant of licences by a Technical Offi-
cer of Gazetted Status is ensured.

(iii) Compulsory display of learn-
ed licence both at the rear and front
side of the vehicle by a learner dri-
ver.

(iv) Proceedings are initiated for
suspension/cancellation of driving
licence of those involved in serious
casual accidents.

(v) D.T.C. has made it a rule to
suspend from service immediately a
driver involved in 3 fatal accident.

(vi) A practice of securing veri-
fication of character anq antecidents
of a professional driver given up
during the emergency through the
Police Department is being revived.
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(vii) S.T.A. has suspended route
permits of a number of Stage car-
riages/contact carriage/H.T.Vs in-
volved in accidents/over-speeding
and overtaking.

(viii) Fitment
DTC Buses,

of governors in

Use of Science & Technology for
Betterment of Village Life

3289. SHRI SHAMBHU NATH
CHATURVEDI : Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

- (a) -what specific steps have been
taken further to use science and tech-
nology for the improvement and bet-
terment of village life, environment
and economy;

(b) whether any directives have
bheen given to the Research Centres
to give a rural bias and orientation
to their research; and

(¢) if so, the results achieved so
far? -

THE PRIME MINISTER (SHRI
MORARJI DESAIl): (a) and (b).
The specific steps that have been
taken relate to (a) setting up of insti-
tutional frameworks for identifying,
planning and implementing program-
mes for the application of Science and
Technology for rural development
(eg), betterment of village life, en-
vironment.angd economy; (b) giving a
clear direction t, various laboratories
angd institutions to ensure that this
abjective be kept in mind in working
out these programmes and wherever
‘possible to orient their work so that
rural development constitutes a major
thryst area (c) supporting schemes
and projects put forward by Govern-
'men_tal as well as voluntary organisa-
tions which have the potential for be-
nefitting the rural populations. The
main activities so far relate to: agri-
cultural. sciences; . medical research;
-housing. .und -transportation recycling
of wasteg. unconventional .energy sour-
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ces; environmental sanitation ang pol-
lution control etc. A Sub-Committee
in the Department of Science and
Technology on rural environment has
identified a number of research-cum-
fleld action programmes to improve the
rural environment. These projects
aim at dissemination of information
regarding sicentific and technological
aspects of water supply, sanitation,
health care, housing, waste disposal
and recycling etc. The Indian Council
of Agricultural Research, has proposed
to set up a centre for speedy develop-
ment and transfer of rural technology,
specially for tribal population. The
Council of Scientific and Industrial
Research (CSIR) has a plan of action
for. rural technology delivery system
for which specific Plan allocations ex-
ist, under this, projects in the areas of:
agro and forestry wastes; fish culture;
animal husbandry rural building mate-
rials bio-gas technology-soil reclama-
tion; medicinal plants cultivation and
utilisation; etc. have been identified.
Studies on pollution control in water
bodies, use of agricultural pesticides,
location of industries, development and
testing of technological innovations
etc. are programmes specifically ori-
ented to improve environmental con-
ditions in villages. In addition to these
there are very good programmes of
many Governmentel as well as private
agencies at Cenfral and State Levels
with increasing understanding of the
great and relevant possiblities for the
application of science and technology
for enhacing the quality of life for
rural population,

(c) Some of the achievements relate
to use of blue green algae in rice
fields to improve productivity; popula.
risation of Bio-gas technology: solar
grain dryers pottery makinz'- lime
industry; collection and prpcess'ing of
cdible and non-edible oil seeds estab-
lishing of Krishi Vigyay Kendra; low-
cost housing materials and housg, con-
struction in  villages bee.keéping'
~rur§1= -goaph; Public: health care, ,tnd’
saniteton,programmes -cultivatipn: of
madisinal and aromatic plants; deve-
lopment wide range of-pesticides: and
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herbicides; development of tractors;
tissue culture technique; development
of post-harvest devices; food packing
and processing materials; work on
leather and leather goods; water puri.
fication-supply and storage; effluent
disposal ete.

Compensation to Clags IV Employees
of Ministry Injured in Roag Accidents

3290. SHRI HALIMUDDIN AHMED:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) number of class IV employees
of Ministry of Home Affairs who were
injured in road accidents on duty in
the year 1977-78 upto September,
1978;

(b) number out of them who have
been given compensation for injuries
on duty; and

(¢) number out of those who have
not been paid compensation and when
it is likely to be paid?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). The information is being col-
lected and will be laid on the Table ot
the House.
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Separaie Police Fores for Election
Puaposes

3202. SHRI SAMAR MUKHERJEE:
SHRT S. S“ SOMANI:
SHRI SARAT KAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Gévesiment aré con-
sidering a proposal for a separate
police force under the Election Com-
nditslon for handling law and order
during elections; ahd

(b) if so, the details thereof?

THE MINISTER OF BTATE IN THE
MINISTRY OF HOME AFFAIRS
(8HRE DHANIK LAL MANDAL):
(a) No; Sir.

(b) Does not erise.

Development of Handloom Industry in
ity Country

3283. SHRT AMARSINH V. RATHA-
WA: Will' the Minister of INDUSTRY
be pleaséd to state:

(a) what is the mamber of hand-
looms working in Indta, State-wise;
and

(b) the measures taken by Govern-
ment to protect and develop this
industry in the countsy and parti-
cularly in backward arees?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (ay As the
Handloom Indusiry is spread through
out the country, information regard-
ing the nurhber of Handléoms working
in each Sfate is net available. How-
ever, the number of existing hand-
looms. state-wise Is givea in- the Btate
ment atfached.

(b) The following measureg have
been taken by the Central Government
for protection and' development of
handloom industry:—

(6}] ﬁlnloom janata cloth schemet
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(1F) Inbensive and  Export Faad:
loom Development Projects fot
the benefit of wewvers outside
the covperitive fold.

({it) Shave capital assistancy fof
primary handloom coopem
tive societies,

(iv) Share oapifa] assistence: for
Apex Body of habdteom wes-
vers.

() Asdtgtance foi creation of pre.-
Ioom arid post-loom processing
facilities.

¢viy Share capital assistance to
State Handloom Development .
Corporafions.

(vii) Grant of special rebate on sald
of handloom cloth,

(viii) Nation-wide publicity pro-
grammes and exhibitions and
fairs for popularising and
bosting sale of handloom pro-
ducts.

Central Government is also assisting
State Governments for their plan
schemes in the hendloom sector by
providing financial  assistance in e

shape of block leans and gran's for
State Plan Schemes.
Statement
Statement showing number of Handlooms
te-tise
Sexoey: No. «f
Lovmr (i
lakhs)
Andhira Pradesh L. 397
Bihar . . f . v 201
Gufjarse . ‘ . " . (173
Howyana . . . v o5
Himachal Pradesh . . . o of”
Javeru & BWoshmiv . . » N.A.

Kainatabs . . . . 108




137 Written Answers AGRAHAYANA 22, 1900 (SAKA) Written Answers 138

States No. of looms
(in lakhs)
Kerala . . # . » 071
Madhya Pradesh . 053
Maharashtra . 1:85
Manipur . . 2° 00
Meghalaya . S = . 0'50
Mizoram . 3 . . . ==
Nagaland s : g p 2° 50
Punjab . " ’ 5 . 018
Rajasthan. . “ 8 . 1°42
Orissa . . 5 ¥ ‘ 087
Tamil Nadu . . + . 5° 50
Tripura . = % » . 1°23
Uttar Pradesh . g . . 5'09
West Bengal . s . " 198
Delhi 5 . E 5 5 0°03
Goa 2 : 3 = " Nil
D\;fI"a Nagar Haveli 4 o Nil
Pondicherry . i z 8 0" 04
Sikkim . . . . . —
Total : . 5 5 38-07

.Reduction in cost of C. I. L.

3294. SHRI KACHARULAL HEM-
RAJ JAIN::Will the Minister of ENER-

GY be pleased to refer ‘“to the reply
ngen to Starred Question No. 420 on
the 14th DeC°mber 1977 regarding re-
duction in cost of coal India Ltd.. and
state: :

(a) the steps taken .so .far in the
direction .and results achieved; and

(b) what further steps are pro-
posed to be taken?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
Coal India Limited has taken and con-
tinues to take a number of measures
for effecting economy in its expendi-
ture particularly on the non-productive
items. These include the measures
suggested by the committee under .the
Chairmanship of Director Geueral,
Bureau of Public Enterorises which
went into this question, such as:

(i) control on manpower and im-
provement in productivity;

(ii) improvement in utilisation of
equipment;

(iii) economy in wuse of stores and
power;

(iv) control on inventory and other
elements of working capital; and

(v) control on administration man-
power as well as administrative ex-
penses.

In view of the fall in production on
account of floods, power interruptiors
shortage of explosives and absenteeism
of workers as well as due to increase
in degrness allowance and cost of in-
puts there has not been an actual re-
duction of cost.

feeelt faga wem dewm & o wfiTwaw
mfeai
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Purchase of Goods by Central Govern-
ment Employees Consumer Cooper-
ative Soclety

3206, SHRI SHIV SAMPATI RAM:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) the terms on which goods have
been taken from (i) Arti Textile
Mills and (ii) Vimal Milly for sale
at the various branches of the Central
Government Employees Consumer
Cooperative Society Ltd., New Delhi;

(b) whether the deal with these
two mills has been approved by the
Purchase Committee and if so, when
and if not, the officer responaible for
making a deal with these mills over-
riding the functions of the purchase
committee;

(c) the payment so far made to
each of these mills and the total
value of goods of these mills so far
has been sold at varlous branches
of the Store; and

(d) the measures Government pro-
pose to ensure that any deal is first
approved by the Purchase Committee
before finalization?

THE MINISTER OP STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) The goods
have not been teken from M/s. Aartee
Textile Mills or Vimal Mills, but Vimal
Fabrics (suiting and  shirting),
which is brand name of the cloth,
manufactured by Reliance Textile In-
dustries Ltd., Ahmedabad, has been
taken on conslznment buin through
Aartee Textiles, Wholesale Cloth Mer-
chants who are exclusively authorised
dealers for these fabrics for Delhi.
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These fabrics are available for sale at
only one branch store of the Society,
viz., the ‘P Block, Raisina Road New
Delhl. The goods are received for sale
and payment is made only after the
goods are sold for the quantity that is
sold after deducting the profit due to
the branch store. The goods are not
purchased on cash basis but are receiv-
ed on consignment basis,

(b) The deal with the firm viz., the
Aprtee Textiles wholesale Cloth Mer-
chants, Delhi, had been approved, not
only by the Purchase Committee, but
also duly vetted and ratified by the
Board of Administration of the Socie-
ty in their meeting held on 22nd July,
1978. In view of this, the question of
holding any officer responsible for the
deal does not arise.

(¢) A statement indicating the total
value of the goods received from M/s.
Aartee Textiles Wholesale Cloth Mer-
chants, Delhi, together with the value
of goods sold and the payment made
therefor to them by the Sociely as on
29th November, 1978 is given below: —

Total value Value of Payment
of goods goods sold made to
received the firm
Rs. Rs. Rs.
1,15,687°15 r3,00't9  sB,6c0°¢3

(d) According to existing procedure.
all transactiong of this type heve to be
approved by the Purchase Committee
and/or the Board of Administration of
the Society and their approval is in-
variable obtalned the deal is imple-
mented. No further measures are,
therefore, considered necessary.

Electrifioation of Villages

3207. SHRI RAMANAND TIWARY:
Will the Minister of ENERGY be
pleased to state the number of villages,
State-wise not electrified so far?
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THE MINISTER OF ENERGY (SHR! different States Is indicated in the an-
P. RAMACHANDRAN): A statement nexure.
regarding electrification of villages in

Statexnent
as on on 80-9-1978

. e 30 S-1978
t. Andhra Prad=sh . . . R . 27,221 14,910(%) 12,311
2. Assam . . . . . . . 21,995 2,312 16,683
8. Bihar . . . . . . 67,566 18,811(%) 48,755
4. Gujarat . . . . . . . 18,275 8,560 9,715

5. Haryana . . . . . . . 6,731 8,731
G. Himachal Pradesh . . . . . 16,416 7,942 8,974
7. Jamunu and Kashmir . . . . 6,503 4,064(1) 2,439
8. Kurnataka . . . . . 26,826 15,325 11,501
9. Kerala 1,268 1,225 43
to.  Mulhya Peadesh . . . . 70,883 18,500 52,383
t1. Maharashtra . . . . . . 35,778 22,00033 13,745
t2. Manipur . . . . . . . 1,949 235(a) 1,714
13, Meghalaya . . . P . 4,583 431 44152
14. Nagaland . . . . . . gbo 252 708
t5. Oria . . . . . . 46,902 14,252 32.740
16. Punjab . . . . . . 12,188 12 126(4) 62
17. Rajasthan . . . . . . 33,305 10,077(*) 23,228
18, Sikkim . . . . . N 215 48 167
19. Tamil Nadu . . . . . . 15,735 15,524 [13]
20. Tripura . . . . . . . 4,727 465 4,262
21, Uttar Pradesh . . . . . . 1,12,561 85,317 77,244
22. West Bengal . . . . . . 88,074 11,887 26,187
TorarL (States) . . . . . 8,71,251 2,21,027 8,50,224
ToraL (U. Ts.) e e 4,685 1,205 3,480

Torar (All-India) . . . 1975936 2,22,232 8,53,704

(*) Figure provisional,

($) 62 villages have been declared uninhabited.
(a) As on 31-3-1978.

(5) As on ‘g0-6-1978.
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Licences Issued to Public Undertakingy

3298. SHRI B. P. MANDAL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether 43 licences and 34
letters of intent were issued during
September, 1978;

(b) ‘whether <hanges have been
effected in the ownership of 5§ under-
takings and 19 licences were revok-
ed or cancelled; and

(c) a brief outline the justification
of the above actions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). Yes, SSr.

(c): Letters of intent and industrial
licences are issued within fhe frame-
work of Government’s industrial policy
presented to Parliament in December,
1977. Requests for grant of change of
ownership of undertakings and revoca-
tion of industrial licences are consider-
ed in accordance with the provisions
of the “Registration and Licensing of
Industrial Undertakings Rules. 1952"
and “Industries (Development acd Re-
gulation) Act, 1951" respectively.

Delhi-Gurgaon Service by D.T.C.

3299, SHRI AGHAN SINGH THA-
KUR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether D.T.C, started bus
service between Delhi and Gurgaon
some time back; °

(by # so, the reason for iis with«
drawal; and

(¢) what action has been taken on
the request of several Members of
Parliament to re-start this service?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.
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(b) Delhi-Gurgaon being an Inter-
State, route, the D.T.C. was operating
its services on the basis of temporury
permits issued by the State Transport
Authority, Delhi. The service had to
be discontinued w.e.f. 19th December,
1975 in compliance of the decision ef
the High Court on a writ petition filed
by a private bus operator restraining
the S.T.A. Delhi fo grant temporaty
permits to the D.T.C. or any one else
till the final disposal of the applications
already invited by the S.T.A. for grunt
of stage carriage permits.

(c) The services can only be re-
started in case the permits are issued
by the S.T.A. in favour of D.T.C. Delhi
Administration has indicated that it
would be possible to consider request
of D.T.C. for issue of the permit only
after reciprocal agreement ielween
Governments of Haryana and Delhi has
been finalised.

Dredging of River Brahmaputra

3300. SHRI PURNA NARAYAN
SINHA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state:

(a) whether major scale dredging
of the river Brahmaputra will be
taken up for the purposes of creat-
ing a permanent channel for naviga-
tion in the river DEVBRI up stream
so that conventiona)l cargo and pass-
enger boats of the Assam Sundabass
services may be plied;

(b) if so, whether the dredging

_ operations will be made over to the

Brahmaputra Flood Control Commis-
sion or the Dredging Corporation of
India; and
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(c) whether ‘Government propose
to invite the collaboration of USSR
for epemstion af EFRROFOLL - rser-
vices ag an sxperiment for develop-
ment of river craft services in the
Brahmaputra since the USSR has made
certain offers in this direction?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY .OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) This Ministry is
not aware of any river known as
DEVBRI. Presumably, the informa-
tion is required regarding major scale
dredging of river ‘Brahmaputra up-
stream of Dhubri. If so, there is no
such proposal under consideration.

(b) Does not arise.

f¢) There is no such proposal under
consideration.
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3302, SHRI NATVERLAL B, PAR-
MAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
refer to the reply given to Unstarred
Question No. 6729 on the 12th April,
1978 and state:

(a) the progress registered so far
in getting clearance from the Defence
Authorities for the construction of
the fly-over at Delhi Cantt. Nangal-
Rai Railway cressing;

(b) whether it is a fact that the
inordinate delay in the construction
of the said fly-over is causing immense
hardship to thousands of commuters
who have to use this crossing daily;
and

(c) the steps that Government
propose o take to -expedite the pro-
osssing and .implemeniation of the
said project at the said site or at any
other alternative site nearby?

THE MINIBTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPMING AND " TANSRORT (SWRL
CHAND RAM): (a) to {c). Bftetts aré
still. continuing by the Munisipal ‘Cor-
poration 0 get thve netessary dlearance
matter has élso been.recently divcussed
at an inter.departmental meeting held
on the 20th November, 1978, Finai de-
cision widl:depwnd wpon the reauits of
turthae distuapiens: which wne Mpntcd‘
to be held shortly.
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Bharllya Pratirakshs Masdoor Sangh

3303. SHRI BALDEV SINGH JAS-
ROTIA, Will the Miunister of
DEFENCE be pleased to state:

(a) whether the Bhartiya Pra-
tiraksha Mazdoor Sangh, an All India
Ferderation of Defence employees has
applied for recognition;

(b) if so, according to the Federa-
tion how many trade unions of
Defence employees are affiliated to
the Federation and what is their to-
tal membership;

(¢) in case the Federation which
is functioning for more than last ten
years fulfills all the pre-requisite
conditions for recognition then what
is the delay in according recognition;
and

(d) in case it is not possible to
accord formal recognition is it possi-
ble to accord recognition on ad-hoc

basis?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) The Federation has informed
that 60 Unions with a membership of
about 66,000 employees are affiliated
to it.

(c) The federation applied for recog-
nition only in March, 1978. In order
to verify the affiliation of the Unions to
the federation it has been requested to
furnish copies of resolutions passed in
the General Body Meetings of the con-
cerned Unions expressing their desire
for affiliation. The same is still
awaited,

(d) There is no provision 'n the
Rules for grant of recognition on ad-
hoe basis.
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Chairmen of Public Undertakings
Under Department of Atomic Energy

3306. SHRI L. L. KAPOOR: Will the
Minister o ATOMIC ENERGY be
pleased to state the names of Chair-
men of the Public Undertakings under
the Department of Atomic Energy with
their dates of appointment, qualifica-
tions and previous assignments before
taking up the present post?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The names of
Chairmen of the Public Undertakings
under the Department of Atomic Ener-
gy, dates of their appointment, qualifi-
cations and their previous assignments
before taking up the present post, are
given in the enclosed statement.
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Representation by Assam Citizens
abeut Police Harassment

3307. SMRI G. M. BANATWALLA:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Gowvernment have re-
ceived complaints and representations
that people of Assam are being har-
rassed by the Police and other .authori-
ties as being infiltrators; .and

(b) if so, what steps have been
taken to end such harassment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Information is being collected
from the Government of Assam and
will be laid on the Table of the House
as soon as it is received from the State
Government.

Request for Fund for a Coastal Road
from Tada to Ichapuram by Andhra
Pradesh

3308. SHRI G. MALLIKARJUNA
RAO: Will the Minister of SHIPPING
AND TRANSPROT be pleased to
state:

(a) whether the Government of
Andhra Pradesh .proposed to form
a Coastal road from-Tada in Nellore
District to Ichapuram jn Srikakulam
distriet . and requested the Govern-
ment of India for the financial assis-
tance; and

(b) if 0, the proposed cost of the
road estimated and action taken there.
on?

THE MINISTER OF STATE IN-
SHIPPING AND TRANSPORT (SHRI
SHIPPING AND TANSPORT (SHR!
CHAND RAM): {a) and (b). Xes, Sir.
It is howevgr-a State rqad and the
State Government are therefore con-
cerned with this -project. The propo-
sal involves a total .cost of .Rs. 197.938
crores and the State Government want-
ed that the World Bank may .#lso be
approached for assistance. As it is a
State road, the State ‘Government have
been advised to relook into the pro-
posal carefully and to approach if de-
sired the appropriate authorities dGeal-
ing with World Bauk aid for State
road projects.

Officers :belongipg to Scheduled Castes
. .anfl Schedluleq Tribes

3309. SHRI S. R. REDDY: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the number of officers belong-
ing to the Scheduled Castes and
Scheduled Tribeg in the Military
Engineering Services, the Indian
Statistical Service (Grade 1 to IV)
and the Central Engineering Service
(Civil) Class I; and

(b) what is the .population of the
Scheduled Castes and Scheduled
Tribes State-wise in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): .(a) A Statement
is laid on the Table of the Houge.

(b) A Statement II
Table of the House.

is laid .on the

Statement I

Statement showing the number of officers belonging to the Scheduled Castes and Schedulcd

Tribes in the Military Engineering Services, the

Central Engineering -Service (Civil) Class 1

and the Indian Statistical Service (Grades I to IV)

Name of the Service

No. of oflicers
belonging to .
Scheduled Castes

No. of cfficers
belongipg 10
Schcdule_d' Trikes

1. Military Tnginecring Services

2. Central Engineering Service (Civil) Class I

90 ) 16
30 Nil
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' ' L] 3 4 5

9. Indian Statistical Service :—

Grade 1 . . . . . . [ Nil
Grade II . . . .. . 2 Nil
Grade III | . . . . . ‘ 5 Nil
Grade IV . . . . f . . |. 1
Statement Il
Population of the Scheduled Castes and Scheduled Tribes to the 1971 cenns ard-

estimated figures in_pursisnce of Sub-Bection (3) of Section § of lhe Setieduled Caetes and
Scheduled Tribes Order (Amendment) Act, 1976.

Population figures  Estimated population
India/States/Union Territory. as per 1971 ccnsus  as at 1971 ccusus
m lakhs) pursuant to Section
5(3) of Act 108 of
1976 (in Takhs)

Scheduled Scheduled Schedulcd Sctcedulcd
Castes Tribes Castes Tribes

INDIA . ) . . . . . 799796 38015 . ..

Andira: Fradesh . ' .. . . 8774 1658 5816 22°26
Amam . P . : . . P g°rs 16707 013 16-07
Bihar . . . . . . . . s sodF 8386 43y
Gujarat . « .« .« o« e 125 8744 1890 3r5T

Pavyait e e e 896 .- 18-96
Himachal Pradesh . . . . . 7'70 4 8:08 144
Jammu and Kashmir . ., . . 98 ‘e e

Kerala e . . . . . 77 2'69 20° 0% 1493
Madhya Pradal . . « . . 54's¢ 8387 57082 9815
Mahasashtra . . . N . go'ab 90° 54 81477 LTy
Manipur . . . . ‘ . o 16 8°34 016 [}
Moghalid: v ¢+ + ¢ ¢ o 004 814 o'04 814
Kipsore (Ratnatala) . . .. . . gBso »3r M 262
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1 2 3 4 H
Orissa . 3311 5072 33'07 50°75
Punjab 33°48 . 3348 .o
Rajasthan 40°76 31'25 4216 31°3%
Tamil Nadu . . . . . 7316 312 73°3° 4°50
Tripura . . . 193 451 1°93 4'51
Uttar Pradesh . i . . - 185°49 1°99  190°g5 Nil
‘West Bengal . . . . . 8816 2533 89°00 26-03
Andaman and Nicobar Island 018 018
Arunachal Pradesh . . . . 3-69
Chandigarh . . . . . 0°29
Dadra and Nagar Haveli o001 064
Delhi . 6-36
Goa Daman and Diu . . . 016 008
L. M. & A. Islands (Lakshadwecp) . 030
Mizoram 813
Pondicherry . 073
Norz :—i) Population of Scheduled Caste in Sikkim declared as such under the yepresentation

of Sikkim subjects Regulation (1966) stood at o-or lakh as per 1971 Census,
This figure is not included in the statement. 9

(ii) Under the provisions ot Clause

(1) of articles 341 and 342 of the
Constitution of India, the Scheduled
Casles and Scheduled Tribes specified
under the Presidential Order, namely,
the Constitution (Sikkim) Scheduled
Castes Ordey 1978 (C.O. 110) and the
‘Constitution  (Sikkim) Scheduled
Tribes Order 1978 (C. O. III) respec-
‘tively issueq on the 22nd June, 1978
the following castes and tribes are
deemed to have been scheduled in re-
lation to Sikkim state.

Scheduled Castess—

1. Damai (Nepali)
2. Kami (Nepali) |
3. Majhi {(Nepali)
4. Sarki (Nepali)

Lohar (Nepali)
Scheduled Tribes:—
1. Bhutia (including Chumbipa, Do-

pthape, Dukpa, Kagatey, Sherpa, Tibe-
tan, Tromopa, Yolomo)

2, Lepoha,

The population figures of the schedul-
ed castes and scheduled tribes accord-
ing to the above order have not been
estimated.

Repory on Appropriate Import Policy
for BSynthetic Fibres and related
. issues

3310. SHRI K. MALLANNA:
SHRI SARAT KAR:
SHRI D. D. DESAIL:

‘Will the Minister of INDUSTRY be
pleased to state; . . .

(a) whether it is a fact that the re-
port of the Committee of Secretaries
charged with making recommendations
regarding an appropriate import po-
licy tor synthetic fibres and polyes-
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te; filament yarn and relateq issues
has since been submitted to Govern-

ment;

(b) if so, whether Government have
examined its recommendations; and

(c) if 50, the details regarding the
recommendations which have been
accepted by Government?

THE MINISTER OF STATE IN THE
MiNISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Yes, Sir.

(b) and (¢). Government hag yet to
take a decision on the recommendations
made in the report.

Import of Textila Mill Machinery by
NT.C.

3311, SHRI SHYAM SUNDER
GUPTA;

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of INDUSTRY be
pleaseq to state:

(a) whether National Textile Cor-
poration have imported textile mills
machinery during the last three years;

(b) if so, the countries from which
the machinery has beep imported and
foreign exchange involved as a
Tesult thereof; and

(¢) whether indigenous machinery
r;las not available; and if so, what are
© reasons for which the machinery
Was imported from forelgn countries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI); (a) and (b),, Names
of the countries from . where: ma-
chinery/spares . have - been ‘imported
during the last three -years and the

foreign exchange ~ involved ave given
below:—

Name of the country Foresgn exchange
involved
1. G.D.R. Rupee payment
2. UK. . . 94, 671
3. US.A, 56,277

4. Czechoslovakia . Rupee payment

(c) Yes, Sir.

Guidelines for functioning of - Intelll-
gence Organisations

3312. SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that our
Intelligence agencieg and particularly
the 1.B. were liberally used in the
recent past and continue to be used
by the Government of the day to
indiscriminately spy on their oppo-
nents and even on Ministers and
Memberg of the Ruling Party and do
such other patently not permissible
things;

(b) it s0, whether Government will
frame a well defined code of conduct
with guidelines for the functioning
of our Intelligence Organizations and
to maintain a balance between secrecy
required in an intelligence system
and safeguard against abuses; and

(¢) whether our Intelligence Agen-
cies will be brought under Parlia-
mentary accountability on the prin-
cipleg followed in the running of the
Defence system?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No, Sir. ) ) :

(b) and (c). As the House was in-

formed earlier in answer te Unstarred
Question No. 1460 on 28th November,
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1978, a Committee has beenconstitut-

ed to review the working of the Intel-

ligence Bureau and the C.B.I. in the
light of the observations contained in
reports cf the
Shah Commission. The Government is

the first two interim

awaiting its report.
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Grace time for payment ef bills by
: Jute Mills

3315. SHRI O. V. ALAGESAN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it js a fact that the
Jute Corporation of India permitted
120 days grace for payment of bills
by the jute mills without charging
any penal interest, instead of 60 days
as per agreement with mills and
whatever! penal interest realised was
shared between the millg paying in
time and the Jute Corporation in the
ratio of 90 : 10; and

(b) if so, the reasony for showing
out of way coneessions to the Jute
Mill to the detriment of the Corpora-
tion’s: inferest?
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THE MINISTER -OF STATE IN [HE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITD: (a) and (b). The
suggestion of the Indian Jute Mills
Association that penal interest at the
rate of 2 per cent should he levied
after 120 days instead of 60 days was
accepted as an incentive for prompt
payment of the amount due.

The Committee on Public Undertak-
ings in its 12th report on Jute Corpo-
ration of India has stated that the grant
of thig concession to the industry was
something very unusual and as such
needs to be probed further with a view
to fixing responsibilily. The report of
the Committee on Public Undertakings
is under consideration of the (iovern.
ment.

Report on Development of Coir
In@ustry

3316. SHRI GEORGE MATHEW:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Sivraman Com-
mittee hag submitted itz report re-
garding the development of the Coir
Industry;

(b) if so, will Kerala Government
be allowed to study the report and
make necessary comments before a
decision is taken by the Central Gov-
crnment since Kerala ia producing
95 per cent of the coir manufactured
items; and

(e) whether State Government
Scheme for the development of the
coir industry during the Sixth Plan
amounts to Rs. 2424 crores and if
50, whether Central Government will
allow the State Government to adjust

these schemes after seeing the Biv-

raman Committee peport?

_ THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI); (a) Yes, Sir.

(b) Yes, Sir.

(¢) Draft Five Year Plan 1978--83
preposals from the Btate Government
of Kerala have not been recejved.

nadequate Police arrangements for
Akali Domenstration

3317. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of BOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Delhi
Administration made inadequate
police arrengements to meet the ap-
prehended trouble by Akali demons-
tration against the Nirankari Sama-
gam held recently in New Delhi; and

(b) if so, whether any enquiry has
been instituted in thi; behalf and
what action has Government taken
against the officers responsible for
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI §. D. PATIL); (a) No, Sir.

(b) Does not arise.

Design for improvement of
‘Bultock Cart

3318. SHRI D. D. DESAI: Wili the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether a final design for im-
provement of bullock cart has at
last been selected;

(b) i€ so, the steps taken to popu~
larise thig design; and

(c) i not, the reasons for delay?

THE PRIME MINISTER
MORARJI DEBAIL): (a) No Sir.

(SHRI

(b) and (c). Because of varying
agro-climatic conditions, eone design
will not be suitable for all parts of the
country. Therefore. several, groups
are working independently and with
the help of Government on designs to
suit the different route condjtions, ani-
mal size and draught capability, inten.
sity of use, load levels ete., encountered
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in both rural and urban areas. Prototy-
pes are being tested under fleld condi.
tions. An inter.departmental Steering
Committee, constituted by the Ministry
of Shipping and Transport, under the
Chairmanship of the Director-General
Road Development, to  take slock of
different aspects of bullock cart deve-
lopment and improvement has not yet
made any flnal recommendation in re-
lation to specific designs.

Appointment of SO and ST Lisison
Officers

3319. SHRI B. C. KAMBLE: Will
the Minister of PLANNING be pleas-
ed to state:

(a) how many Liaison Officers are
appointed in each of the departments
fe hig Ministry, relating to represen-
tation in services for the Scheduled
Castes and Scheduled Tribes as per
Government Brochure, Chapter 15,
and since when each of them ap-
pointed and the status of each of them;

DECEMBER 13, 1978
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(b) what are the reports of epch
of these Liaison Officers under Para
54-A of the said Brochure during the
l1ast three years sgubmitted to .the
Secretary/Additional Secretary and
what action was directed by the
latter and whether said action as
directed was taken and with what
result; and

(c) whether Government will lay
on the Table of the House the copies
of the gaid reports, directiong and
the action taken as per (b) above; if
not, why not?

THE PRIME MINISTER (SHR1
MORARJI DESAI): (a) The Ministry
of Planning consists of 2 Departments
viz. (i) the Planning Commission and
(ii) the Department of Statistics.
One Officer in the Planning Com-
mission and 7 in the Department of
Statistics function as Liaison Officers
for matters r.lating ‘to representa-
tion of Scheduled Castes and Sche-
duled Tribes. The dates of their ap-
peuintments and designaliong are given
below:—

" 1. Director (Administration) Planning Commission 1-10-77
| 2. Deputy Sccretary, Department of Statistics 181-77
I 3. Joint Director, Computer Centre 1-8-77
4 4. Deputy Director (Admn) Ccnu-al Statistical Oxgammurp (h -
i dustrial Statistics Wing), Calcutta . 8.5-48
tt. of Statistic J 5. Deputy Director (Admn), Survey Design & Research Division &
(including its Data Processing Division, National Samplc Survey Organisatict 0[a08
Allied Offices) ; Calcutla
: l i , Data Pr g Centre, Data Processing
i Dlvmun, Giridih . . . . . . . 132976
; 7. Amistant Director, Ficld Opcntmn Divmnn Nuticnal S2mryle )
{ Sarvev Organisation, New Delhi . . 238737
{ B.A Administrative Officer, Data Pmceuing'(‘.e.mre,
Data Procﬂslnngn P‘ ional Sample Survey Org on, .. L
New Delhi _a7-g-76

Liaison Officers of equivalent, or
other ranks were in position in these
offices. prior to the appointment of
the present incumbents, whose dates
of appointment are given above.

{b) Under the Para quoted, inspec-
tions are required to be conducted

by the Liaison Officers of the Récruit-
ment Rosters, which have revealed

no negligence or lapse to neeq direc-
tions at the level of Secretary/ Addi-

tional Secretary s e

(c)Dmnmamemﬂeme
answer to part (b) of the Question.
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Supply of coal to Thermal Power
Stations in Maharashtra

. 3320, SHRI SANTOSHRAO GO-
DE: Will the Minister of ENERGY
be pleused to state:

(a) whether Koradi Thermal Power
Slation in Maharashtra haj to be
closed for want of sufficient coal sup-
ply;

(b) whether Government are aware
that all the Thérmal Power Stations
in Maharashtra are having inadequate
supply of coal thereby hampering the
generation of electricity in these
Therma] Power Stations; and

(c) the steps taken in this regard?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
No, Sir.

(b) Government is keeping a close
watch on the coal stock position in
all the power stations in the coun-
try, including Maharashtra State, As
per the present information, all the
power stations in Maharashtra, ex-
cept Parli are maintaining reasonable
coal stocks. The generation of elec-
tricity in the thermal stations in Ma-
harashtra has not been hampered on
account of inadequate coal supplies,
except of Koradi to some extent,

(c¢) The fol'owing steps have been
taken to augment coal supplies to
the various power stations:

(i) Ad-hoc coal linkages were
arranged for the power stations
with low coal stocks frowi addition-
al sources of coal.

(ii) Railways/CEL. were re-
quested to step up supplies of
wagon/coal for moving additional
quantities of coal to these power
stations on priority basis.

(iif) The coal stock position at
the power stations is closely moni-
tored by an inter-Ministerial Group
and suitable .action is taken to
augment the. coal supplies when-
tver required. - '

(iv) #ligh level Inter-ministerial
meetings were arranged to remove
constraints in movement of coa] to
the power stations,

(v) The State Electricity Boards
were advised to move coal by road,
in case of power stations within 60
KM; from the collieries, to supple-
ment the efforts of railways to sup-
ply coal to these power stations,

Subgidies to industrieg jn backward
areag

3321. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether the policy of subsidies
to industries in the backward areas
are under review; and

(b) whether Government have set
up a committee to revise the criteria
for determining the backwardness of
different areas?

THE PRIME MINISTER (SHRI MO-
RARJI DESAI): (a) and (b). Yes, Sir.
A National Committee on Backward
Areag hag been constituted with the
following terms of reference;—.

1. Examine the validity of the va-
rious concepts of backwardness
underlying the definitiong in use
for present policy purposes ang re-
commend the criteria by which
backward areas should be identi.
fled;

2. Review the working of:

(a) existing plans for dealing
with the general development
problems of backwarg areas like
Tribal gub-Plans, Plans for Hill
Areas, etc., and

(b) existing schemes for stimu.
lating industrial development in
backward areas such ag the
schemes for concessional finance,
investment  subsidy, transport
subsidy, Saleg tax concessions,
etc,, simildr schemies in the agri-
cultural gnd allied felds like
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DPAP, and general measures for
tackling the problems of poverty
ang unemployment with g view
to find out their efficacy in the
remova] of backwardness; and

3. Recommend an appropriate
sirategy or sirategies for effective-
ly tackling the problem of back-
ward areas, classified, if necessary,
according to areas, causes or pres-
cribeg remedies.

Import of Salt

3322. SHRI C, N. VISVANATHAN:
Will the Minister vf INDUSTRY be
pleaseq to state:

(a) whether it is a fact that once
it was sinted by him that salt will also
be imported;

(b) if so, the quantity decided to
be importeqd this year ang the coun-
tries from which it will be imported;

(c) the reasons for import; and

(d) wliether any plan has been
made to allow unlicensed salt rhanu
facturers to contribute to salt supply?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Yes, Sir.

(b) The import of rock salt from
Pakistan has been permitted w.ef.
24th May, 1978, by placing import of
rock salt on Open General Licence by
all persons, in modification of the Im-
port Policy for 1978-79 which origin-
ally permitted the import of rock salt
on an actual user basis to the manu-
facturers of Ayurvedic and Unani me-
dicines. The quantity of rock salt to
be imported in 1878-70 would be in
the region of 1 lakh tonnes,

(c) This decision is guided py the
need to provide greater balance to the
bilateral trade between India and
Pakistan,

(d) Unlicenseq salt manufacturers
already contribute about 15 to 20 per
cent of the total production of galt in
the country.
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Production of Cement by Private
Bector

3323. SHRI A. C. GEORGE: Wil
the Minister of INDUSTRY be pleas-
ed to state: .

(a) whether Government propose
to entrust to private sector the pro-
duction of 1178 million tons of
cement the share of larger industrial
houses therein being 7.5 million tons;

(b) if so, details of this cscheme;

and

(¢) what led Government to take
this decision?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): a) to (c). There
is no proposal for allocation of
specific capacities for production of
cement in the private sector or by the
large houses,

Banning of Import and Production of
Horror Films

3324. DR. KARAN SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether views have been ex-
pressed regarding the undesirability
of allowing the import and production
of horror films; and

(b) it so, the attitude of Govern-
ment in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, ADVAND): (a) and (b). Seme
complaints have been received re-
garding depiction of horror in films,
and also import and exhibition o films
with such themes. Under the Tlne-
matograph  Act anq the guidelines
issued thereunder, the Central Board
of Film Censors while axamining
fllms for certification will hava te on-
sure that they remain responsible to
the values and standardy -gf -our -so-
ciety and that anti-socia]l activities
such as violence are mut justified,
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In their review 'meetings held in
August and October, 1978, the Board
of Fim Censors have taken the view
that the thematic depiction of the
supernatural powers of scenes of the
same in a manner likely to evoke fury
of the supernatural ag an evil force
or ghatter the nerves of the audiences
should be disallowed. Government
have suspended the exhibition of the
films ‘The Exorcist’ and ‘Jadu Tona’
for a period of two months with effect
from 7th December, 1978—pending
enquiry under Section 6 of the Cine-
matograph Act.

Losses in Government Undertakings

3325. SHRI DHIRENDRA NATH
BASU: Will the Minister of INDUS-
TRY be pleaseq to state:

(a) whether it is a fact that Heavy
Engineering Corporation, National
Jute Mill, Jessop & Co. etc. are
running at a huge loss;

(b) if so, what steps have been
taken by the Ministry of Industry to
stop recurrence of such loss:

{c) whether it is a fact that due to
continued loss in Government under-
takings as mentioned above, Govern-
ment are considering to review the
matter of nationalisation of certaln
industries proposals of which are now
in hand; and

(d) whether such nationalisation of
Industries without expert advice will
lead to serious condition resulting in
huge loss of finance to Government?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
‘KUMARI ABHA MAITI): (a
Boith Heavy Engineering Corporation
(HEC), Ranchi, and Jessop & Co.,
Caleutta, have incurred losses in 1977~
8. The National Co. Ltd., Calcutta
Which have been running at g loss,
has just tummeq the cerner,
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"(b) In HEC, steps are being taken
to jmprove production through a
geries of measures, such as proper
production planning and control, pro-
per maintenance of plant and machi-
nery including preventive miinten-
ance ard improvement in industrial
relations. M/s, Jessop & Co. are tak-
ing steps to obtain adequate orders
from the Railways and other sources
with a view to ensuring fuller utiliza-
tion of existing capacity and also
through installation of captive power
plants so as to ensure uninterrupted
power supply for carrying on the ma-
nufacturing activities,

(¢) and (d). Government consider
proposalg for nationalisation of speci-
fic industrial units on the merits of
each case on the basis of expert opi-
nion and examination of all relevant
aspects including future profitability,
need for securing continued employ-
ment of the workers and the role of
the industrial unit in the economy.
While Government are taking steps to
reduce and eliminate logseg wherever
occurring in the public sector, this has
not occasioneq a review of the policy
of nationalisation of individual under-
takings,

Combined Lists of LDCs, UDCs and
Assistantg for

3326. SHRI R. L. KUREEL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that De-
partment of Personnel and Adminis-
trative Reforms maintains the com-
bined lists of LDCs, UDCs and Astls-
tants (category-wise) working in the
Central Secretariat and prepare the
select liste for promotions to higher
categories; and

(b) whether ~thers is reservations
for SC/ST communities in promotions
in respect of the asbove eategories?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI 8. D, PATIL): (a) No,
Sir. As the Central Secretariat Ser-
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vices were decentraliseq in 1962, the
responsibility for maintaining the se-
niority lists of the officers belonging
to these categories rests with the res-
pective cadres authorities. However,
a Common Seniority List of eligible
LDCs, UDCs and Assistantg is prepar-
ed by this Department with the limi-
ted object of fixing the zones (ie.
range of seniority) for the purpoge of
making additions to the Select List
against the vacancies reserved for se-
niority quota, but it does not include
the names of all the LDCs, UDCs and
Assistants working in the Central
Secretariat. Select Lists for promo-
tiong to the higher grades are prepag-
ed by the respective cadre authorities
from out those includeq in the zones.

(b) Yes, Sir,

Sale of 17

3327. SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) what are the sale of the drink
‘77" in the various centres of Indla;
and

(b) where has it suffered the most
and the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
The sale of the drink ‘77" in the vari-
ous centres of India during the period
January, 1978 to October, 1978 was of
the order of 13,55,928 cases of 24 bot.
tles each.

(b) ‘1T’ has gtill not been marketed
in all the centres in India gnd there-
fore, there is no question of sales
suffering in a particular place.

uonltorln‘ and Evaluation of Central
Sector Schemes

3328, SHRI VIJAY KUMAR N. PA-
TIL: Will the Minister of PLANNING
be pleased to state:

(a) whether Planning Commission
during its meeting with the Officars
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concerned with the programme im-
plementation of specia] schemes in the
Department of Agriculture and Rural
Development in the last week of
November, 1878 have discusscd the
problems regarding the approach and
uniformity in concept of monitoring
to be done in respect of various spe-
cial Central Sector Schemes being
implemented in various parts of the.
country;

(b) if so, details regarding the
existing arrangement scheme-wise
alongwith the staffing pattern at Cen-
tral, State and project level and
whether any modifications or re-
forms are being proposed to ensure
better monitoring of these projects;

(c) whether Government are con-
sidering to set up a common monitor-
ing and project evaluation unit for
all these Centra] Sector Schemes in
the Department of Agriculture and
Rural Development; and

(d) if not, the other steps being
taken to strengthen the monitoring
and concurrent evaluation of the
Centra] Sector Schemes?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir. A
Seminar on the Monitoring System re-
lated to Agriculture and Rural Deve-
lopment was organised by Planning
Commission jointly with the Minis-
try of Agriculture and Rural Develop-
ment on 2Ist gnd 22nd November,
1978,

(b) The existing arrangements for
monitoring of Central Sector $chemes
in the Department of Rural Develop-
ment provide for reviewing the pro-
gresg and overseeing functioning of
programmes from time to time at the
Central Ministry/Department leveé]l by
Sanctioning Committees, at the State
level by coordination and ‘review
committees and at the local levelg by
District functionaries, ang by Com-
mittees including representatives -of
Jocal institutions and  non-officials.
The staffing pattern at various levels
varies depending upon the nature ond
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coverage of the schemes. ‘In the De-
partment - of ‘Agricutture, periodieal
reviews of financial ang physical pro-
gress are carried out by Divisions con-
cerned -in the Department angd coordi-
nated by the Directorate of- Econo-
mics and Statistics, -

While reviewing the existing ar-
rangements, the Seminar made a
number of recommendations to streng-
then the monitoring systems, particu-
larly at the Block and District levels,
including preparation of project plans
to facilitate better monitoring , im-
provements in timely reporting and
simplification of existing formats etc.

(¢) Yes, Sir. The getting up of a
common monitoring and project eva-
luation unit for Central Sector
Schemes in Department of Rura! De.
velopment is being actively consider-
ed. A decision has been taken to
amalgamate different unity engaged
in the monitoring and evaluation of
various schemes. In the Department
of Agriculture, also, the proposal to
set up a common monijtoring and eva.
luation unit is under consideration,

(d) Does not arise,

Joint Research by USA, China &
Japan for Nuclear Fusion

3320. SHRI MADHAVRAOQ SCIN-
DIA; Will the Minister of ATOMIC
ENERGY be pleaseq to state:

(a) whether he is aware about the
reporteq US-China-Japan proposal for
joint research and development in
the flelq of nuclear fusion by those
tountries; ang

(b) it 50, hig reaction thereof?
THE PRIME - MINISTER (SHRI
MORARJI DESAIL): (a) No, Sir.

(b) Doeg not arise.

Strike ‘by Coiliery: Workers' Union

3330, SHRI Y, P. SHASTRI. Will the
Minister of ENERGY be pleased to
state; - I .

(a) whether certain colliery wor-
kers’ unions have given g notice to
strike during the month of Novem.
ber, 1978;

(b) it so, their demands and the
steps taken %0 far by ‘Government to
meet their demands:

(c) whether a period of four years
has since elapsed when the wages of
the colliery workers were fixed last
time;

(d) if so, the date from which
their wages wil] be revised; and

(e) whether the Central Govern-
ment have negotiated with the unions
of the colllery workers in this
regard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (®)
and (b). Notices of strike during No-
vember 1878 by some colliery workers’
unions were given in connection with
demands mainly relateg to wages and
allied matters. Certain other notices
of strike in individual collieries relate
to demands of local nature,

(c) to (e). The present wage ggree-
ment which wag signed for four years
will expire on 31-12.1078, A joint
Wage Negotiating Committee has al-
ready been formed to discuss modifi-
cations and revision of National Coal
Wage Agreement ang allieg issues and
this Committee has already started
functioning. The date from which the
wages will be revised would be nego-
tiated by this Committee.
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Reservation of Jobs for ‘Seny ef the
Soft’

3332, SHRI K. MALLANNA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have ex-
amined the position and decided to
reserve jobs carrying monthly salary
to certain mmounts for ‘song of the
soil’; and

(b) if so, the details regarding the
decision of Government in this re-

gard?

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
(SHRI DANIK LAL MANDAL):
(2) and (b), The National Integra-
tion Council recommended in 1968
that in order that adequate employ-
ment opportunities are available to
local people and they do not suffer
from any sense of injustice, where
qualified looal persons are available
from amongst the people from the
State, they should be given major
share of the employment and em-
ployers should be requested to give
effect to this objective as a matter of
policy. The recommendation way for-
warded to all the State Governments,
all public sector undertakings and
all-Indiy organisations of empioyers.
Accordingly instructions were issued
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that vacancies jn Public Sector Under-
takings in grades oarrying a basic
salury of less than Rs. 500 p.m. may
be filed through the FEmployment
Exchanges and that such vacancies
may be notified to jocal Employment
Exchanges so that they eam sponsor
suitable candidates out of those re-
gistered with such Exchanges. In
view of the revision in salaries/scales
in Public Enterprises, subsequent to
1968 it has been decided that the ear-
lier imit of basic sulary of Rs. 500
p.m. should be substituted by the
limit of Rs, 800 p.m,

Karnataka Industeini Coeperative
Bank

3333. DR. SAROJINT MAHISHY.
SHRI SHYAM SUNDER
GUPTA:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have seen
the prems reports in the Blitz dated
the 16th September, 1978 wherein it
has been stated that Karnmataka In-
dustrial Co-operative Bank has been
cockpitted and has gone into huge
losses since it was established;

(b) if s0, what are the causes of its
loss;

(¢) whether any inquiry has since
been conducted; and

(d) whether amy role has been
played by the Reserve Bank of Indis
and if so, with what result?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITD): (a)
and (b). Yes Sir. The Bank hag not
incurred loss.

(¢) The Registrar of Cooperative
Societies has ordered an inquiry un-
der the Karnataka Cooperative Society
Act. The inquiry is in progress.
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(d) On receipt of certain individual
complaints, the loeal office of the
Reserve Bank of India, after preli-
minery inquiry, hds referred certsin
issues to the Registrar of Cooperative
Societie; for remedial action,

Price rise of papor aad supply of
cheap white printing paper

3334. SHRI CHATURBHUJ. Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the spurt in printing
paper prices has hard hit the publi-
shers, and the prices of general books
and text books are likely to rise;

(b) whether publishers are not
hiinging out books and intend to
switch over to other trade; and

(c) whether it is also a fact that
cheap white printing paper is not
being supplied at controlled prices to
the text book publishers by the paper
mills?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITD): (a) and
(b). Government had received com-
plaints from publishers about rise in
paper prices. There has however
been no indication about rise in prices
of books or that publishers would
stop bringing. out books and switch to
other trade,

(c) White printing paper iz being
supplied at a concessional rate to the
educationa] sector and part. of it is
being allotted to publishers of texti
hooks

1C.8. Officers

3335. SHRI S, R. DAMANI, ‘Will
the Minister of HOME AFFAIRS be
Pleased tp state:

(a) the names of ICS Officers
%ho are ‘#till in service both at the
Centre and in thie States; and

(b) the date when' the. last officer
of thig service is due to retive?

Lrid

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8, D. PATIL); (a) Two. One
offiver is due to velire from service
on 31st December 1978.

(b) 31st March 1980.

Export of surplus preducts of
ordnanee facteries

3336. SHRI S, R. DAMANI. Wwill
the Minister of DEFENCE be pleased
to state:

(a) what steps have been taken so
far to explore the markets in the
friendly countrias for the export of
surplus products of Ordnance Fac-
tories including military hardware;

(b) the broad items and tive coun-
tries to which exported; and

(c) the amount of foreign exchange
earned as a result thereof during the
last 3 years?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): ¢a) and
(b). Surplug products of Ordaance
factories including military hard-
Ware are being exported to ecertain
friendly countrie; on very selective
and commercia] basis,

It wil] not be in the public interest
to disclose information in regerd to
the efforts made to explore the mar-
ket potential in the friendly coun-
tries, the items so exported and the
countries involved,

(c) The foreign exchange earned
during the last 3 years ig 55 under: —

1975-76 . Rs. 3742 cues
1976-77 Ra. 15°44 crores
1977-78 Rs. 459 crores
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Iefunl by Ex-Coca Cola Bottlery to
. . Rottle ‘77 .

' 333":. SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) names of Ex-Coca Cola bottlers
who have refused to bottle the drink
177!;

(b)-whether it is-true that the suc-
cess of the drink “I? ha; suffered a
great deal because one group of Ex-
Coca Cola bottlers did not take the
franchise for ‘I7’; and

(c) whether it ig also true that the
same group was most vocal about
the unemployment which wil] result
from closure of Coza Cola?

.THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{KUMARI ABHA MAITI): (a) A
Statement showing Ex-Coca Cola
Bottlers who have not signed the
franchise agreements with Modern
Bakerieg India Limited for bottling
the drink ‘77’ is attached.

(b) Since some of the erstwhile
bottlers of Coca Cola have not signed
the franchise agreements for bottling
“m" with Modern Bakeries India
Limited, the latter will have to find
new bottlers for bottling and market-
ing the beverage 7.

(¢) The group of companies who
have not signed the franchise for
bottling ‘777 were also memberg of
Coca Cola Bottlers Association of
India and the Government of India
had received representation from this
Association abvut the unemployment
which may result from the closure of
Coca Cola.

Statement

NAME OF EX-COCA COLA BOTI-
LERS WHO REFUSED TO BOTTLE
“DOUBLE SEVEN*

Pure Drinks (P) Lid,
Shivaji Marg, New

1. M/s.
Industrial Area,
Delhi-15
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3. M/s, Pure Drinks Limited, 13-C,

. Kher Road, Worli Naka, Bombay-78.

3. M/s. Pure Drinks Limited, Kar-
nanj Estate, 203, .Acharya JC, Base
Road, Calcutta.

4. M/s. Southern Bottlers (P) Ltd
25 Mount Road, Madns-az :

5. M/s. Pun)ab Beverages 180 In-
dustrial Area, Chandigarh,

6. M/s. Kanpur Bottling Limited,
G.T. Road, Kanpur.

7. M/s. Soft Beverages (P) Ltd,
P.B. No. 194, Madurai.

8. M/s. Beverages Food Products,
Narangi, Gauhati.

9. M/s. Poona Beverages (P) Ltd,
Plot No. E-25 MIDC, Poona.

10. M/s. Krishna Bottlers (P) Ltd.,
Tank Bund Road, Secundarabad.
11. M/s, Pure Beverages (P) Ltd.,

71-74, GIDC, Industrial Estate, Naroda,
Ahmedabad.

12. M/s. Jai Drinks (P) Ltd, Nehru
Marg, Jaipur.

18. M/s, Sanghi Beverages (P) Ltd.,
Bombay-Agra Road, Indore,

14. M/s. Fabri] Gazoza, Goa.
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. SHRI KIRIT BIKRAM
(%) &, w1 1977 Mt ewfw & 27 Bﬁ%n: Will the ?ﬂnlm ofnﬁl:
DUSTRY be pleased to state:

®
# - (a) whether Government's atten-
tion hes been drawn to a news item
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m the “Financial Express” of Sep-
tember 23, 1978 captioned “NIDC
faces ‘Bankruptcy.”;

(b) what was the Bank balance at
the credit of this Corperation at the
end of each of the months since
Apri), 19%8;

(¢) the amount of overdrafts, it
any, made by the Corporation from
the Cotporations bankers during this
period;

(d) what is the Government’s re-
action to this state of affairs in the
NIDC?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Yes, Sir.

Written Answers DECEMBER 19, 1878  Written Answers

184

(b) and (c). A statement of bank
balances and drawals against over-
draft account by NIDC since ‘April,
1978 is attached.

(d) Tae N.LD.C. has been experienc-
ihg some finamcial diffeuliies on ac-
count of the outstandings against
clients amounting to Rs. 73.21 lalkhs
as on 31st October, 1978. The matter
regarding outstandings was consider-
ed by the Board of Directors of NIDC
on 18-11-78 and the Corporation is
following up the matter with its clients
for the expeditious recovery of the
outstanding dues. The proposal to
undertake an independent assessment
of the financial affairs of the com-
pany has been taken up with the Cor-
poration.

Statement

Statemunt of Bank balances and drawals against the over-dsafi accoumt

Drawals
against
Month Bank balance at the  ovedrsft
end of the month as account
per Books of Account  with
State
Bank of
India at
theend
of the
In Indin Abroad manth
(Tripali)
(Rs. in lakhs) (Rs. in
lakhs)
April, 1978 5025 2°04 1192
May, 1978 1°14 036 9's1
June, 1978 0'g5 036 12°26
July, 1978 240 o-36 1159
August, 1978 . 2°06 0'36 1396
September, 1978 . 2:04 036 12:40
October, 1978 . 1°46 0001 10°24*
November, 1978 . . . . . 1°01 000! 10°94*
inst overdraft

", lt:;nﬂ of Ra. 8+ 75.Iakhs hld been

by Bank on bebalf of

“"o

the Corpacation.

t for Guarenses dssued
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Allocation to States for 1978-79

3341. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of PLAN.
NING be pleased to state:

(a) whether the State Govern-
ments of Tripura, Meghalaya, Mizo-
ram, Manipur, Arunachal Pradesh
and Nagaland have submitted the
annual plans for the respective States
for the year 1978-7Y;

(b) if so, the details thereof, indi-
cating the outlays sought for different
sectors of economy and for different
social and educational services and
the contemplated targets/growth
rates to be achieved;

(¢) whether these annual plans
have been cleared by the Planning
Commission/Union Government, if so,
with what modifications if any; and

(d) the central aid sought and that
to be given for implementation there-

of?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) ang (c). Outlays sought for
under different sectors of economy,
along with the approved outlays by
the Planning Commission are given in
Statement I laid on the Table of the
House. ]Placed in Library. See No.
LT-3038/78]. Contemplated targets/
growth rates likely to be achieveq are
given in Statement II laid on the
Table of the House. [Placed in Liba
rary. See No. LT-3038/78].

(d) Central assistance given to the
States/Union Territories under re-
ference is given in Statement IIT laid
on the Table of the House. [Placed
in Library. See No, LT-3038/78].

Age of retirement

3342. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) ‘whether it is a fact that the age
of retirement of Heads of Departments
which had been earlier raised to 60
years was later reduced to 58 years,

the norma] age of super annuation of
Central Government employees;

(b) whether certain Government
departments adopted the rule relating
to raising the age of superannuation
of Deparimental Heads, but later did
not adopt the rule relating to reduc-
tfion of the age to the normal retire-
ment age; if so, the names of such
departments and independent offices
which have not yet adopted the new
ruze and the reasons assigned therefor;
and

(c) the steps being taken to ensure
uniformity in the retirement of the
Departmental Heads, to bring it at par
with the All India and other Central
Secretariat services?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (c).
The age of retirement of Central
Government employees was  raised
from 55 years to 58 years in 1962, on
the basis of the recommendation of
the Second Pay Commission. In ac-
cordance with the provisions of F.R.
56(a), every Government servant
shall retire on the day he attains the
age of 58 years. Exception has been
made ip the case of a workman, a
ministerial Government servant who
entered Government service on or
before 31.3.1938 ang the Government
servant in Group D service or post
for whom the age of retirement is
fixed at 60 years. A different retire-
ment age has not been fixed for De-
partmental Heads. As such the
questions raised at (a) to (c) do
not arise, )

Residential accommeodation to Army
Officers on training in Military
Engineering College, Kirkee

3343. SHRI V. G. HANDE: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Gov.
ernment have not provided appropriate
type of family residential accommoda-
tion to the various Army Officers who
are undergoing training in various
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engineering courses in College of Mill.
tary Engineering, Kirkee (Pune) and
the reasons which force these officers
to live in unfurnished J.C.O's .accom:
modation; :

(b) whetber it is also a fact that
J.C.O. accommodation is not properly
maintained by the EM.E. and there is
wide-resulted wild vegetation;

(c) whether it is also a fact that
no security guard is provided to these
army residential areas and it has re.
Lalled into various caseg of thefts and
turglaries; and

. (d) it 30, what are the reasons there-

for and what steps Government pro-
pase to take to provide well protected
residential accommodations to these
army officers?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH):  (a) There are on an
average 500 married officers undergo-
ing courses at the College of Military
Engineering, Kirkee (Pune) at any
one time. Only 200 permanent mar-
ried quarters were constructs to scale
in the year 1865. In order to ease the
problem, efforts have been made to
reappropriate 186 other quarters as
marrieg quarters. The deficiency of
the appropriate type of accomodation
will be made up when additional
construction is taken up as a general
measure to wipe out the deficiency of
married accomodation in a phased
manner,

(b) The J.C.O. accommodation is
being properly maintained by the
Military Engineer Services to the ex-
tent .of availability of funds and pe-
riodical services are rendered once a
year as per the approved maintenance
programme, Growth of wild grass
around some quarters is inescapable
during the monsoon considering the
local black cotton soil. However, the
areas are being maintained regularly
by cutting the grass and trimming the
bushes.

(¢) ang (d). All accommodation
in the CME campus ig looked after by
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the gate guards;, patrol guands . :and
chowkidars authorised on the esta-
blishment and no reports of thefts
and burglaries in the campus have
been received. . :

Concentration of Economic Power

3344. SHR] SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) what is the over all policy of
Government to curb the concentration
ol economic power presently in a hand
in the country; and

(b) what is the Government’s latest
Philosophy to issue more licences te
large industrial houses to the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITD: (a) and (h).
In the Industrial Policy Statement
presented to Parliament on 23rd Dec-
ember, 1977 Government have clearly
enunciated its approach towards Large
Houses. This is being implemented in
terms of licensing policy and through
the strict application of the Mono-
polies and Restrictive Trade Practices
Act. Government have further con-
sidered the wider and complex ques-
tion of the concentration of economic
power in the hands of a few and pro-
posals: for effectively curbing such
concentration are presnetly being exa-
mined.

Auto Tractors Lid., Partapgarh

3345, SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state: s

(a) the present position of Auto
Tractors Limited, Partapgarh in Uttar
‘Pradesh in respect of construction and
when this project {s expéeted to' be
commissioned; ’ .

(b) whether the collaboration terms
with Messrs. British Leyland Company
have been finslised for thip project if
so, what are the major terms of col.
laboration; and AT :
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(c) whether the tractors to be manu.
factured ‘in this factory will ‘be used
indigenously or exported a'uo’.'_

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Necessary land
has .béen acqiired and site deve-
lopment, boundary wall and field hos-
tel have been completed. According
to the present programme, tractor
production is expected to start in 1981,

(b) Approval has been granted to
M/s. Auty Tractors Ltd. to enter
into a collaboration agreement with
M/s. British Leyland Motor Corpora-
tion Ltd., of UK on the basis of pay-
ment of lumpsum know-how fee of
£ 437,500  (subject to taxes). The
agreement has not yet been submitted
to the Government.

(c) The tractors produced by Auto
Tractors Ltd. would be mainly for the
domestic market.

Rural and Educational Programmes on
ALR. and TV,

3346. SHRI SURENDRA BIKRAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether he made a statement at
Fifteenth General Assembly of the
Asia-Pacific Broadcasting Union at New
Delhi on 27th October, 1978;

(b) it so, details of the future pro.
grammes to provide more rural, edu.
cational programmes on Radio in the
near future;

(c) the frame work of such pro-
grummes and will these programmes
e put on television also; and

(d) total expenditure on such new
erimiriett | - - R

THE- MINISTRR - OF - INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir,

(b)- and- (c). , During the - Sixth-
Five-Year Plan, jt hds been proposed

to extend Farm and Home Units deal-
ing with rural broadcasting to 18 more
stations and -also support by appro-
priate programmes the schemes of
Universalisation of Primary  Educa-
tion and alsp the National Adult Edu-
cation Project launched by the Union
and the State Governments.

The radio support to Primary Edu-
cation and 'Adult Education, will be
from 45 stations phaseq over the Sixth
Plan period. The Adult Eduecation
Programmes will be designed in rela-
tion to the working and living condi-
tions of the learners and their needs.
They will be planned in consultation
with the State Resource Centres and
other experts in the field of Adult
Education.

There is no proposal to put these
Programmes on Television since Tele-
vision Stations are already regularly
telecasting rural ang educational pro-
grammes. :

(d) Total expenditure on these new
programmes during the Sixth Plan
period would be nearly two crores of
Rupees.

Pong Dam Project

3347. SHR] V. G. HANDE: Will
the Minister of ENERGY be pleased
to refer to the reply given to Starred
Question No. 352 on 8th August 1978
regarding Pong Dam Project and
state: i : o

(a) the circumstances which en-
couraged 228 illega] occupants to re-
tain the already constructed atrue-
tures and what are reasong for,the
Pong Dam Project autherity for not
demolishing the unauthorised struc-
tures or. acquiring the land, and culti-
vate crop on the unauthorised land for
which compensation has been paid to
them;

(b) the time by which Government
propose to get these unguthorized
structures demolished/vacated apd .pro.
gress so far achieved by the Committee
headed by the Deputy Commissioner,
as referred to in the answer; and
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(¢) the number of representations
Government have received from Mem-
bers of Parliament on the conmivance
of project officials and action taken
thereon?.

THE MIISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
Fer the construction of the Beas Dem
Project, against the full reservoir level
ot PL 1400, land and properties in-
cluding structures were acquired
through Himachal Predesh Govern-
ment uply a level of RL 1410, to avoid
hardship to residents in the event of
high fleods. It is the responsibility of
the Land Acquisition Officer of Hima-
chal Pradesh to hand over vacant
pussession. In the case of these 228
oustees, the possession of the acquired
structures on the periphery of the re-
servoir, hag not heen handed over by
the Land Acquisition Officer to the
Project Amthorities, and therefore,
these oustees continue to ratain these
structure.

(b) The Government of Himachal
Pradesh has already been requested to
take suitable action in the matter.
The Report of the Committee under
Deputy Commissioner P&R is still
awsited.

(¢} A questiop, wag answered in
the Lok Sabha on 22nq February, 1978
and a letter received from a Member
of Parliament on the continued occu-
pation of the land acquireqd for the
Project by the oustees.

Inquiry against purchage officer of
Eugineering Projects India in Kuwait

3848. BHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that an
irquiry has been initiated against the
purdirase -officer of Engineering Projects
India in Kuwatt for various irregulari-
ties; and

{b) ¥ so, what are the delailg and
the reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY tKUMARI
ABHA MAITL: (a) and (b). Dur-
ing a check conducted by the In-
ternal Audit Team of the Engineering
Projects (India) Ltd., certain proce-
dural irregularities on the part of the
Purchase Officer of the Company in
purchases of material were noticed.
The Purchase Officer has since been
brought back to India ang investiga-
tion into the irregularities is being
conducted. The concerned Officer has
tendered his resignation but the same
has not been accepted by the Company
and the Officer has not been relieved
of his duties. Suitable action will be
taken on completion of investigation.

Compensation to Cameramen of BB.C.

3349. SHRI UGRASEN: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether the British Broadcast-
ing Corperation (BB.C.) and Visews
have demanded compensation for in-
jury and distress caused to their
cameramen while filming a report on
by-election campaign .in Karnataka;

(b) if so, the details thereof; and

(c) the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). Government have re-
ceived a copy of the letter
to the Chief Minister of Karnataka
in which the BBC and VISNEWS
have demanded compensation. It is
for the Karnataka Government to takg
appropriate action on this demeand.

wgrw oo ox i o offedeat
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Jnemployed Engineering degree
holders in States

3331, SHRI RAY KRISHNA DAWN:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleaseq to state the
total number of unemployed persons
State-wise in India in the following
categories:

(i) Registered ana unregistered
Engineering Degree holders; (ii)
Diploma holder Engineers; (ili) Other
Technical persons; and (iv) skilled and
unskilled persons?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The total num-
ber of persons on the Live Registers
of the various Employment Exchan-
#es in the States/Union Territories as
on 31st December, 1977 is about 1.09
crores as per details given in State-
ment I laid on the Table of the House
[Placed in Library. See No. LT
3039/78}. Out of this, engineering
gradustes anqd Diploma holders and
other technical persons comprise of
94,979 and their details are given in
Statement If laid on the Table of the
House. [Placed in Library. See No.
LT—3039/78]. No separate figures of
the unregistered and unemployed en-
gineering graduates are available.

Indusirial Projects in Nepal

3332. SHRI SAUGATA ROY:
SHRI V. G. HANDE.

Wilt the Minister o¢ INDUSTRY be
Dleaseg to state:

(a) whether it is a fact that India
has signed a memorandum of under-

3536 LS S

standing with the Govetnment of
Nepal under which more than Rs, 180
crores are going to be invested by
the two countries in Industria] pro-
jects in Nepal; and

(b) what would be the share of
Government of India in this proposed
investment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMA-
RI ABHA MAITI): (a) ang (b).
The India-Nepal Memorandum of Un-
derstanding concluded recemtly at
Kathmandu on 26th September, 1978
refers to new projects and program.
mes of economic and industrial co-
operation between the two countries.

A polytechnic and a regional train-
ing institute would be set up by India
in Nepal. India would assist in the
setting up of a diesel pump sets pro-
ject and the development of small.
scale and cottage industries, Feasi~
bility studies would be undertaken by
the Government of India for a paper
project and railway infrastructure.
Grants-in-aid of about Rs, 9 crores
would be provided by the Governe
ment of India for the above projects,
The government-to-government credit
of Rs. 3.5 crores would also be pro-
vided for financing the purchsse of
capital goods from India required for
the development of small scale indus-
tries in Nepal. It has also been agreed
that the two countries would set up &
joint enterprise for establishing a ce
ment plant in Nepal.

Expenditure on Mr. La] Dengw’s stay
in Delhi

3853, SHRI R. K. MHALGL: Wib
the Minister of HOME AFFAIRS b
pleased to state;

(a) what is the total amount of
money the Union Government have
expended on the stay of Mr. Lal
Denga, the rebel Mizo leader in Delhi
during the period of last two years
with the break up on items;
and - . :
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(b) for how long the Union Gov-
ernment has decided to shoulder the
responsibility?

THE MJNISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). It would not be in the
public interest ¢, disclose the infor-
mation,

Study of sick Industries by 14th AIE1

3354. SHRI SAKTI KUMAR
SARKAR:
SHR] SACHINDRALAL
SINGHA:

SHRI M. A, HANNAN
ALHAJ:

Will the Minister of INDUSTRY

be pleased to state;

(a) whether any study has been
made about the sick Industries by 14th
AIEL;

(b) if so, the details of the study
and the names of the Memberg of the
study team;

(¢) whether sny action has been
taken up-to-date on the basis of the
study; and

(d) if not, the reasons thereof?

- THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KU-
MARI ABHA MAITI): (a) The Asso~
iciation of Indian Engineering Indus-
try has informed the Government that
they have not made any study about
the sick industries in the recent past.

(b) to (d). Do not arise,

Loss in Mahalaxmi Cotton Mill

38355. SHRI SACHINDRALAL SING-
HA: Will the Minister ¢ INDUSTRY
be pleased to state:

(a) whether the news item publish~
ed in “Dainik Basumati” dated the
12th November 78 regarding National
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Textile Corporation brought 1,0 thl
notice of Goyernment;

(b) if so, whether it is a fact that
Mahalaxmi Cotton Mill was running
at a loss at the time to the tune of
Rs. fifty lakhs;

(c) if go, the details of the loss dur-
ing the last three years, yesr-wise;

(d) the name of the board of Direc-
tors;

(e) whether any enquiry was made
fo enquire about the Joss up-to-date;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KU-
MAR! ABHA MAITI): (a) Yes, Sif.

(b) and (c). Year-wise losses in-
curred by the Mahalaxmi Cotton Mills
of NTC (WBABO) Limited are as
follows:

Year Loss s 'Re. inlakhs)
197596 . . . 100 (Audited)
199697 . . . 43 (Proviional &

exclurding

Renus)
1057-70 . . . 75 Do.
1978-70 . . Y Do,

(April-Sept. 1978)

(d) Names of the Directors on the
Board of NTC (West Bengal, Assam,
Bihar & Orissa Limited, Calcutta arr
as follows:—

1. Shri Sushil Sain

2. Shri S. K. Banerjee

3. Shri Hirishikesh Banerjee
4. Shri Saral Deb

5. Shri T, Gosh
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. §, Shri B. B. Mohanti
7. Shri-8. K. Joshi

8. Shri R, P. Chettur
9. Shri R, Sabni

10, Sbri N. N. P, Sinha

(e) ang (f). No enquiry has been
made, Thy main reasons of losses are,
however, as follows:—

(i) 0Old and Obsolete Machinery
(ii) Low productivity

(iii) Excessive labour force

(iv) Unscheduled power cuts

(v) Lower utilisation of plant
capacity due to power cuts/power
tripplings,

Location of Jute Mills
(including twine units)

1. West Bengal
Districts of Hooghl 4,.P g

—— ek e, e

Location and Production of Jute mn-
i the Ceuntry -

' 33%6. 'SHRI  SACHINDRALAL
SINGHA: Will the Minister of INDUS-
TRY be pleaseq to state the details of
the location and production of the
jufe mills in the country, including the
Jute Mill in Tripura, during last three
years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY QF INDUSTRY (KU-
MARI ABHA MAITT): Location and
production of jute mills, including jute
twins units, in the country during the
last three years, year-wise has been
as under: —

Production (in thousand tonnes)
1976 1977 1978

cluding Cal-

1028+ 1 10280 8402

cutta) and West Dmajpur
2. Andhra Pradesh

Visakhapatnam, Elurq, (':untur and ﬁrlkakulam

3. Assam
Nowgong and Gualpura

4+ Bihar . .
Darbhanga, l’umux & Pama

5. Haryana (Twine Unit) .
Faritﬁbad )

6. Madhya Pradesh .
Raigarh and Raipur

7. Meghalaya (Twine Unit).
nihat

8, Orissa (Twine Unit)
Balasore, Dhankanal & Ko nput

9. Rajasthan (Twine Unit)
Naraina

10. Tripura .
Agartala

1. Uttar Pradesh .
Kanpur, Gorakhpur & Guhbud

—
———, ot

93°3 856 781
43 33 23
247 176 1neg
+6 +8 o1
81 10°9 96
Information being collccted
27 35 .3'5

Information being collected.

not yet .
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Import of high grade raw Jute fibre

3357. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of INDUS~
TRY be pleased to state:

(a) whether the Indian Jute Indus-
try has urged the Centre to import
some high grade raw jute fibre in
view of the damages caused by the
recent floods; and

(b) if so, Government's reaction on
that request?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KU-
MARI ABHA MAITI): (a) Yes, Sir.
The Indian Jute Mills Association
have proposed import of some high
grade raw jute.

(b) Government is awaiting mill-
wige commitment of their require-
ments for the imported fibre,
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Decline in Wool Imporis

3381. SHRI CHATURBHUJ: Will
the Minister of INDUSTRY be plea~
sed to state:

(a) whether it is a fact that due
to high import duty, wool imports
have declined resulting in high cost
of woollens including blankets; and

(b) it s0, the measures adopted by
Government to reduce the price?

THE MINISTER OF STATE IN THE
MINISTRY OF - INDUSTRY (KU.
MARI ABHA MAITI): (a) and (b).
Wool imports have registered a de-
cling during the period April, 1975 to

March, 1878, On the other hand, im-
port of woollen rags ang acrylic fibre
which are used as raw material by the
wollen industry have registered an
increase during the same period.

The increase in import duty on raw
wool effected in 1977-78 was a measure
of rationalisation because the excise
duty on woollen yarn was simultaneous-
1y abolished and the excise duty on
woo] tops was reduced. While the dec-
line in imports could be partially due
to the prevailing rates of import duty,
other significant contributory factors
are larger use of acrylic and shoddy as
well a3 the general increase in prices
of raw wool in the international mar-
ket from 1975-76.
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Dock Workers Strike

$362. SHRI PRADYUMNA BAL:

SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the period for which the port
and dock workers in the country re-
mained on strike during November,
1978; the total number of workers on
strike;
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(b) thelr main demands srid' ‘the
nature of agreement reached with' '
them; '

(e) the loss suffered to the country -
as a result of the strike;

(d) the major ports which were:
badly affected due to this strike; and

(e) the period for which the pre-
sent agreement is valid?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRL

(a): CHAND RAM):
Name of the Port Period of strike No.of workers went on strike
Bombay . 0o'00 hm. on 17-11-98 to About .20,500 workers of Fort
24'00 hrs. on  28-11-1978  Trust and 6g25 workers of the
(The supervisory and clerical  Dock Labour Beard.
staff  of stevedores however
struck work from 1g* 30 hours
of 15-11-1978)
Calcutta . . . 00°00 hrs on 17-11-78 to end About 3900 workers mainly in
shift of 29-11-1978. the marine department of
the Port Trust.
Madras . 1st shift of 17-11-78 to 1st shift  About 5877 Port Trust workers
of 28-11-78 and about 1638 workers of
the Dock  Labour Board.
Visakhapatnam 0000 hrs. on 17-11-78 to 24:00 About 1250 workers of Port
hrs. on 27-11-78 Trust.
Cochin 18:00 hrs, on 18-11-78 10 18:00  About 830 Pert Tiusi workers
hrs. on 25-11-78. and ¢80 Dock Labour Board
workers
Mormugaox grd shift of 16-11-78 to 2nd About 5076 Port Trust and
shift of 27-11-78. D.L.B.  workers.
Paradip . 00’00 hrs, of 1711-78 to About 356 workers of the Port
0600 hrs. on 2g-11-98. Trust.
Kandla . 00-00 hra. of 17-11-78 10 fore-  About 1560 Fort Trust workers.

noon of 28-11-78.

and 2180  registered
listed dock workers.

(b) Apart from local demands re-
lating to respective Port Trusts/Dock
Labour Boards, the following main
demands were raised:—

(1) Revision of Piece-rate/Pay-
ment by Results Schemes and ex-
tension thercof to new categories.

(2) Rectification of anomalies and
discrepancies arising out of imple-

mentation of the Wage Revision
Committee’s Report.

(3) Parity of grades between skill-
eq and ministerial categories.

(4) Liberalisstion of the rate

annual increments, S

(5) Revision of special pay and#"
allowances,
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(8) Re-groupment of some scales of

(7) Liberalisetion fo pension,

(8) Liberalisation of gratuity,

(8) Liberalisation of leave travel
concession.

(10) Introduction of a scheme for
encashment of leave,

(11) Payment of ex-gratia in lieu
of bonug to port and dock workers
at 20 per cent of annual earnings.

The above demands were discussetl
at a meeting held from 24th Novem-~
ber to 29th November, 1978 with the
Tepreventatives of Indian National
Port and Dock Workers' Federation;
Port, Dock and Waterfront Workers’
Fedex'atio%‘pf India; Water Transport
Workers’ Federation of India; and
B.P.T. Employees Union, Discussions
were also held, after its affiliate unions
had called off the strike at the major
Ports, with the representatives of All-
India Port and Dock Warkers' Federa-
tion and its associates from 30-11-1978
to 5-12-1978. As a result of these
discussious, conclusions have been
arrived st relating to some of the
major pending demands of the Fede-
rations identified by them in the meet-
ings. There has not been any formal
agreement as such. Port Trusts and
Dock Labour Boards have been ad-
vised to enter into geitlements/agree-
ments with the unions concerned
wherever necessary, in the Light of the
conclusions reached in the discussions.

. (c) It is not possible to evaluate the
055,

(d) The strike position in different
Major Ports was as follows:—

Bombay: Conventional  cargo
handling operatioriz ‘were completely
baralysed as also- clearance of import
cargo and receipt of export cargo.
There was ‘no inward ard outward
movément of traffic on Port Railway
Cxcept thet a few frains’ which were
loaded bétore commencemertt of strike
Were despatched, The Oil Terminals

at Butcher Island and,Pir Pau, how!
ever, functioned normally throughout
the strike period, -

Caleutta; The strike did not haye
much impact on the attendunce of the
cargo handling shore and dock wor-
kers ag also other Port Trust and
Dock Lebour Board staff whose atten~
dance ranged between 80 to 100 pesr
cent. However, attendance among the
marine cetegories of staff was poor
both at Calcutta and Haldia and
movement of ships as well ag dredg-
ing, river survey ang other river
maintenance works were, therefore, of-
ected. Conventional cargo handling
operations were continuing normally.
The Oil Terminal at Haldia wes func-
tioning almost normally, Railway
operations both at Calcutta and Haldia
were also normal

Cochin: Cargo handling operations
came to a complete standstill es
mazdoors and gang workers remained
absent and sufficient gangs could not
be formed for carrying on the opera-
tions, Discharge of POL was normal.

Kondla: In initial stages cargo
handling operations could not be car-
riegd out because of very poor atten-
dance among dock workers, Gradual-
ly, with better attendance of dock
workers, a fertilizer ship could be
handled manually to some extent
Unloading of fertilizers through
mechanical marine unloaders as also
discharge of POL were normal.

Madras: Cargo handling operations
were affected in the initial gtuges of
the strike due to markedly poor
attendance of shore workers, Atten-
dance among cargo handling - dock
workers was also not appreeiable.
However, the position improved ag
days passed and more and more Dock
Labour Board workers were utilised in
cargo handling operations,

Mechanteal uhloading of ore, move-
ment of “ships and mechanical dis-
charge of POL and disembarkation of
& passenger vessel continued un-
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affected during the strike period.
Railway operations were also farily
normal.

Mormuqao: Although in the inilial
stages leading of iron-ore through
transhippers was in progress, all
operations in the Port came to a com-
plete standstill subsequently as the
attendance of the cargo handling staff
was almost nil.

Paradip: From the beginning, atten-
dance among the workers and staff
was about 80 to 85 per cent and as
such the operations remained un-
affected.

Visakhapatnam: The operations in
the Port were carried on normally
from the beginning till the end of the
strike, except that working of one
vessel was affected from 21-11-78 to
27-11-78 due to strike by FCI Godown
labour. Mechanical Ore Handling
Complex as well as railway operations
functioned normally.

(e) Does not arise in view of reply
to (b) above.

Increase in strength of R.AW.

3363. SHRI PRADYUMNA BAL:
SHRI C. K. GHANDRAPPAN:

SHRI SHANKER SINHJI
VAGHELA:

SHRI CHITTA BASU:
SHRI YADVENDRA DUTT:
SHRI SHIV SAMPATI RAM:

Will the PRIME MINISTER be
pleased to gtate:

(a) whether  Government  have
taken a  decision to  increase the
strength of Research and Analysis
Wing; and

(b) if so, the details and the rea-
sons therefor?

THE PRIME MINISTER (SHRI
MORARJI DESAID): (a) No, Sir.

(b) Does not arise.

faeelt afcagn fom Y g e

3364, 7 NEFA R :

(@) #7 w1¥ F AT qEA FIT
foed fr fafwe ofemem amd & aga
SCUNCUCIC U R G B el R 1
e 2 @r g1

‘gvg o ¥ wfaw @ wiwa &@ 0

3365, it mMifave qoeT: Fa1 I AT
g IqTA FT FAT FA (F ¢

(%) #91 GFEATH AT FT A ANt
w4y graar ¥ faafarsy &7 sfy  awaa
dad 22 9¥ @I WA §

(&) #Far z@ar fasfit ataa 9@ arEl
FT IgT AfGF T 9T FT q@T & ; AR

() Far ggs afturaeass Qe g1
AT AtgF w1 Fraargare amfag g °

I HaTEA ® e HEt ([ATY R
wwefa) : (%) & (7):9g 397 9% +13 g
fadau adi & | S wearava®w gEg W@l
grar srarg | Y frig gz £ 93 W=
AN A IEAAIA fFT IH AT ATET FT
weg sfawF greg wifasi qar dad W
ardl & arw fast arasa & gra faaifea
fear srar-g o



209  Wrilten Answers AGRAHAYANA 22, 1900 (SAKA) Wriiten Answers  3ro

o on W W T
3366. ot eitfiww wewr : wat wwd Aol
7% o W gaT W s

(%) tw & qrd qrq W g e
veran gr §

(%) W “esg Wy’ W SwmEw a
soft WY ergdw sty ey ¥ wfaw
T

133
[
‘.:?."é,

wiasy

m#mit;;:m(m“
i) : (% WAATT JTEA
*wrzﬁ?a'swgtz!maﬁtimti

I TR B YW GO0 &7 o A
¥ 1va® 23 fogewe, 1977 W d@w ®
g @ M st dfr foron & ward

3367. SHRI K. A. RAJAN:
DR. RAMJI SINGH:

Will the Minister of DEFENCE be

vleased to state:

(a) whether the CBI has register-
ed three cases against Purchase Offi-
cers in the Mazagaon Docks for al-
legedly obliging & spare parts dealer
to the tune of nearly Rs. 2 lakhs; and

(b) it so, the particulars thereof?

THE BT OF STATE IN
THE ‘ Y OF DEFENCE
(PROF. SHER: SINGH): (a) and (b).
CBI has registered three cases ageinst
Purchase Officers and others in the
Mazagaon Dock Ltd, Bombay, for
allegedly violating the prescribed
procedure and causing undue gaing to
the supplier firm in the purchase of
spare parts worth over Rs. 2 lakhs.

Investigation has been completed in
one case. In the other two cases,
F.IRs have been filed jn the Court
and investigation ig in progress.

Vice-den in Laxmi Nagar, Delhi

3368. SHRI K, A. RAJAN: Will the
Minister of HOME AFFAJIRS be
pleased to state:

(a) whether Government and Po-
lice Commissioner of Delhi had re-
ceived communication regarding Vice
den operating in Laxmi Nagar (Trans
Jammuna) Delhi; and

(b) if so, the steps taken to ar-
rest the culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) and (b).
A complaint was received regarding
vice-den being run in Laxmi Nagar,
Delhi. Enquiries by the Anti-Vice
Squad of the Crime Branch of the
Delhi Police revealed that one Vijay
Malhotra had hired a house in Laxmi
Nagar on 29-8-1978 which he vacated
on 21-9-1978, His whereabouts are not
known and efforts are continuing to
trace him. Necessury action under the
law will be taken against him as soon
us he iy traced,

Grievances of Backward Christian
Community in Kerala

3369. SHRI SKARIAH THOMAS:
Will the Minister of HOME AFFAIRS
be pleased 4o state:

(a) whether the attention of Gov-
ernment has been drawn to long stan-
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ding grievances of the backward
Christian Community in Kerala;

W) it so, the facts thereof; and

(c) the steps proposed to be taken
in this regard?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). Information is being collected
and will be placed on the Table of the
‘House.

Short supply of Trucks

3370. SHR] SKARIAH THOMAS:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of the short supply of trucks; and

(b) if so, the reasons, and the steps
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
KUMARI ABHA MAITI): (a) and
(b). There is an increase in demand
for chassis of trucks and buses special-
ly in respect of preferred makes
relating to TELCO and ASHOK LEY-
LAND. Steps have been Taken to in=
crease the availability of commercial
vehicles, With the progressive aug-
mentation of production it is expected
that the situation of short supply will
ease appreciably in the near future,
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Action on Report of Jaganmohan
Reddy Commission on Nagarwala

3372. SHRI GANGA BHAKT
SINGH:

SHRI RAJKESHAR SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government bave since
completed examination of the rocom-
mendations of the Jaganmohan Reddy
Commission which inquired into
Nagarwala case;

(b) if so, the names of persons and
institutions held guilty by the com-
mission or the persons held responsi-
ble for different types of charges; and

(c) whether Government have com«
pleted examination of the above resom«
mendations, if so, when the cases are
likely to be filed in courts against the
persons found guilty and the reasons
for delay in this regard? ’
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THRE MINISTER OF STATE IN

MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No, Sir.

“(b) and (¢). Do not arise.

Scheme from Kerala Government for
Eafoncement of Protection of Civil
Rights Act

3373. SHRI C, K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Kerala State Gov-
ernment has submitted a scheme for
setting up of a machinery for the en-
forcement of the Protection of Civil
Rights Act, 1955, for the Union Gov-
ernment’s approval; and

(b) it so, what are the details of the
scheme and Government's reactiop
thereto?

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL. MANDAL):

(a) Yes, Sir,

(b) The Government of Kerala has
submitted proposal for strengthening
the existing muchinery for the en-
forcement of Protection of Civil
Rights Act, 1955 in the State costing
Rs, 250 lakhg during 1978-79. 'This
includes setting up of a Special Police
Squaq headed by a Dy. S. P, and other
supporting staff in Palghat Distt. and
four Extension Officers; two for Kasar-
god area (one each for Kasargod and
Hosdurg Taluks) and two for Chittur
area (Chittur and Palghat Taluks).
The proposal is being processed.

Commission on Jail Reforms
3375. SHRI RAMACHANDRAN
KADANNAPPALLI.
SHRI R. V. SWAMINATHAN:
SHRI A. R. BADRI NARAYAN:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it fs a fact that the
Union 'uovemment have appoinhd a

 3lg
Commission on Jajl reforms to bring

about quick improvement in Jall

conditions;

(b) if so, who are its members,

(¢) what are its main aims and ob-.
jects; and

(d) whether State Governments were
consulted and have agreed for the set-
ting up of this Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL): (a) No, Sir.

(b) to (d). Does not arise.

Issue of Letfer of Inteng for Manufac-
turing of T.V. Glass Shells

3376. SHRI RAMACHANDRAN
KADANNAPPALLI:

SHRI P. M. SAYEED:
SHRI R. V. SWAMINATHAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have
issued a letter of intent to the BEL.
to manufacture television glass shells:

(b) i¢ so, whether this case was
under the consideration of the GGovern-
ment since long;

(¢) if so, whether the B.EL. was
given this letter of intent on the basis
of the report of high-level working
group set in the Industry Ministry;

(d) if so, what were the points dis-
cussed by the High-level group; and

(e) when the BEL is likely to start
its production?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY (KU-
MARI ABHA MAITI): (a) Yes, Sir.

(b) to (d). Several applications
were received for the grant of induse’
trial licence for the manufacture of
T.V, Glass Shells, The application "
from BEL. was received in 1874
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Since there was scope for licensing
only one unit keeping in view the
demand for TV Glass Shells in the
Country, Government set tup a Work-
ing Group to examine ull the applica-
tions and make suitable recommenda-
tions. The Working Group considered
the technological, locational and eco-
nomic aspects of the manufacture of
T.V. Glass Shells in the country and
recommended the grant of letter of
intent to B.EL,

(e) B.EL. has stated that it is likely

to start production of T.V. Glass Shells
in 1082

apfter Qalf &% yeody W swe BOR
Ll

1
't
“3

s

1

1

Cl
&t
L4

3
3
FEEE]

i
i :;5’

35 5;3,‘ 53%533
giiggiéf aie—%.‘é‘f
£ Pl 3233%%.
13 5] P
T

?r %35

4
r |
4

Arrests mady in EKanjhawala Village
Agitation &

8378. SHRI DHARMA VIR VAs
SISHT: Will the Minister of HOME
AFFAIRS be pleased to gtate:

(a) the number of Kisan Satys
grahis arresteg in Delhi in connection
with the Kanjhawala village agitation;
and

(b) the nature of demands presented
by the Satyagrahis to the authorities
together with positive attempt made by
the Government to reach g negotiated
settlement; if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
18,773 persons were arresteq upto
30-11-1878 in connection with the
Kanjhawala village agitation.” Their
main demand is for cancellation of
allotment of lang made at village
Kanjhawala to the landless in 1970
and its conversion into common graz-
ing land, Efforts have been made
from time to time, at various levels,
for reaching an amicable solution but
without any success sp far. The
matter is now pending in the Delhi
High Court on a writ petition filed by
the Pradhan of the Kanjhawala Geon
Sabha against the allotment of land.

Extension of D.T.C. Service to
Ballabhgarh

3379, SHRI DHARMA VIR VA-
SISHT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state;

(a) whether it is g fact that the
Haryana Government had given clear-
ance to the extension of D.T.C, service
Delhi-Faridabad upto Ballabhgarh via
Sector-7; and

(b) if so, the hitch in implementing
the extension?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.
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(b) Delhi-Faridabad route is jointly
operated by the D.T.C. and Haryana
Roadways, Since Haryana Roadways
has not extended its services to Bal-
labhgarh, the DTC feels that extension
of its operation to Ballabhgarh will
affect its earnings on this route. How~
ever, the DTC has taken steps to run
two of itg services to Ballabhgarh on
experimental basis and for that pur-
pose STA Delhj has been requested
to grant two temporary stage carriage
permits.

Setting up a Natlonal Laboratory in
Madhya Pradesh

4380. SHRI NIRMAL CHANDRA
JAIN,
SHRI SUBHASH AHUJA:

SHRI GOVIND RAM MIRI:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Unstarred Question
No. 3343 on the 9th August, 1978 re-
garding setting up a National Labo-
ratory in Madhya Pradesh by CSIR
and state the time by which the pro-
posa} in question will be given effect
10?

THE PRIME MINISTER (SHRI
MORARJI DESAI): After discussion
with the Planning Commission, the
objectives and structure of an ap~
propriate research laboratory to be set
up by Council of Scientific & Industrial
Research (CSIR) in Madhya Pradesh
have been setfled; the details arve
presently being workeg out. The pro-
posal will be given effect to as soon
as the preliminaries are finalised.

Limestone and Bauxite Deposits in
Madhya Pradesh

3381. SHRr NIRMAL. CHANDRA
JAIN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether large areaz bearing
limestone and bauxite have been re-
served Ly Central Government fo be
exploited in the Public Sector in the
State of Madhya Pradesh; -

(b) whether there is any scheme
under conaideration of Government for
exploiting these deposits in the near
future; and

(c) if not, why these areas should
not be released for working in the Pri-
vate Sector?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) and
(b). Certain areas bearing limestone
und bauxite have been reserved in
different States, including Madhya
Pradesh, keeping in veiw the current
and future requirements of the public .
sector steel and aluminium plants
respectively, such reservations of
areas are, however, reviewed period’
cally,

(¢c) Does not arise,

Number of Sick Industries taken over

3382, SHRI NIRMAL CHANDRA
JAIN: Will the Minister of INDUS-
TRY be pleased to refer to the reply
given to Unstarred Question No. 9865
bn the 10th May, 1978 regarding num-~
ber of sick industries taken over and
state:

(a) whether M/s, Pigments and Che-
micals Products had in advance sent a
complaint to Government about the
mismanagement of the company M/s.
Inchek Tyres Limiteq attaching there-
with all photostat and original letters
ete.;

(b) when this complaint was received
and whether any action hag been taken
on the same; if so, the nature of the
action taken.

(c) whether it is also a fact that
after Inchek Tyres were declared as
relief undertaking under the West
Bengal Act, they had promised to pay
the old outstandings of P.&C. Products
in four quarterly instalments of Rs, 80,
000 each and these instalments were not
subsequently paid while payment of
other big units was made; and

(d) it so0, the reaction of Government
thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (1) and
No, Sir.

(b) to (d). Do not arise in view of
the above.

Seiting up of Trade Centres in M.P.

3383. SHR] NIRMAL CHANDRA
JAIN:

DR, LAXMINARAYAN PAN-
DEYA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that a scheme
for trade centres from Government of
Madhya Pradesh was received in time
by Government of India; :

(b) whether it is, also a fact that
some other States have been allotted
trade centres though their schemes
were received later than Madhya Pra-
desh;

(c) if so, what is the basis of such
allotment; and

(d) when will the justified claims
of Madhya Pradesh be acceded to?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) and
Yes, Sir.

(b) and (c), So far Trade Centres
have been sanctioned for

Delhi (Union Territory)
Ludhiana (Punjab)
Bangalore (Karnataka),
Patna (Bihar),

Jaipur (Rajasthan).

Kawur (UP).

Ahraedabad (Gujarat).
Svivagar (J&K).

Chandigarh (Union Territory).
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Bhubneshwar (Orissa),
Hyderabadq (Andhra Pradesh)..

The selection of Trade Centres is
based on the development of small
industries in the State, concentration
of export oriented small units, strate-
gic importance of the place in inter~
regional and international trade and
the difficulties faced by the land-
locked States in marketing their
goods. It is not necessary that allot~
ment iS based on State Governments
who sent their proposals earlier than
others.

(d) The scheme of establishment of
a Trade Centre at Madhya Pradesh is
under examination and a decision is
likely to be taken showtly.

12.00 hrs.

PAPERS LAID ON THE TABLE

ReviEw & ANNUAL REPORT OF INDIAW
Rare EArRTHS LImrrep, BomBAy rom
1977-78

MR. CHAIRMAN: Now, Papers
laid on the Table. Shri Morarji Desai,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): Sir, on behwlf
of Shri Moraji Desai, I beg to lay omn
the Table a copy each of the following
papers (Hindi and English versions)
under sub-section(1) of section 619A
of the Companies Act, 1956; —

(1) Review by the Government
on the working of the Indian Rare
Earths Limited, Bombay for the year
1977-78,

(2). Annual Report of the Indian
Rare Earths Limited, Bombay, for
the year 1977-78 along with the
Audited Accounts and the comments
of the Comptroller and Auditu'
General thereon,

[Placed in Library. See No. LT-
3022/78].
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Madam, Chairman,
1 would like to know about the privi-
fege motion against Shri Stephen.

MR. CHAIRMAN: Yes.  The
Speaker jis looking into it.

SHRI JYOTIRMOY BOSU: It is
amply clear that this is a very serious
matter,

MR. CHAIRMAN: Please don't go
into the subject matter of the privilege
motion,

SHRI JYOTIRMOY BOSU: Accord-
ing to Direction, the Privilege motion
gets a precedence. You will kindly
read the Direction.

MR. CHAIRMAN: The Speaker is
looking into it. I have read the Direc.
tion. Now, Mr, Morarji Desai,

THE PRIME MINISTER (SHRI
MORARJI DESAI): I has already

been done,

MR. CHAIRMAN: Now, Mr. George
Fernandes,

Jure (LICENSING AND CONTROL) FoumTu
AMENDMENT ORDER, 1978 AND REVIEW
& ANNvarL RrpORT oF NATIONAL Nrws-
PRINT AND Pargr MiLrs LiMITID,
NEPANAGAR, FOR 1977-78

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA. MAITI): Sir, on behalf
of Shrj George Fernandes, I beg to lay
on the Table:

(1) A copy of the Jute (Licensing
and Control) Fourth Amendment
Order, 1978 (Hindi and English ver-
sions) published in Notification No,

S.0. 880(E) in Gazette of India dated

the 23rd November, 1978, under sub.
Section (6) of section 3 of the
Essential Commodities Act, 1855.
[Placed in Library. See No. LT-
3023/78).

(2) A copy each of the following
bapers (Hindi and English versions)
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under sub-gection (1)  of sectidn
619A of the Companies Act, 1956:—

() Review by the Government
on the working of the National
Newsprint wnd Paper Mills
Limited, Nepanagar, for the year
1977-78.

(ii) Annual Report of the
National Newsprint and Paper
Mills Limited, Nepanagar, for the
year 1977-78 along with the Audit.
ed Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in
Library, See No. LT-3024/78].

ANNUAL REPORT oF SHIPPING DEVELOP-
meNT Funo ComMmITTEE FOR  1976-77

THE MNISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): 8ir, on behalf of
Shri Chand Ram, I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Shipping Development Fund Com-
mittee for the year 1876-77 along with
the Audited Accounts, under sub~
section (8) of section 18 of the
Merchant Shipping Act, 1958 [Placed
tn Library. See No. LT-3025/78].

STaTEMENT re. WITHDRAMAL OF
ADVANNCE FROM CoNTINGENMZY FUND OF
InDIA

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
MATI ABHA MAITD): I beg to lay
on the Table a statement (Hindi and
English versions) regérding with-
drawal of an advance from the Con~
tingency Fung of India for payment of
Government of India share of the
equity capital of Electrical Construc-
tion Company Limited, Tripoli. [Placed
in Library, See No. LT-3026/78]

ANNUAL AssESSMENT REPORT re. USE
“oF Hinpy vor OrriciaL Purroses

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): I
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beg to lay on the Table a copy of the
Annyr] Assessment Report (Hindi and
English versions) on the programme
and its implementation for accelerat-
ing the spread and development of
Hindi and its progressive use for
various official purposes of the Union
for the year 1975-76. [Placed in
Library. See No. LT-3027,78).

NOTIFICATIONS UNDER ALL INDIA
SERVICES AcT, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] S. D. PATIL): I beg to lay
on the Table a copy each of the follow-
ing Noiifications (Hindi and English
versions) under sub-section (2) of

-section 3 of the All India Services Act,
1951 —

(1) The Indian Police Service
(Appuintment by Promotion)
(Third Amendment) Regulations,
1978, published in Notification No.
GSR. 551(E) in Gazette of India
dated the 13th November, 1978,

(2) The All Indig Services (Dis-
.cipline and Appeal) Second Amend-
ment Rules, 1978, published in
Notification No, G.SR. 1415 in
Gazette of India dated the 2nd
December, 1978. [Placed in Library.
See No. LT-3028/78].

ReviEw & ANNUAL REPORT oF RURAL
EvipcTRIFICATION ~ CORPORATION  FOR
1977-78

THE MINISTER OFf STATE IN THE
MINISTRY OF ENERGY (SHRI
FAZLUR RAHMAN): I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions
under suab-section (1) of section 619A
of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Rural Elec-
trification Corporation, New Delhi,
for the year 1977-78.

(2) Annual Report of the Rural
Electrification  Corporation, New
Delhi, for the year 1877-78 along
with the Audited Accounts and the
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comments of the Compiroller and
Auditor General thereon. {Placed
in Library. See No. LT-3029/78]. i
ANNUAL REPORTS OF MISHRA DHATU
Nigam Lap. HYDERABAD AND BHARAT
EvecTRONICE  LTD, BANGALORE POR
1977-78 AND TWO STATEMENTS

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): 1 beg to 18y on the
Table a copy each of the following
papers (Hindi and English versions)}
under sub-section (1) of section 618A
of the Companies Act, 1956:—

(a) (1) Annual Report of the
Mishra Dhatu Nigam Limited,
Hyderabad, for the year 1977-78
along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon.

(2) A statement explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the working of

the company is being laid. [Placed
in Library. See No. LT-3080/78].

(b) (1) Annual Report of the
Bharat Electronics Limited, Banga-
lore, for the year 1977-78 along with
the Audited Accounts and the com-
ments of the Comptroller end Audi-
tor General thereon,

(2) A statement explaining that
Government are in agreement with
the gbove Report ang therefore mo
separate Review on the working of

the company is being laid, [Placed
in Library. See No. LT-3081/78].

MR. CHAIRMAN: Now, we take
up Calling Attention. Shri Njr=--"
Chandra Jain,
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MR. CHAIRMAN: Yes, that is being
looked into. Please look at the Order
Paper of to-day. Shri Nirmal Chandra
Jain’s Call Attention and the Minister’s
Statement are there. You please dis-
cuss this with the Speaker in his
Chamber. You know the procedure.

SHRI YUVRAJ: **

MR. CHAIRMAN: [ have not called
you. Don't record. (Interruptions)**
You have not been recorded. You can
discuss with the Speaker. Another
Calling Agtention hag been admitted
to-day. Not more than one at a day
is allowed. Shri Nirmal Chandra Jain.

Wt gendy avewr aww  (wEwh)
e un friwfieT w1 Sers a1

MR. CHAIRMAN: You can discuss
with the Speaker, Kindly see today’s
order peper. Shri Nirmal Chandra
Jain’s Calling Attention is there. You
can discuss it with the Speaker in his
Chamber. You know the procedure.
Now, Mr. Jain,

12.05 hre,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FALL IN FOREIGN TRADE -

SHRI NIRMAL CHANDRA JAIN
(Seoni): Sir, 1 call the attention of
the Minister of Commerce and Civil
Supplies and Cooperation to the follow-
ing matter of urgent public importance
and request that he make a state-
ment thereon:

“The reported fall in foreign
trade”,

THE MINISTER OF COMMERCE, .

CIVIL SUPPLIES AND OOQ'PBRA
TION (SHRI MOHAN DHARIA):
Madam Chairman, thils gtatement is of
nearly ten pages. 1 have submitted
iheccﬂutoboththommbers I cun

read according to the rules but it you
allow me,...

SOME HON. MEMBERS: No need
to read it out.

MR. CHAIRMAN: You may please
lay it on the Table of the House and
Members will ask the questions.

Statement

I. According to provisional figures,
India’s overall exports during April—
October 1978, amounted to Rs. 2870.7
crores as compared to corresponding
figures of Rs. 3009 crores during
April—October, 1977, showing a mar-
ginal decline of 1.2 per cent. For
corresponding periods, provisional
data for imports show that in April—
October 1978, imports were of the
order of Rs. 3612 crores as compared
to Rs. 3155.86 crores during the cor-
responding period of last year. The
marginal decline in exports has been
due to the developments both in
international and domestic economy.
The main reasons are (i) Recession-
ary conditions  prevailing in the
developed countries and the protec-
tionist dopted by them;
(i) cons:derable fall in international
prices of important export commodi-
ties like tea, coffee, cashew; (iil) fall
in rupee value of the dollar thus
showing smaller export realisation in
rupee terms; ang (iv) reduction in ex-
portable surpluses which has been
caused by various factors like:——

(a) Increase in domestic demand in
the case of iron and steel, textiles,
cement, etc.

(b) Shortage of power.

(¢) Transport bottlenecks and con-
gestiong at ports.

(d) Industrial unrest and lockouts
and strikes.

(e) Unprecedented floods in many
2::&0.‘ like UP, Bihar, West Bengal,

**Not recorded,
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{Mr, Chairman] _
() Reduced availability of import-
ed raw cashewnuts. .

(g) Difficulties faceq by exports due
to certain local policles like pricing
of raw cashewnuts, restriction on
movements of cashwnuts and husk
(coir) and heavy sales tax on ex-
portable commodities like pepper.

(h) Acquisition of new science and
technology and new capabilities
which have certain difficulties in hav-
ing more exports to rupee trade
countries, as imports from such
countries have come down.

(v) deliberate policy of Govern-
ment to restrict/control export of
certain commodities to enable suffi-
cient domestic availability at reason-
able prices and to thus reduce the
social cost of exports.

2. In-spite of these difficulties, dur-
ing current year, exports in our dy-
namic sectors have improved their
performance  and have shown
buoyancy and increased growth. For
instance, according to available esti-
mates, exports of gems and jewellery,
finished lcather, garments, and pro-
cessed foods, have shown growth rates
higher than 20 per cent during the
first few months of this year a8
compared to the corresponding period
in 1977. The rate of growth in ex-
ports in important sectors such as
engineering goods, jute manufactures,
marine products and handicrafts are
also high and encouraging.

II. Government have kept constant
watch on the trend of our exports and
have already taken a number of de-
cisions and initiated- action on series
of others with a view to bringing
‘about basic structural changes in our
foreign trade so as to lay the founda~
tiong for a stable and sustained
grow in exports. While devising any
such measures, emphasis on making
svailable the articles of essential
consutoption 1o the dtomestic -con-
sumerg at reasonable prices has mot
been allowed to be relaxed.
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Some of the important measures
taken to step up exports aré as fol-:
lows: — B

(1) ROLE OF EXPORT ORGANI-
SATIONS .

The role of export organisations
like STC, MMTC, HHEC, ECGC, TDA
and TFA have been re-defined to
make them not only more action-
oriented but also instruments for the
growth of export sectors of the eco-
nomy particularly in the small scale
and cottage industries sectors. They
have been entrusted with the res-
ponsibility of facilitating the avail-
ability of essential inputs, providing
market intelligence and marketing '
support including credit cover to
these sectors.

(2) ROLE OF EXPORT PROMO-
TION COUNCILS AND COM-
MODITY BOARDS

The Export Promotion Councils ang
Commodity Boards are also being
energised to play a more dynamie
role in servicing the exporting com-
munity. Their procedures also are
being simplified with a view to pro-
viding them greater flexibility in
operations.

(8) C.C1&E~CHANGE IN ROLE

The organisation of the Chief Con-
troller of Imports and Exports is be-
ing revamped and assigned a promo-
tional role in the export sector.

(4) TASK FORCES

Task Forces have been constituted
to look into the problems of dyna-
mic export sectors like:—

(i) Leather & Leatfxer products;
(i) Gem and Jewellery;
(itt) Handicrafts;
(iv) Electronics;
' -tv) Project exports:
(vi) Furnitures;
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(vil). Agriculture products;
(viii) Export Services;

and (ix) Exports from small scale

sector.

Reéports in respect of 4 of these
scetors viz., leather and leather pro-
ducts, gem and jewellery, electronics
and project exports have already been
received and action initiated.

(5) VALUE ADDED ITEMS

Emphasis is being laig on the export
of items in value-added from rather
than in primary form. This will lead
to increase in employment as also
increase in export carnings.

(6) INPUTS AVAILABILITY

For strengthening the export pro-
duction base, it is necessary to provide
{for availability of essential inputs at
reasonable price. This is intended to
be ensured through a stable import-
export policy over a period of time.

(7) IMPORT POLICY LIBERALI-
SATION

The import policy has been libera~
lised to facilitate availability of im-
ported inputs at international prices.
Import licensing procedures have also
been considerably simplified and in
a number of cases completely done
away with go as to reduce the time
taken in acquiring essential inputs.

{8) COMPENSATORY SUPPORT

With a view to provide stability and
in order to maintain competitiveness ot
our exports in the international mar-
ket, a policy of giving cash compen-
satory support to selected items for
2 period of three years hag already

been announced. The whole pattern .

of determining cash compensatory
Supbort’ andreelection of ierhs is be-
ing redesigned ‘taking . intc account
the general principles mmmma hy
the Alexander Committee,

(9) STRENGTHENING OF PRO-
- DUCTIDN BASE

Exportable surpluses will bu gene=
rated by strengthening and expanding
the pradwetion hage for selected items
both in the industrial and agricultural
sectors. Obstacles coming in the way
of export production are being re-
moved. Export oriented units speci-
ally the ones being established for
100 per cent exports are being encou-
raged.

(10) LONG-TERM MEASURES

As a long-term measure the priori-
ties for allocating funds for the select-
ed export sectors are being consider-
ed by the Planning Commission for
inclusion in the next Annual/Five
Year Plan. In the agricultural sector,
emphasis will be laid on increasing
the production of plantation crops
(lea, cofiee, rubber, cardamom), fresh
fruits and vegetables, onions, pota-
toes, spices, niger seed oil seeds,
marine products, etc. for export pur-
poses.

(11) INVOLVMENT OF STATE

GOVERNMENTS

It kas been dccided to encourage
and secure greater involvement of
the State Governments in the export
effort. Detailed discussions will be
held with them individually and col-
lectively. Meetings will soon be held
with the Chief Ministers and other
concerned Ministers.

(12) DIVERSIFICATION

A study of country-wise potential
for exports has been undertaken and
.emphasis is being laid on diversi-
“flegtion of markets as well as commo-
dities, )

¢t RATIONALISATION - OF
FRICES ABROAD .

!\nelzn offices ot Export Prdmﬁ-
tion Grgu\intlcms “and Commodity
“Buhndl iire, Yo the exterit gos-ible, ’bg~
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[Mr Chairman}

ing brought under one roof for achie-
ving better coordination in their acti-
tives. This has already been imple-
mented at New York and Paris,

(14) ROLE OF COMMERCIAL RE-
PRESENTATIVES

The offices of our Commercial Re-
presentatives abroad are also being
geared up to play a more dynamic
role in providing market intelligence,
support to exporters, follow-up action
and feed-back etc.

(15) The manual regulating the
working of the Comercial Representa-
tives abroad is also being completely
revised so that they can provide bet-
ter and more responsive support to the
export effort.

(16) QUALITY CONTROL

Quality control regulations and
pre-shipment inspection procedures
are being revised and the relevent
Act and Rules amended.

(i) to make the procedures 1less
combersome and to provide flexibility
taking into account the change in
commodities and the requirements of
our export markets.

(ii) to gear up the system regarding
monitoring of quality control arrange-
ments and enquiry into complaints;
and

(ili) to provide for deterrent
punishment to erring exporters who
shipped sub-standard products.

(17) JOINT VENTURES

Revised guidelines have been issued
governing establishment of Indian
joint ventures abroad. Proposals will
now be considered fore stablishment
of not only industrial joint ventures
-but also others relating to consul-
tancy, trading, wholesale and ‘retail
marketing, exploration of minerals
and service ventures like hotels, res-
taurants etec.
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(18) TRANSPORT INFRASTRUC-
TURE :

Efforts are also being made to im-
prove the transportation infra-struc-
ture available to the exporting com-
munity. Air Cargo Complexes are
being established at locations nearer
the places of production. This will
also relieve some pressure on the
existing exit points. For sea cargo,
efforts are being made to simplify
procedures, introduce containerisa-
tion, enlarge the frequency of ship-
ping services and to keep freight rates
stable and reasonable. Shippers
Councils are also being strengthened
80 as to improve the bargaining capa~ .
bilities. ;

(19) Institutional fora have been
designed by constituting committees
called SCOPE-SHIPPING, SCOPE-
AIR and SCOPE-RAIL for enabling
discussion and better appreciation of
the concerned transportation prob-
lems,

(20) FREE TRADE ZONE

Procedures regarding Santa Cruz
and Kandla Free Trade Zones have
been simplified so that all proposals
receive expeditous consideration. Im-
port of capital goods, raw materials,
Components etc. for units in the Frce
Trade Zones have been placed on the
Open General Licence list. A com-
mittee was constituted to examine the
problems and policies which hindered
the growth and development of these
Free Trade Zones. Action has already
been Initiated on the interim report
received.

(21 EFFORTS IN MULTILATE-
RAL FORA

Our efforts in various multflateral
fora such as UNCTAD and GATT
continue unabated for securing better
trading environment for developing
countries.
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(22) EFFORTS AT  BILATERAL
LEVEL Lo

At the bilateral level, efforts are

being made to increase trade in both -

directions to mutual benefit. This is
being arranged through meatings hoth
at the official levels as well as at the
ministerial level,

Country-wise strategy is being plan-
ned both for imports and exports. -

It is somewhat encouraging to note
that the provisional export figures
for the latest month for which figures
are available viz. Oct. 78, shows an
export of Rs, 348.8 crores as against
the corresponding provisional export
figure of Rs. 320.8 crores for October
1977.

1I1. IMPORTS

Precise item-wise information re-
garding imports made during 1978-79
is not yet available. The large value
items of import are mainly Pol, Ferti-
lizers, Edible oils, Capital equjpment
ete. Constant vigilance is kept in con-
sultation with the GDGTD and other
concerned Ministries to ensure that
import of only such items are per-
mitted as are not adequately or effec-
tively available indigenously Efforts
are also being made for increasing
domestic production of items which
are currently being imported for
mecting essential consumer or indus-
trial requirements. To some extent,
impurt costs have also increased on
accomt of inflationary trends in
foreign countries.

As already indicated earlier, while
Government has liberalised imports
selectively, it is also keen on regu-
lating the growth in imports, in keep-
ing with its objective of self-reliance.
It is in the light of these considerations
that ‘'we have recently decided to
Dlace under canalisation the importa--
tion of edible oils. In addition, I
have already started discussions with

the Minigtry of Agriculture .and the.

Planning Commission on messures to
accelerate * implementation . of pro-

'

Brimmes aime st increasing ilseeds

Production,

Given the inherent potential of our
country, stability in our policies, sim-
plified’ procedures amd " conftructive
vernment’ ire confident  thiat it shall
be ‘poasible’ for the country to aver-
come tlhé -present sitiation ahd to
attain a sustained growth in exports
to meet not only our Import require-
ments but also our needs for develop-
ment.
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MR. CHAJRMAN. Pleused put your
questions now, : i

'3
i

“I recognise the exports as an
important vehicle to achjeve the
.goal of self-raliance . and economic
stability.” . '
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trade, is absolutely cantrolled by
foreign multinationals and capitalist
countries. .

12.14 hye,
{MR. DEPUTY-SPEAKER in the Chair]

Sir, many raw materials are export-
ed under different names showing them
as finished or semi-finished goods—
items like leather, engineering goods
etc. I know, a sewing machine that is
exported without any paint and with-
out any brand name lands in London
for five pounds and the same sewing
machine ig sold there through the
show room after putting a brand
name and a coat of paint for twenty-
five pounds. This is the foreign trade
practice we are following. The heavy
export incentive given ran into ng less
than Rs. 1000 crores. I have got the
details; you can see how it is increas-
ing every year: in 1974-75 it was
Rs. 67.18 crores; 1975-76 Rs. 133.22
crores: 1976-77 Rs. 226.62 crores; 1977-
78 Rs. 311.28 crores and 1978-79 Rs.
238 crores.

Now look at the items: engineering
soods, Rs, 81.63 crores; Foods Rs, 10
crores; textile ready-made garments,
hosiery and knit-wears Rs. 61.89
crores; jute manufactures Rs. 13.01
crores, etc. But the most important
point is that while our textile exports
are going down, the cash compensa-
tory support is increasing. WIIl the
Minister explain this; for 1974-75 it
was 0.1099.990 lakhs; 1975-76 Rs. 3401
lakhs; and 1976-77 Rs. 8483.43 lakhs.

The Public Accounts Committee in
1973-74—I do not know about the
position afterwards because we were
State guests from 1975—wanted to
make g deep probe imtc the export in-
centive scheme payments. One of the

higgest beneficiaries of this is Raunaq .

Singh of Maruti Ltd, There are so
many others. The export incentive
Stheme ig nothing but a fraud on the
Exchequer. It i a hidden loss on the
Exchequer. The trade deficit for six
months now, comes to Rs. 583 crores;

b

but that is not all. You have also to
add Rs. 233 crores, which is the bud-
get provision = for export incentives.
Thig is one of the black deeds of the .
Government since 1974-75, feathering
the nests of the big export houses and
import houses in GATT countries, The
import bill of 8 months rose by 25 per
cent, and the volume is enormous.

How is it that we claim self-suffi-
ciency? Between April and Novem-
ber 1977, 1 give the value in lakhs, of
our imports—Wheat Rs. 56.87 lakhs;
soyabean oil—why is it that this coun-
try should be required to import edi-
ble oils after 30 years of indepen-
dence? It is not required—Rs. 15,418
lakhs; mustard oil including pape-seed
oil Rs. 14,331 lakhs; palm oil Rs. 15,426
lakhs; other distillates Rs. 3114 lakhs;
medicinal and pharmaceutical pro-
ducts Rs, 4485 lakhs; iron and steel
Rs. 15,968 lakhs—after 32 years of
independence; raw cotton Rs. 15044
lakhs; and non-ferrous metals Rs.
12.226 lakhs. (Interruption) I am try-
ing to make out a point. We are talk-
ing about self-sufficiency, and this Iis
the picture. For the whole yeay 1977-
78, the trade deficit is about Rs. 690
crores or about Rs, 700 crores, because
we are all the time, while selling.
operating in the buyers’ market; and
while buying, operating in the sellers’
market.

By the end of September 1878, the
convertible reserves stood at Rs, 4605
croves, which is Rg, 105 crores less
than the figure for 1977-78. This is
because of the export of human labour
ang brain drain. It is a shameful
thing for any country. These human
labour angd natural resources, put to-
gether, would have generated a consi-
derable amount of national wealth.
The economy has started sliding back
since the last few years; and this Gov-
ernment has not heen able to put any
check on this. Government has miser-
ably failed as revealed in the Public
TIndertakings . Comnmittee. Invoice
manipulations had reached at least.a
thousand crores of rupeeg a year and
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the director and the deputy director
who was caught red-banded by the
Committee, Shri Kaul, still remaing at
large manipulating paperg sitting in
the office. Invoice manipulation is
one of the worst evils that the country
is facing; that is a big drain on our
exchequer; one main reason of our
adverse trade balance is invoice mani-
pulation, During the Emergency Mrs,
Indira Gandhi gave out a circular ask-
ing the customs and the enforcement
directorate not to prosecute the large
business houses if they were caught
doing invoice manipulation. Govern-
ment have stated that there is a consi-
derable fall in the international price
of items like tea, coffee, etc. Mr.
Mohan Dharia who devotes a lot of
time at his desk could take the trouble
of looking into the documents; I drew
up a chart of 14 tea consuming count-
ries. It was established in the docu-
ment based on figures collected from
different emphassies in varioug parts
of the world that we go not get
even one-fourth of the end price
of our tea products. If tea
is gold in Calcutta at Rs, 12 a kg. that
tea is sold at Rs. 70 in Denmark and
at Rs. 80 a kg. in America. We have
visiteq shoe making factories, There
is the STC. A shoe which is costing
Rs. 120 a pair is exported from India,
the western capitalist countries are
selling it to the consumer at Rs. 600
a pair. This is your foreign trade.
Kindly tell us what you propose to do
to sell finished goods at the end price
and get our price minug the market-
ing cost in the respective countries
ang what action you propose to take
agalnst invoice manipulations, espe-
cially the enforcement directorate
officials who have been seriously in-
dicted, Mr, S. P. Jain and Mr. T.
N. Kaul,

SHRI MOHAN DHARIA: The dec-
line in exports has been a matter of
concern to the country. Tt has been
sald by Mr. Bosy that the olq colonial
pattérn of our export-import trade
still continues. I would assurg Mr.
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Bosu that ever since 1 have taken
over, we have taken ssveral decisions
to reorient the old trade pattern.and
we would very much like to see that
export-import trade is patterned ac-
cording to the interest of the country.
With a view to have diversification of
markets and diversification of various
items, we felt that we should have a
dialogue with various countries and
also diversification of markets of seve-
ral products, It is in this context that
we have identified dynamic areas for
exports.

SHR] JYOTIRMOY BOSU: 1 am
sorry to interrupt you; you know very
well this year the tobacco growers
have lost not less than Rs. 80 crores
and all the benefit had been reaped
by multinationals,

MR. DEPUTY-SPEAKER: Yoy have
had your full say; please resume your
seat,

SHRI MOHAN DHARIA: At the
same time hon. Member will appre-
ciate that many timeg I have taken
his advice in correcting policies. Is
it not true?

SHRI JYOTIRMOY BOSU: 1t is
true. ... (Interruptions)

SHRI MOHAN DHARIA: There are
some qualities in Mr. Bosu and it will
take a long time for you to appreciate
them. We have bilateral trade with
the countries in some areas and prob-
ably there is direct linkage between
our exports and their imports where-
by middlemen are stopped and multi
nationals who have established their
own cartels there are brought to the
minimum. We have taken some steps

and various task forces have
been appointed by the ministry.
We have initiateq action in
all these areas, Without es-

tablishing proper production base in
the country anq having proper ex-
portable surplus to be exported, it
shall not be possible for us to be
competitive and to have our entry into
various markets. Simultaneously with
a view to bresk -down those monopo-
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lies, we have taken up these issuesat
the multinational or bilateral levels
and the House will be happy to know
that India is one of the countries lead-
ing the developing world today in
attacking these protectionist trends
and telling the developed countries
bluntly that because of their protec-
tionist measures, they are doing great
harm to the economy of the develop-
ing countries. We have also brought
to their notice that by raising the
standard of living in the developing
countries, they will be getting a better
market for their science and techno-
logy and that by adopting these pro-
tectionist measures they are harming
the developing countries and they are
also harming themselves. Some of the
countries have taken note of these
arguments and because of that we
could get many of our quotas increas-
ed ang in many areas, the matters are
still under consideration.

A peint has been made by the hon.
member about cash compensatory
support. I do agree with the hon.
member that whenever this support
is to be given, it should be on the
basis of some specific criteria and it
should be for supporiing that particuler
commodity or article in getting entry
into the forelgn market. It cannot be
given to those who are well established
in their exports. Unfortunately it had
hanpened so in the past, but now we
have adopted new criteria. Cash com-
pensatory support is necessary where-
ever the present taxation structure in
the country or whenever the cost of
inputs in the country do not make our
exporters necessarily competitive. To
that extent, care will be taken ang it is
being done on g selectiv basis. I can
assure the House that wherever our
exports of particular articles have been

established, we would not like to give.

any cash compensatory support what-

soever, It .is to give the strength in the’

beginning in the initial period that
this suoport will be glven and not
otherwise.

So far a8 over: involeing ang under-
invoieing iy concerned, it is indeed &

very hard task. Here even though
we are trying to make all possible ef-
forts, the House is well aware of the
linkages and it makes this whole task
very difficult. Even then it is our de-
sire that those indulging in this under-
invoicing . and over-invoicing should
be brought to book and necessary
steps are being taken in that direction
also. Wherever they are caught they
are being prosecuted,

SHRI JYOTIRMOY BOSU: S. B.
Jain and T.N. Kaul have been caught
sheltering, sheilding, aiding and abet-
ting under-invoicing by Singhanias to
the tune of Rs. 49.5 lakhs in one case.
They are still at large and no action
has been taken. This is g very shame-
ful matter. They shoul@d have been
handcuffed and put behind the bars.

SHRI DHIRENDRANATH BASU
(Katwa): Singhaniag and Kanorias
have snatched away amounts to the
tune of over Rs. 2 crores, I say this
from the report of the Commiftee on
Public Undertakings.

SHRI MOHAN DHARIA: My
friends will please appreciate that these
are the commissions of the past. Now
it is for us to rectify them and we
shall try to rectify them. (Interrup-
tions).

whady werdie fog (Hforgrge) -
a9 dor £ Ay A AR i
T+ gt wver qrver Y frar WY
Wiy sy e ®1 AR A
Wfvw | 35,000 27 7T W &
T 5,00,000 T TRWE FAT
wifgg |-+ (vawamt)

MR. DEPUTY-SPEAKER: Mr, Bal-
bir Singh, please take your ssat, I
am not going to allow anybody to
interrupt now. Mr. Minister, you are
not obliged to reply to anybody who
stands up-without my permission; - It
there s one-member who is trying to
interrypt, 5 or 8 membery get up si-
multaneously and interrupt. If some-
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[Mr, Deputy Speaker]
thing like that happens, nothing will
go on record. Mr. Dharia may continue.

SHRI MOHAN DHARIA: So far
as the import policy is concerned, it
has been mentioned by the hon. Mem-
ber that ‘we should allow the import
of such things which are widely need-
ed in the country or to have new
science and technology imported into
the country, I entirely share the feel-
ings of the hon. Minister.

SHRI JYOTIRMOY BOSU: The
Agriculture Minister in sitting behind.

We are importing palm oil. Every-
thing we are importing,

SHRI MOHAN DHARIA: In this
connection, as the House may be

aware, we have taken a decision to
canalise the import of edible oils. We
would like to give remunerative
priceg to the farmers go that within
the next three or four years within
the country itself we will produce en-
ough so that there will be no neces-
sity whatsoever to have import of
oil. That is why we are giving a
support price of Rs. 135 for ground-
nut, soyabean and sun flower. We
woulg like to have increased produc-
tion here and bring down the im-
ports, That is why Government have
taken a decision to canalise the im-
ports. If there are any cases of un-
necessary imports, if such cases arec
brought to my notice, 1 shall imme-
diately take steps to see that such
imports are not allowed.

We agree with the view of the hon.
Member that our foreign exchange
should not be fittereg away.

Regarding dynamic exports in vari-
ous areas, I have in my note given all
possible steps that were taken. A
point was raigsed regarding
and potato. Government have taken

a decision to allow in the initial stage

the export of potato o the extent of
25,000 tonnes, Only yesterday I had
a discussion with Shri Barnala and I
have told him that I have no objec-
tion to exporting any quantity of po-
tato, if care is taken of the domestic
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price of potato. In fact, I woild be
happy to encourage the export ot
potato and I have announced #....
(Interruptions). .

In the case of onion, the House
wotuld be happy to know that we have
taken a decision and we shall export
at least 75,000 tonnes, and perhaps
more if we could take care of the do-
mestic price in the country.

So far as agricultural production.is
concerned, for the first time the Com-
meree Mimistry has  constituled a
group under the Chairmanship of the
Secretary, Ministry of Food and Agri-
culture, to find out the areag where
we can make exports, On the basis
of that report, we would first like to
expand the base of production, which
will lead to increased exports. I have
taken up the matter with the Plan-
ning Commission, and I shall take
care 1o see that whatever could be
exported out of what is being produe-
ed in the country in g pianned man-
ner is exported, while at the same
time ensuring the fulfilment of the
domestic needs. There is also a pro«
posal under discussion that sugarcane
should be directly converted into al-
cohol and exported to foreign ccun-
tries. That is also being discussed,
All possible steps would be taken. To
some extent, there is some marginal
shortfall in our foreign exchange
earnings from our exports. All steps
have been taken on a scientific basis.
We shall have gubstantial exports
every year so that we can provide
employment to a large number of
people, while giving a remunerativ
price to our farmers. :

1235 hrs.
PUBLIC ACCOUNTS COMMITTER

NINETY-FOURTH AND HUNDRED AND
SECOND REPORTg

SHRI P, V. NARASIMHA RAO
(Hanamkonda): I beg to present the.
following Reports (English and Hindi
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versions) - of the Public Acco

Committee; .

(1) Ninety-fourth Report on ace
tion taken by Government on the
recommendations contained in the
Forty-sixth Report on “Delhi Milk
Scheme” relating to Ministry of
Agriculture and Irrigation (Depart-
ment of Agriculture).

(2) Hundred and gecond Report
on action taken by Government on
the recommendations contained in
the Seventecnih Report on “Export
of Bicycles and Bicycle Components
during 1970’s” relating to Ministry
of Commerce.

12.35) hrs,

INDIAN STANDARDS INSTITUTION
(CERTIFICATION MARKS) EX-
TENSION TO KOHIMA, WOKHA,
ZUNHEBOTO, MOKOKCHUNG AND
PHEK DISTRICTS BILL

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVL SUPPLIES AND CO-
OPERATION (SHRI  KRISHNA
KUMAR GOYAL): On bebalf of
Shrj Mohan Dharia, I beg to move
for leave to introduce a Bil] to extend
the Indian Standards Institution
(Certification Marks) Act, 1952, to
the Kohima, Wokha, Zunheboto,
Mokokchung and Phek District in the
State of Nagaland.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to extend the Indian
Standards Institution (Certification
Marks) Act, 1952, to the Kohima,
Wokha, Zumheboto, Mokokchung
and Phek Districts in the State of
Nagaland,”

The motion was adopted.

SHRI KRISHNA KUMAR GOYAL:
T introduce the Bill

.
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- 12.36 hrs,
MATTERS UNDER RULE 377 °

(i) EXAMINATION OF SUGGESTION FOR.
MIXING ALCOHOL WITH PETROL.

MR, DEPUTY-SPEAKER: We lake
up matters under rule 377. Shri
Surendra Bikram,

SHRI MOHD. SHAFI QURESHI
(Anantnag): I have written to the
Speaker in regard to 377. I have not
received any reply.

MR. DEPUTY-SPEAKER: That is
between you and the Speaker. Please
don't ask me. The letters that you
write to the Speaker will not be re-
plied to in the House.

SURENDRA BIKRAM
(Shahjahanpur): Our country being
predomsinantly an agricultural coun-
try, it has been supplying sugarcane
in abundance to sugar factories which
supply molasses to the alcohol-pro-
ducing distilleries, The production of
alcohol has been increasing year after
year with very limited usage in the
industry ang other areas. The posi-
tion is that the nation is facing the
problem of excess and surplus alcohvl
which at the moment the State Trad-
ing Corporation is exporting. Ty golve
it, I suggest that the Government
must immediately consider and per-
mit gleoho] mixing with petrol in the
proportion of 25:75 which will give
efficient service to the petrol-based
automobiles. Alcohol being cheaper,
the Government must levy more tax
on this commodity to bring it on par
with the price of petrol. If such a
decision is taken, it will ease the
petrol shortage and solve the exces-
sive alcohol production in the country:
We anticipate that alcohol prnduction
will continue to increase with the
modernisation of distillerfes  ana*
availability of more and more molas-
ses. If necessary, vehicles can be
alloweg to use alcohol ag fuel with a
little change in thejr engines. The
alcohol to be released for this purpose

SHRI
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may be denatured so that it is not
fit for human consumption., Instead
of exporting at lower cost, it should
supplement petrol consumption in the
country.

(i) RexrorTED NoTICE BY EMPLOYEES
OF BANKS TO GO ON STRIKE
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MR. DEPUTY-SPEAKER: Dr.
Vasant Kumar Pandit,

SHRI VAYALAR RAVI (Chirayin-
kil): .1 have given notice under 377.

MR. DEPUTY-SPEAKER:  These
have been selected and allowed.

SHRI VAYALAR RAVI: 1 want

my protest to go on record.

?E) PROB]‘;.EMSA oF ToBacco (GROWERS

DR. VASANT KUMAR PANDIT
(Rajgarh): Sir, I make the following
statement under rule 377:

The tobacco growers in the country
particularly in Maharashtra, Gujarat

and Karnataka are passing through

a period of severe depression this year.
On a recent estimate, about 60 million
Kgs. of tobacco is remaining unsold
with the farmers, The problem has
hit hard to the producers of bidi to-
bacco,  This year, the agents have
not purchased the commodity in
wrder to compel the growers to sell at
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throwawsy prices. There is also anoc.
they factor which gshows high produc-
tion ang fall in demand. Due W
high prices, in previous two years, a .
large number of growers diverted more
lanqg for production of tobaceo from
foodgrains, Further, the hybrid seed
of tobacco have not given . massive
production. This has brought about
a crisis for the farmers growing
tobacco. The aggrieved tobacco gro-
wers have represented this case to the
Government, In view of this, the
Government has to review its policy
regarding levy of excise duty to give
remunerative  prices to tobacco gro-
wers,

The priceg of bidis have reached
high and unlesg the excige duties are
reduced, remunerative prices cannot
be given to the tobacco growers. The
holding capacity of tobacco growers
being lower, 3 gevere financial crisis
has set in. The Government, there-
fore, is required to reconsider the en-
tire situation urgently.

(iv) WORKING OF INDIAN AGRICULTURAL
RESEARCH INSTITUTE

SHRI VIJYKUMAR N, PATIL
(Dhulja): Mr. Deputy-Speaker, Sir,
under rule 377, I would like to draw
the attention of the House to the
following urgent matter of public jm-
portance regarding the function of
IARL

There are reports in a section of
news-papers today that two senior bio-
chemists at the Indian Agricultural Re-
search Institute who have questioned
the research claims of their seniors
have been punished anqd provided
with np research facilittess, A PTI
correspondent found these persons
without even the basic equipment,
like, chemical balande gnd “fume ctup-
boards”, Neither of them has staff,
equipment, telephone, even gtationery
and the basic chemicals for research,

Reports also have gppeard in the
Indian Express, New Delhi dategd 26th
November, 1978 regarding the “Scien-
tist Demands” for a judicial probe
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into the unsatistactory working of
IARI due to abuse of authority and
mal-practices by the authorities and
serious . discontentment among the
lower staff. It is reported that nearly
half of the farm areas in the Agricul-
tural Institute has not been sown
with any crop during the rabi geason
of 1977-78. The research students
and the staff were denied minimal
fleld facilities for their consideration.
The matter is serious enough to call
for a thorough probe into the werking
of the IARL

The Minister of Agriculture may
please do the needful.

(v) REPORTED ScAReITY OF COAL,
KEROSENE ANB FIREWOOD IN DELHI

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, it is almost a
regular feature during this part of the
year in Delhi that acute shortage of
poorman’s fuel—coal, kerosene and
firewood—is created by the influential
traders, of course, in connivance with
certain quarters in official hierarchy.
Otherwise, there is no reason why
this phenomenon should occur every
year during winter season. Although
officials are claiming that there is no
shortage of kerosene in the city but
long queues of consumers waiting from
morning till late in the evening for
a small quantity of kerosene would
belie thig claim, The supply of kero-
sene oil is very eratic.

The price of firewood gnd coke has
gone uyp and is being sold in black
market, This artificial searcity i
created only to make money by the
interested traders. The Government
has to come with a heavy hand upon
such unsocial elements and ensure
that commodities, like, fuel are made
available t; the pecple not only in
Delhi but elsewhere too without any
difficulty.

1 would like the Minister to make
a statement in this regard.

" Rule 377 250

(vi) DmmpOSAL OF ACCUMULATED STOCK
oF Sorip WOOLLEN ANp COTTON
CLOTH AND READY MADE CARMENTS
BY KHADI AND VILLAGE INDUSTRING
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kil): On a point of order regarding
377. Many Members from this side as
well as from the other side may give
notices under rule 877, maybe, on the
same subject, and it is the Speaker
who, in his wisdom, decides which is
to be allowed. I do not know what
procedure ig adopted, I had given's
notice under rule 377 regarding the
bankmen’s strike notice last week.
The same subject has been allowed to
be raised now by another Member.
We do not receive any information.
We would like to be enlightened by
you or by the Speaker on this.

MR. DEPUTY-SPEAKER: I have
heard what you said. You had given
a notice last week. That is what you
seid, ' The procedure has been that
we keep these things pending for the
whole week gnq on Friday they
lapse, If you give fresh notice, It
will be taken up again, Perhaps you
did oot give fresh notice. That s
what must have happened, and some-
body else muct have given notice on
the samé subject this week.



2s1 Sugar Undertakings

SHRI MOHD. SHAFI QURESHI
(Anantnag): I have received a
letter from the Lok Sabha Secreta-
riat stating that it is a State subject
and that it cannot be permitted to
be taken up under rule 377. But the
same subject hag been allowed to be
taken up by another Member.. ..

MR. DEPUTY-SPEAKER: It must
have been put in a different form to
involve the Centre also. You must
be very careful while writing the
statement.

SHR]I MOHD. SHAFI QURESHI:
‘The only difference was that the man
was killed,

MR, DEPUTY-SPEAKER: Shri
Bhanu Pratap Singh,

ot emfieve qerem ( geige)  wE
gy ® 0% wqwedr w7 N & 77
B A1 a2 |E § 99 w7 HeY gy W a0
¥y @ fam T § 1 99 R avE
o sra@ & a § oA oW ?

MR, DEPUTY-SPEAKER: I am not
entertaining any more point of order.
1 have calleq Mr. Bhanu Pratap Singh
to move his motion.

1247 s,

SUGAR UNDERTAKINGS (TAKING
OVER OF MANAGEMENT) BILL

. THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): Sir, I beg to
.move'

“'rhat the Bill to provide fur the

emporary taking over, in the pub-
! .hc interest, of the management of
,"c‘e_rtain sugar undertakings in cer-
. lain circumstances, be taken into
. Eopsideration".

Wﬂh a view to ensure the timely
commem_ement ot ctushing operatlonn
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for the current sugar year 1978-79,
which began on October, 1, 1878, and
to ensure the clearance of the accu.
mulated cane arrears, an Ordinance
was promulgated on November 9,
1978, empowering the Central Gov-
ernment to take over, for a specified
period, in the public interest, manage-
ment of defaulting sugar undertak-
ings. Th Bill before the House is to
replace the Ordinance gnd I move
that the Bill be taken up for consi«
deration by the House,

Hon. Members may recall making
of a policy statement by my colleague,
Shri Barnala, on August 10, 1378, an-
nouncing the Government’s decision
removing controls on prices, distribu-
ticn gud movement of sugar with
effect from August 16, 1978. The
Government had taken these measures
primarily in view of the large sugar
availability in the system, record pro-
duction of about 65 lakh tonnes of
sugar in 1977-78 season and the need
to step up the consumption of sugar
further. The House will be happy to
know that domestic consumption of
sugar in the sugar year that has
ended on September 30, 1978, amoun-
ted top 44.9 lakh tonnes registering an
increase of nearly 20 per cent over
the previoug year. Thig is a record
not only for sugar but perhaps for
any other commodity in respect of
sharpest increase in domestic con-
sumption in a single year. The sugar
prices have also been ruling at very
subdued levels since the decontro: of
sugar. As ggainst the range of Rs, 810
to Rs. 355 per quintal for free sale
sugar immediately prior to the an-
nouncement. of decontrol of sugar,
they have come down to a level of
Rs. 216 to Rs. 246 per quintal as on
Novemiber 25, 1078, Domestic con-
gumption 6f sugar ig also slated to
rise significantly further and an indi-
cation of this is already . available
from the situation”that has - obtained
since ‘decontrol, In the first two full
months after décontrol, namely, Sep-
tember and October, 1978, domestic
consumption was of the order of

“3 fidved with ¢ the r,egq«nmcnduuon of thc Bresident, f. o o
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9.7.lakh tonnes as ggainst 7.2 lakh ton-
ves in the corresponding period last
year. .. -

“ "Aténgside -these Tavoursble factors,
'thefé was also a disquieting trend of
mounting increase in the arrears of
cane prices despite the efforts of the
{dvertrinent to liberalise the avail-
ability and terms of bank credit, The
arvears of cane price for 1977-78
sugar season, as at the begining of
the 1978-79 sugar geason on October,
1, 1978, amounted to over Rs. 58 crores.
“This constituted 6.7 per cent of the
pricé due for the cane purchased in
the last sugar season and as against
the level of 25 per cent due in the
corresponding period in the previous
year, As at the beginning
of November, 1978, the arrears have
corne down  somewhat to Rs, 46.56
-crores, hut still the Government con-
sider them to be very high necessi-
tating early clearnace.

Follow up action under the Ordi-
nance has already been initiated.
The Rules thereunder have been
issued on November 18, 1978 and
also laid on the Table of the House.
Notices have already been issued to
180 sugar undertakings to show
cause as to why their management
should not be taken over by the
Central Government under the Ordi-
nance. Of these 120 have been co-
vered by notices under the criterion
of delayed start and 8 in respect of
cine arrears while 34 undertakings
are covered by both the criteria.

From what 1 have stated, it will
be: seen, that the Bill seeks to protect
the interests of the cpnsuming pub-
lic, .as also the sugarcane growers
And 4o, maintain  production and
ayn;mb;!ity of sugar, .which is an es-
sential commodity. As such 1 com-
mend the Bjll for the consideration
of, the .House and 8. garly passing.

MR DEPUTY SPEAXER: Mation
R R o R .
iThat the BIll to provide for the
; taking ovef, in the pieb-
et B SR

s g %

lic interest, of the management of
certain sugar undertakings in cer-
tdin circumstences, be taken into
consideration.”

SHRI VINAYAK PRASAD YA-
DAV (Saharsa): I beg to move:

“That the Bill be circulated for

the purpose of eliciting opinion
thereon by the 31st December,
1878.” (1)

SHRI A. R. BADRI NARAYAN
(Shimoga): A situation has arisen
in  this country which necessitates
the hon. Minister for Agriculture to
bring  this Bill before this House.
There has been excessive sugar cane
production in the country, thanks to
the various schemes adopted for im-
proving production in the sphere of
agriculture by the then government
and now a situation has arisen where
about 65 lakhs tonnes of sugar cane
are now grown in this country. Near-
ly about a third of this excessive pro-
duction has been more than the capa-
city of the couniry to consume. 1
personally  think this  situation
should have been anticipated by the
government. When there is an excess
production and the cost of production
has gone up so high and when the
excise duties are also high and the
cost to the consumer has gone very
high, the government should have
anticipated what we should do with
this surplus sugar that is grown in
the country. I think the government
should have anticipated this excess
and should have thought well in time
to see that thg is exported to countries
outside. Now there is a terrible glut
in the sugar market and the suguar
cane growers as well as :the sugar
mills have been put to a very ' very
“difficult situation. The solution for the
situation should have been that the
government  should have thought
about it well in "advance and they
should have exported suger in
sufficlent quantities. I may %ell even
mow: that the sugar-that has got Yo
‘e exported bas not been done.sp e
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cause the S. T. C. has been very very
tardy in sending the sugar outside ocur
country. v

This is the situation now. What

have we got to do under such cir-
cumstances? T

Thore is a disease and
that disease has got to be remedied,
Does the Government think that this
preventive measure of taking over
the mills wil solve the difficulties?
So, this remedy which the Govern-
ment has thought of, that is, to take
over the mills and to run them, is a
remedy worse than the disease. Sup-
pose when the millowners are faced
with a situation like this, you compel
them and ask them to work. What
happens? What is the disease? How
should we set it right? You should
have thought about it well in advance.
Instead of thinking like that, why
should you coerce them ts a parti-
cular course of action? Also what
the Government has got to consider
is: whether they could do anything,
either to reduce the excise duty and
devise ways and means of reducing
the cost  of production. There are
other remedies that Government
should think of rather than to take
over these mills. Suppose you take
over the mills. What happens? How
toc pay back the arrears accumulated
which run to the exent of Rs. 53 cro-
res? You have also got to pay off the
losses which every year you are go-
ing to incur and how would you re-
habilitate the sick mills? You have
to pay for the labour, After all, you
do that. What 'is going to hapren?
How would you solve this problem?
By taking over the Mills or by fore-
ing them te act in a particular man-
ner how would you remove the hurd-
les or, the difficulties or handicaps
that the sugarcane growers or the
sugar mills face. So, I would suggest
that the remedy is not to take over
the mills but to find out the causes
for this state of affairs. We are all
very happy that our farmers have
taken to progressive methods of
agricultural production; they should
get sufficient price for their sugar-
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canes The cost of manure has gone
up; the cost of cultivation has also
gone high. Such being the case, you
must thing of reducing the excise
duty. If such ameliorative measures
are taken, perhaps. it would be possi-
ble to face competition. So, I would
suggest that you think of how best
to reduce the cost of production so
that the consumers also are not put
to difficulties. You think of export-
ing this outside this country. This is
a matter which has got to ke thought
of very seriously and not summarily
disposed of by saying that you are
taking over the mills and you are
trying to clear the arrears and all
that. It is a commitment which is too
much for the exchequer of this coun-
try. You have thought of a Bill and
no doubt you want to get over this
situation which the country is facing.
But, as I told you just now, this is
not a remedy. The remedy lies else-
where. You have to find it out and it
is for a body of experts to go into
this queston and see how best to re-
duce the cost of producton and how
best to decrease the cost of marketa-
blity of sugar and also to see that we
do not take over the sick mills and
place ourselves in a condition imuch
worse than the sugar millers who

“have been pushed to the corner on

account of this serious situation. So,
I commend that if this Bill is passed,
you wwould make use of it as a rod to
threaten the mill owners that if they
misbehave you will take over; but
taking over itself is not a remedy

13.0 hrs.

So, Mr. Deputy Speaker, Sir, this
Bill which has been brought has not
been well-conceived. It should have
been thought of in a more detailed
manner and proper remedies should
have been thought of.
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Lo S

“The Sen Sugar Enquiry Com-
mission, 1965 has clearly said that
it is a4 paradox that the Southern
industry owes its growth and deve-
lopment ‘to the favourable pricihg
policy and other governimental
measures. The growth of the Sou-
thern industry had been at the cost
of the Northern Sugar factories. It
was given many advantages and
the Government had held - it in
many ways for realisation of better
sugar prices than the Northern
Sugar industry.

It is true that sugar factories in
North are situated very closely to
each other and because of the lack
of development work on cane, road,
drainage and irrigation, the availa-
bility of cane to each factory could
not be increased. The lower utili-
sation of their capacity was the
main cause for their financial assis-
tance.”
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SHRI K. SURYANARAYANA
(Eluru): Sir, the main qbject of
this Bill is to ensure that sugar mills
start crushing cane without undue
delay, so that the interests of the
cane growers are protected. As I
understand it, for the last several
years, the sugar-cane growers, par-
ticularly cooperative sugar factories,
have represented to the previous
Government and this Government.
They have not been given due consi-
deration. They have huge over-
heads. There are nearly 86 mills,
including those in UP and Bihar
which are leading in this regard. The
reason for this position is that the
sugar cane growers are not capable
of paying the cane price fixed by
the State Governments. The Andhra
Pradesh Government has  directed
the factories to give Rs, 120 irrespec-
tive of the rates fixed by Govern-
ment, viz., ranging from Rs 8.50.
When we raise it here, we are told
that it is the look-out of the State
Government. When we raise it there,

_they say it is the responsibility of

the Central Government.

'The sugar factorles, particularly

: the ‘coopérative sugar h(ctoglc‘n,;_'lgwnw
oo T
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mvoice'i'nthhwmtry. Itis ‘an
industry ' which is simply produeing
ang supplying to the Government of
India. In my opinlon, it is only the
Government of India which has been
benefited. It is taking away the
excise duty without providing any
service to the people and to the
growers, or providing inputs. The
cost of production in the factory has
also gone up because of the recom~
mendations of wage board ete, This
is my experience. The sugar industry
is at present in a bad shape. That
is why the Government has come
into the picture after many years.
Last year, at the beginning of the
cane crushing season. viz, 1st Octo-
ber 1977, the sugar mills were hav-
ing a carry-over stock of 15.76 lakh
tonneg of sugar from the previous
crop. The year 1977-78, upto 30th
September, produced a record crop
of about 182 million tonnes of sugar-
cane. The production of sugar also
broke all previous records and was
64.72 lakh tonnes against 48.40 lakh
tonnes produced during the previous
year. The releases of sugar from
the sugar mills during the crop year,
197778 were 44.76 lakh tonnes of
sugar for internal consumption and
253 lakh tonnes for export, or a
total of 47.28 lakh tonnes. Thus, at
the end of the crop year ie. 80).9-78
the mills were left with a staggering
stock of 33.18 lakh tonnes. This isan
unprecedented stock of sugar with
the mills, and this has created nume-
rous problems for them. Their go-
downs are full to the brim and they
are incurring huge interest ete, char-
Bes on the stocks held by them.

Just now, the Minister said that
the open market price was Rs, 220.
Taxes and excise duty come to Rs 39
or Rs. 40. ‘Thus it comes to one-fourth.
Before we replace this Ordinance by
this Act, Government should con-
sider how to get rid of the taxes.

The open market prices of sugar
"“‘"‘ steeply,, The new sugarcane

of Manag.) Bill
cropianlaoreponedtobealmoﬁu
big as that of 1977-79. The Govern-
ment is rightly applying pressure to
the sugar mills to start crushing of

cane early, to safeguard the interests
of the cane growers. The sugar mills
are in a really difficult position, Ac~
cording to my information, they have
been given notice that they will be
taken over if they do not start crush-
ing by 30th November. In some areas
the season has not yet started. With-
out noticing the variations in local
conditions, they have given notice and
come out with an ordinance. That is
why it has come in the Press
that 165 factories are to be taken
over. Without knowing the facts,
without caring for the local
conditions, they pass an order, We the
farmers do not hold any brief for
the mills because the mills are not
looking after the interest of the gro-
wers, Sugar industry hag come down
to a halt because all these years. they
were having the old, rotten, out-mod-
ed machinery in U.P. and Bihar; they
are 50 or 60 years old. They cannot
crush miore than a very limited capa-
city, They have not been mrodernised
though in the olden days they reaped
heavy profits, Now they have come
with this proposal. Why three years
only? Why do they not natonalise
them straightaway? Do they want to
modernise the mills and remove the
old machinery and put the old mana-
gement? Do you want to spend public
‘money for this and then give them
.back to them? I am prepared to ask
for their nationalisation and even in
1960 the entire Congress, when the
Congress was one, we passed a reso-
lution for nationalising the sugar in-
dustry. But neither the previous
government nor this government had
considered all those things. We have
been encouraged to start cooperatives.

Several times I wrote to the previous

government and to this government
also. They want to eliminate middle-
men so that the. canegrowers. could
get a remunerative price for their
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get sugar at reasonable
ptices. The farmers have now become
bonded labour, bended shareholders.
Even though they have paid their
sha-e capital, that has already been
deducted, every year they are told that
they must pay Rs. 5 extra for ail these
things, Rs. 3 per tonne. This is ad-
ditional share capital, when the share
capital has already been exceeded.
There is the bylaw ang other things
but people do not know; ordinary men
do not know; only some people, officials
know {He exact position. We passed
that bylaw and now it has come to my
neck in the society because every time
theéy are asking. In 1968-69 the num-
bet of cooperative factories were 60
and private factories wére 136 together
there were 203 factories; in 1877-78 co-
operatives are 1290 and private 158;
together they are 287. All the 129
factories are modernised; they are run-
ning. Some factorles are there; local
conditions vary, The Government of
India’s policy has ruined the sugar in-
dustry in South India. In Andhra in
1974 when we started coopera-
tive factories, the price was 149,
agreed  price, in the entire
country. Al of a sudden you ap-
point a committee, ICS Officer is ap-~
pointed; he does some calculation or
miscaleulation. On what basis have
they calculateq and arrived at 1177 I
asked that question then. In U.P. and
Blhar it was fixed at a particular level
to satisty some officers, some people
there, to satisfy a Minister in the then
Cabinet. Now this Government also is
doing the same thing. They can na-
tionalise the whole thing. Thig is the
only industry which has been organised
on cooperative lines to get benefits to
farmers.

This industry has been ruined so far
as farmers in South India are concern-
ed Yesterday I raised the question of
the price of wheat and the price of
rice. There is no differentiation bet-
ween the earlier Government and this
Government go far as agriculture is con-
cerned. When I raised the issue four
ot five years ago, they said that #n
UP and Biliar the per-acte yield of

DECEMBER 13, 1078
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mgnrcane is lesy than in South Indfa.
Suppose | grow somefhing for which
the local climatic conditions are not
suitable, suppose 1 grow apple ang
dg not get even one apple, will you
give compensation to ms? In that
way, if you want to help the farmers
in northern India, please give money
trom the exchequer. You should not
help them at the cost of the farmers
in South India, because you have de-
veloped these crops only recently.
Andhra has produceq sugarcane 88
early as 1847 in the Godavari area. One
Mr. Cotton surveyed the Godavari dres
and has given the figureg in this book
entitled “The Engineering Works of
the Godavari Delta—A descriptive and
historical account” published by the
Madras Government in 1896. Here Mr,
Cotton says:

“1 ghould not omit in this paper
to mention that the prosperity of
Rajahmundry has now as sound &
foundation as possible in a forelgm
trade of the safest kind, It has now
six staple articles of commerce, viz.,
(1y Sugar to England, (2) Rice to
Bourbon, England and France, (3)
Gram to Bourbon, (4) Tobacco to
various places, (5) Hemp to England
and (6) Oilseeds to Englang and
France.”

He has also given a statement ghowing
the value of goods exported by sea
from the District of Rajahmundry from
1843-44 to 1850-51. Articles worth lakhs
of rupees have been exported every
year. That is the tradition of Andhra.
That shows how they were advanced
even in those days and how they were
sacrificing  irrespective of the
price or income they got.
The Andhra sugar industry now
bas been ruined, One factory in And-
hra - The Bhimadole Cooperative
sugar factoro f which I am the Fo-
under-Chairman, has no capecity to
pay one instalment to the Industrial
Finance Corporation, even though it
has crushed cane or five full seasons.
The Government of India and the
State Government are standing su-
rety for our loans., but they are not
eoflectng the tioney fiom
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They want to attach enly the share-
holders’ property. I have paid Ba.
10,000 towards share capital after
borrowing from the banks and by
way of interest alone I have paid Re.
4,000 in the last six years.

Instead of appointing several com-
missions against politicians, I request
the Government to appoint a com-
mission against some of the sugar
factories who have spent more than
our factory I demand this from
Barnalaji. The Finance Ministry, the
Home Ministry and the Agriculture
Ministry promised several times to
order an enquiry but they have not
acted. I want to give a list of 2 sugar
factories which were commissioned
in 1974-75. 1 have spent only Rs. 3.3
crores only on my factory, out of
which Rs 1.47 crores were spent on
machinery, whereas some factories
have speni Rs. 4 to 6 crores out of
which Rs. 2 to 3 crores were spent
on machinery. I want the Government
to cnquire into this matter.

I have been representing many
times “Please allow us free sale” and
they did not agree. But now that the
farmers in northern India are suffer~
ing, they have come out with the in-
troduction of dcentrol

So. I would request Shri Barnala
to enquire how they lost in 1875.
Though oyr Co-operation Minister has
also sent a team and the have exa-
mined the position, they have not
given any report.

MR DEPUTY-SPEAKER: Unless
he concludes, 1 will cell the next
speaker,

SHRI K. SURYANARAYANA: I
hope the Government wil] give due
consideration to all my suggestions,
Particularly enquire how those who
have spent more have bemefited and
how those who have spent less have
lost. This is my only request,
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SHRI K. MAYATHEVAR (Dindigul):
Mr. Deputy Speaker, Sir, 1 welcome
this Bill subject to the condition that
it is brought with bona fide intention
and with the object of safeguarding
the interest of the farmers who are
undergoing untold hardships and diffi-
culties in South, especlally in Tamil
Nadu this year.

1 need not mention repeatedly that
this Government is discriminating in
the fixation of price for paddy grown
in the South compared that fixed for
wheat, which is nearly three or four
times the price fixed for rice. It is
done with the object of supporting wheat
and not to support rice grown in the
South. Even in the language issue,
you are discriminating. Therefore, I
request that the Government should
not discriminate in the price flxation.
1 would request the Government to
consider very sympathetically the pay-
ment of a higher price to the farmers
in Tamil Nadu.

Specifically speaking, this yeaz, the
price has fallen in Tamil Nadu due to
various reasons which are well kaown
to the hon. Minister of State in the
Ministry of Agriculture, Mr. Barnala
and the hon. Prime Minister.

A few weeks back, Mr. Kolanthai-
velu, the hon. Minjster of Agricaliure
in Tamil Nadu, and Mr. Ponnaiaa, the
hon. Minister of Transport, called on
the Prime Minister and the Mumister
of Agriculture. I come to understand
that they pleaded with them f~r en-
hancing the price fixed for cane and
also for subsidy. I am fold by them
specifically that neither the Prime
Minister nor the Agriculture Mimster
were sympathetically conaidering their
request. This is a very peculiar situa-
tion. 1 am told that the Prime Miister
was not even hearing the hardships
and the difficulties of the farmers in
Tamil Nadu. I strongly condemn such
an attitude of the Prime Minister and
the hon, Minister of Agriculture.

I request the Government to pay

bonus to the employees of the various

of Manag.) Bill

mills in sugar industry. Speaking
from my personal experience, though
I am not an employee of any sugar
mill, I have got some practical ex-
perience, which I had from my con-
stituency, from Tamil Nadu and from
various States in the South, 1 would
say that the employees working in
mills in the sugar industry are not
being protected as compared to those
in mills in other industries.

Regarding the payment of bonus,
Tami]l Nadu Government could pay a&
certain amount this year. - The State
Government could pay fifty per cent
of bonus for Deepavali and fifty per
cent for Pongal. For that also the
State Government represented and
pleaded strongly for Central assistance
so that they could pay the full amount
for Deepavali. But this also seems to
have been denied by the Central Gov-
ernment, [f you are going to deny
all the requests and all reasonable bona
fide recommendations of the Tamil
Nadu Government, I do not think that
you are having any interest in safe-
guarding the interest of the farmers
of Tamil Nadu, much less of the
South. I want to emphasise this peint
repeatedly. I may not bhe wrong and
failing in my duty by saying so.

In every mill, as we all know, the
farmers are contributing a certain
amount to the mills as their deposits.
The mills are taking Rs. 5 or Rs, 10
for every supply of cane in course of
their supplies to the mills for crushing.
There is, therefore, a lot of money
accumulated with the various mifly in
every farmer’s name. I am told by
the farmers that even the interest
accrued in favour of their contrlbu-
tions is not being paid to them.. In
Tamil Nadu, the State Government was
paying the interest accrued in favour
of the contributions made by the far-
mers by way of bonus to the farmers
who were members of those mills by
supplying cane grown by them to those
mills. I request the Central Govern.
ment to consider this point favourably
and give a considerable aid and finan-
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cial assistance to the Governmerni of
Tamil Nadu and other southern State
Governments to protect the inlerests
of the farmers,

Finally, in clause 5 of the Bili, you
are appointing the Custodian for the
control and the management of vari-
ous mills which are to be taken over
by the Government. It is a welconie
feature. But as far as I know and
you all know, the IAS officers and high
officials, although they are wmore in-
telligent than the farmers, are oriin-
ary human-beings and they are unable
to understand the practical probiems
and difficulties of the farmers on the
one hand and they do not understand
the real and bona fide difficulties of
the employees on the other hand.
Therefore, in the interest of the emn-
ployees of those mills and in the in-
terest of the farmers who are members
of those mills, I would plead with the
Government to appoint an advisory
committee to give advice to the Cus-
todian of the mills. I am not oleading
for the appointment of an adwvisory
committee at the Central Government
level or at the State Governinent
level. That is not required as fur as
my opinion goes. I would request the
Government to appuint an advisory
commitlee to give advice to the Cus.
todian of the mills and that advisory
commit'ee should consist of members
and the: representatives from the em-
ployees on the one hand and the
farmers on the other hand. The worst
sufferers are the employees ~ud the
farmers.

With these words, 1 conclude my
short speech and I convey my thenks
to the Chair for giving me this oppor-
tunity to speak on the Bill
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I will quote ;

“The ordinance was considerei by
the Committee of the Association at
an Emergent Meeting yesterday. The
matter has been also discussel per-
sonally with the authorities.”
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“It is understood that Govermment
is likely to accapt &ny reasonable
explanation in this behalf and fac-
tories should not epprwhend mny
particular difficulty in starting ac-
cording to their mormal schedule.”
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DR. BIJOY MONDAL (Bankura):
Mr. Deputy-Speaker, Sir, I welcome
this temporary taking over of the
management of certain sugar under-
takings by the Government. It is
fairly beneficial to the cane-growers
as well as to the agricultural labourers,
the mill workers and the consumers;
this will also enable us to maintain
the production and the consumers will
also get sugar at a reasonabie price,
We have found that, whenever there
has been any crisis, Government has
come forward to take effective steps
fo tide over the crisis. We have seen,
in the matter of sugar policy, that Gov-
urnment has removed the control and
thereby they have made sugar avail-
ahle Lo the consumers at a reasvnable
price. Partial control and ralioning
created an anomaly where the problem
of bLlack-marketing and non-availability
of sugar was continuing. Naturally,
the sugar policy that has been adopted
now by the Government is an effective
one and will be beneficial to the cone
suimers. .

Definitely, before taking over the
management of the sugar undertak.ngs
some hearing should be given to the
management, so that, if there is any
difficulty, it can be mitigated. In the
Bill there is8 such a provision. Ii is
reasonable that some hearing should
be given to the sugar managemer:. I
support it.

14.00 hrs

A provision has been made in the
Bill that some monthly amount should
be paid to the sugar management, I
think, it is an anomaly. This amount
should not he paid. A suggestion has
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been made that rupee one per torne
be given to the mill.owner. But where
there is loss, why should Government
pay to the mill-owners this amount?
I do not know why the Government
has taken this step to pay them. So,
in this context I suggest that a national
sugar policy should be declared by the
Government and if required, sugar in-
dustry should be nationalised so that..

14.01 hrs,

[MR. SPEARER in the Chair]

MR. SPEAKER: You will continue
later after the privilege matter is over.

14.02 hrs.

MOTION RE. THIRD REPORT OF
THE COMMITTEE OF PRIVILEGES
—Contd.

MR. SPEAKER: Now we take up
further consideration of the privilege
matter.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I gave notice of a
privilege motion against Mr. Stephen.
You were not in the Chair.

MR. SPEAKER: I have called for his
comments. Mr. Govindan Nair.

SHRI SHYAMNANDAN MISHRA
(Begusarai): I am on a point of orcer.
That is with regard to this motion.

1 think we are departing from the
practice that hag heen in vogue in the
House of Commons and even in this
House to a certain extent. Therefore,
I am drawing your king attention to
it. After the consideration motion is
adopted, the first thing or the House
to do is to hear the alleged oifender
or contemner and then alone the House
can go into the substance of the matter.
That is not being done. The Chair's
duty is to call upon the alleged con-
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temner or the offender to first make
the submission and in the light of the
submission, the House can go into a
meaningful discussion of the sybstance
of the matter.

Then again, Mr. Speaker, the
practice that {s in vogue in the
House of Commong and which has
been followed in this House in the
case of Mr. Mudgal is that after the
motion was made and the aileged
offender had made the submission,
the alleged offender was asked to
withdraw from the House so that in
the absence of the person affected a
proper discussion could take place.
Therefore, it would be my submission
to you that you should call upon Mrs
Gandhj to make her submission in this
regard.. ...

AN HON. MEMBER: Why not the
other two?

SHRI SHYAMNANDAN MISHRA:
Yes, and the other two also. Now she
happens to be in the House. I came to
learn that she would be making her
submission at 3 O’clock and therefore,
I wanted to draw attention to the
practice in this regard. So you should
call upon her to make the submission

and also the others, I think their atten.
dance should also be ordered. Then
the affected persons should be asked
to withdraw from the House when the
House goes into a full consideration of
this. Then, in the light of thosa sub-
missfons, the House can proceed to dis-
cusg the matter. That Is ymy sub-
mission. You should follow the
practice. If you want, I can refer to
the procedure in the Lok Sabha in
1951 as it was followed then in the
Mudgal’'s case. The same practice
should be adopted.
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MR. SPEAKER: We have followed
a. particular procedure uptill now. We
have heard many members, There-
fore, I propose to hear some of the
leaders of the Parties,..

SHRI SHYAMNANDAN MISHRA:
But thig is the practice followed.

MR. SPEAKER: Quite right. Bui
we have followed another procedure
till now~

SHRI SHYAMANANDAN MISHRA
When?

MR. SPEAKER: The whole of yes-
terday we had.

SHR] SHYAMNANDAN MISHRA:
Why cannot you call them even at
this stage?

MR. SPEAKER: I do not propose to
do ft.

SHRI SHYAMNANDAN MISHRA:
This I am not able to understand—
why the Chair should make a depar-
ture. May I submit that the departure
can only be to thig exient that in this
House there are a number of motions,

In the House of Commons, there is
only one motion; there are no other
motions, so, the Chair has a duty to
call upon the hon. Members to move
their motions. That of course can be
done. But, after the motions are
made, then the first duty of the Chair
is to call upon the alleged contemner
to make the submission. What you
did yesterday was only to this extent
that you made a departure, that you
called upon the hon. Members who
had given notice of thelr motions.
That has been done. But, before we
go into them, you should rall upon
the persons concerned.....

MR. SPEAKER: We have adopted
the procedure yesterday.

wterdt wwalte fig ( iftrarege ) : oewer
wire, Ao ame v s 4
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MR. SPEAKER: 1 am answering one
point of order. What is the point of
order that you are raising? First of
all I am dealing with this pon! of
order.

ot wwfix fog : A qdz wTE WAk
a5 § fs ware WA e @ v feande
fierr §, Wi Wt Ay wEWY T AR W
fear o, &y s T gy AR § 1

MR. SPEAKER: I am not amending
the procedure. I have already adopt-
ed the procedure yesterday.

So far as Mudgal's case is conrern.
ed, it is not a case of privilege at all.
It was not under the privilege pro-
visions at all. (Interruptions). Why
don’'t you hear me with patience?
Ultimately, the House is the master of
its procedure. I you had raised this
objection yesterday belore we itarted
it, T could have considered it. Now
we have started. It is not proper for
me to shut out only some of them,
having allowed others. Mr. Govindan
Nair.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Speaker, Sir.......

SHRI SHYAMNANDAN MISHRA:
In Mudgal's case the procedure was
this. In that case, the procedure to
deal with a breach of privilege was
adopted .It is not that Mr. Mudgal's
case happenes to be on all.tours a
case of breach of privilege. In that
case, the procedure for breach of
privilege was adopted. So it becomes
a different thing altogether. You are
trying to interpret it to the dis-
advantage of the House,

Mr. Speaker, the House wouli not
be in a position to consider the mstter
in the presence of the person who has
been affected,

MR. SPEAKER: That is a different
matter.

SHRI SHYAMNANDAN MISHRA:
How do you propose to look into this
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matter? The House is entitled to
know about this. Otherwise, the dis-
cussion is prejudiced.

M. SPEAKER: Yesterday, we have
already started.

SHRI SHYAMNANDAN MISHRA:
We have made the motions, Is it not
the duty of the Chair to be fully con-
versant with the position in this
matter? If the Chair is ignorant of
the rules, nobody can help,

SHRI SURATH BAHADUR SHAH
(Kheri): Sir, I may be permitted.....

MR_ SPEAKER: ] have called Mr.
‘Nair.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Speaker, Sir, I am
formally moving my substilute motion
as follows:—

“That for the original motion, the
following be substituted, namely.:—

“Having considered the Third Re-
port of the Committee of Privileges
(Sixth Lok Sabha) presented to the
House on November 21, 1978, where-
in the former Prime Minister, Shri-
mati Indira Gandhi, Shri R. X.
Dhawan, former Additional Private
Secretary to the then Prime Minisler
and Shri D. Sen, former Director of
‘the Central Bureau of Investigation
are found guilty of the breach of
privilege and contempt of *he House;

‘“This House do express its grave
concern and its abhorrence that
Shrimati Indira Gandhi accupying
tbe high office of the Prime Minister
should have misused her authority
and power for causing obstruction,
intimidation, herassment and even
iostitution of false ceases against
some officials who were collacting
information for preparing gm answer
together with a Note for Supple-
mentaries to a Starred Questin in
the Fifth Lok Sabha which amount-
ed to a subversive interference under
the normal functioning of the House
and indeed of our Parliamentary

DECEMBER 18, 1978

Third Report 280

of Committee of Privileges
democratic system specially of the
accountability of the Executive to
the legislature constituting thereby
a clear and serious breach of the
privilege and contempt of the House
the least expected of a person who
happened not only to be the head
of the Government but also the
Leader of the House;

“This House deems it necessary
to emphasise that the methods and
practices resorted to by the former
Prime Minister Shrimati Indira
Gandhi which are a shame on our
administration, and required to be
assessed and dealt with a view to
purging the administration of such
elements;

“The House takes note of the ficd-
ings of the Commiftee noi only with
a view to bringing the past offences
to book but, more imporiantly, to
prevent their recurrence through all
necessary and effective measures
against  authoritarianism 1n any
form or from any quarter as well as
against nepotism, corruptivn and

personal aggrandisement in high
places.
“Attaching the greatest impor-

tance to the struggle both in Parlia-
ment and outside against all suthori-
tarian anti-democratic trends and
practices that tend to subvert
Parliamentary democracy ang deni-
grate and debase its insti‘ulions,
this House is of the opinion that the
democratic standards, and the digni-
ty of this House would be best
served by admonishing Shrimsti
Indira Gandhi, and accordingiy tihe
House do admonish her for her mis-
demeanours and impermissible con-
duct compounded by certain personal
interests which this House strongly
condemns”.

Sir, we are discussing a very serious
question of a judicial nature. I be-
lieve that the judge in you will asgert
and see that you don’t ring the bell.

Now, we have set at rest the con
troversy whether this House has a
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right to discuss. this qmﬂm and
whether it is within our jurisdiction.
That question was set at rest by our
decision to take up this matter for
discussion.

I heard the Leader of the Oppozition

yesterday. It is unfortunate ‘hat he
couid not convince anybody. On the
question that a number of officers
were harassed, 1 don’t think, that even
the Leader of the Opposition will
object. It is an accepted fact. Secoud-
ly, these officers were trying fo gather
information about Maruti Ltd. to
answer a question raised in Parlia.
ment. That also catinot be disputed.
If you go into the evidence that has
been presented hefore the Privileges
Committee. ... (Interruptions).

So, this interruption should not be
counted in my time because 1 do not
want to repeat all that has been
already said. For example, take the
evidence of Krishnaswamy. He says
that he was bound to enquire into
these matters of Maruli to supply the
answer to the Ministry, That is all
said. So, I do not want to go :ato all
those defails. You may dis-bheiieve
the evidence of Mr. Pai but how can
you dishelieve the evidence of Mr.
Chattopadhys. He is even now a
follower of Shrimati Indira Gandhi,
He says that he has never seen her so
angry, so pret and so furious. We also
know the connection between Maruti
and Shrimati Indira Gandhi.

Now, suppose, Sir, you want to
start some enterprise. . (Interruptions)
I am quoting only as an example. 1
do not know whether he has a son or
not.

MR. SPEAKER: You are not making
any mistake in doing that.

SHRI M. N. GOVINDAN NAIR:
And supposing on the basis of some
question asked in Parliament the
officers are regularly going and hacass-

will you not feel irritated over it!
you not sometimes get  angry
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over it! That is exactly what has

happened _an this case.

AN HON. MEMBER: What about
the present Prime Minister!

SHI M. N. GOVINDAN NAIR:
It may be the present Prime Miniscer
or Jyotirmoy Bosu. Whosoever he
may be as a human being, as a mother,
when he or she felt that his son was
harassed naturally one will get angry,
furious and upset. What is wrong
with it? .

But unfortunately, Sir, she happened
to be not only the Prime Minister but
also the Leader of this House. ! think
the words Leader of the House have
deeper and wider meaning than peisg
the Chief of the Executive. It was her
responsibility at that time to protect
the interests and rights of this House
and get any information we needed.
And there, unfortunately, ot that
moment of time she forgot to proteet
the rights of this House. That is a
very serious mistake that she com-
mitted. She surrendered the rights of
this House to the feeling for her somn.

SHRI DINEN BHATTACHARYA
(Serampore): Motherly feelings.

SHRI M. N. GOVINDAN NAIR:
These feelings dominated over her
position as Leader of the House. That
is what has happened. It will go
down in the history that a person who
by her own right rose to the highest
rung of power in this country sur-
rendered everything to the material
and polifical ambitions of her son. I
have no shadow of doubt in my mind
that she committed breach of privilege

- and contempt of the House, I do not

want to go into the atmosvhere at
that time; all that is well known. It
should have been better for her to
cooperate with the Privileges Com~
mittee, but unfortunately that also she
did not do. Therefore, she was not
tair to the Priviléges Committee aldth..
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Now, we have to come to the cther
point that if she hag committed breach
-of privilege, it is up to this House to
punish her for that. There is no
power in this country to question the
decision we take and that is exactly
the reason why we should be very
magnanimous in our decision. She
‘was the Prime Minister ' and had a
brutal majority at that time. Are
you not going to learn from this?
This is the question that I want 1o ask
the Prime Minister. o

DR. SUBRAMANIAM SWAMY
{(Bombay North.East): We want to
teach, not learn.

" SHI M. N. GOVINDAN NAIR:

That future will show.

Therefore, when it comes to the
rquestion of punishment, because there
is nobody else to question ug ia our
,-decision, we should be very mag-
‘nanimous, very sobre and very
generous. There should be no ques-
tion of vendatta. Many of you sutfer-
‘ed under her hands. Here js Dr.
Subramaniam Swamy; he ‘s violent
with anger and he is feeling that heve
is an opportunity; that should noi he
your end. So also, I would say, to our
hon. Prime Minister. Both of them
may claim to be Gandhians.

SHRI SHYAMNANDAN MISHRA:
-But your Party has supported the
-termination. ..,

SHI M. N. GOVINDAN NAIR:
-All right, we have done that.....

SHRI SHYAMNANDAN MISHRA:
.Why?

SHRr M. N. GOVINDAN NAIR:
Is that the question for discussion?

. Let the Speaker arrange some time
‘and we can discuss it. We are now
" discussing the motion moved by the
‘Prime Minister, and I am speaking on
g}y iug,f,(gn:, ‘Moreover, since there is
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no authority to question our decimon,

'we should be very sobér and magnani-

mous. This is my first point. The
second point is that we have hauled
her up here on the question of privi-
lege. On the same question, on the
criminality of the whole case, there is
another case which hag to come before
a court, and the Supreme Court has
permitted the formation of a special
court to try her. This will slso come
before that court.

SOME HON. MEMBERS: No.

SHRT M. N. GOVINDAN NAIR:
Even in my earlier speech, I demarcat-
ed the question of privilege. We are
discussing the question of privilege
Before the court will come aother
case about the criminality of the
whole affair. Is she to be punished on
the same facts? We have to ‘ake note
of that factor also, and see that our
punishment is the minimum.

SHRI SHYAMNANDAN MISHEA:
The opinion of the Supreme Court is
not binding on the House.

SHI M. N. GOVINDAN NAIR.
It is the lawyers who create all the
problems. (Interruption). There is
the third ad most important point
which I want to impress on you: on a
question of privilege, whether it js the
Privileges Committee that has to make
the decision, or it {s this House which
has to decide finally on the punish-
ment, we should try as far as possible
to arrive at an unanimous Jecision.
If that is not possible—~I know {hat is
not possible—we should try at near-
unanimity.

AN HON. MEMBER: Were all this
tried in Dr. Swami's case?

SHI M. N. GOVINDAN NAIR:
This is your mentality. This s what
exactly T do not want. On a question
of privilege, when we consider the
punishment, just ag in the Privileges
Commitiee they tried to arrive at
regr-unanimity or maximum suppert,
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here also we should try to have it. So
many motions have been moved. Sone
people want to expel her, some people
want_her to be sent to prison. (Inter-
ruptions). It i8 my right. Otherwise 1
willmove a motion of privilege, 1t is

my right to argue my point.
Many motiong have come. Some
people wanted to expel her,

some people wanted to imprison her,
and some others wanted both to im-
prison and expel her. As far as | am
concerned, and our party is concerted,
I think reason will dawn finally on all
of you and you will accept the sugges.
_tion that I am going to make, viz, that
we should punish her by reprimanding
her. To-day you will not realiz: it.
‘But you can take my words for it.
Tomorrow you will realise it because
you are creating a clear precedent of
taking of the privilege of the previous
House by this House. Your Prime
Minister can be the next person to he
brought before the House. So, you
remember all these things. Then what
‘will happen in the public? Therefore,
T want you to calmly and cooly think
“over this and come to a decision which
will be acceptable to all.

o arg ey (v ) wew W,
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MR. SPEAKER: That is not a point
of order.

o wq fay WO QR e w
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SHRI TRIDIB CHAUDHURI
(Berhampore): We all know that we
are in the midst of taking an historical
decision. What we decide today will
g0 a long way to set the course of
politics in this country. I would like
every one of you to ponder over the
consequences of the decision that we
are going to take. In order to avoid
-all causes of misunderstanding, I want
‘to make it clear at the very outset
that I am in full agreement with the
findingg of the Comniittes of Privile-

ges and its recommendations, And 1
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have no manner of doubt in my mind
that Shrimati Indira Gandhi, the for-
mer Prime Minister, had committed a
serious breach of privilege and con-
tempt of the House as well. And while
considering this aspect, we have also
to take into account the fact that the
Committee of Privileges, in thelr wis-
dom, could not make any recommen-
.dation as to the punishment that has
to be meted out tp her. Here we have
to think seriously what we are going
to do.

1 would only like the House to con-
sider that, while sitting as a high
court of the Parliament over the pri-
vilege issue, we are not deciding the
criminality of the thingg that were
done at the time of emergency in the
name of emergency. Thre is no man-
ner of doubt in my mind and in the
minds of our people that enormous
crimes were committed at the time of
emergency and thousands and - thous-
ands of people had suffered,

1 feel that this Government dig take
a wise decision on that score at the
very outset when they came to power.
They declared: Yes, we want to pro-
ceed against criminal thingg that were
done during the emergency bhut we
shall proceed according to law and
the legal processes were setinmoti.on,
A commission to investigate into the
excesses of emergency was constituted
-and that has given its report and on
+the basis'of that the government has
already taken a decision to institute
cases ang we also know that the Sup-
reme Court has also cleared the way
to constitute special courts so that the
legal processes may not be held up in
undue delay. That is why I say that
we should only consider the privilege
and contempt aspect cf the matter and
leave to the course of law, to the pro-
cesseg of law to consider and decide
on what other enoimous crimes were
committed and t, give their judgment
on that. The law shall take its own
course. That was, I understand, the

_ decision of the government and the

‘Janata Party initially,
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In that background I would like all
hon. Members here to consider whe-
ther we should ourselves try to take
the law into our hands—Law, means
the law of criminality, considering the
eriminality of things that were com-
mitted-~whether we should seek ven-
gence, Then people will misunder-
stang the decision of Parliament. I do
not want to prolong mv speech. 1
would end by supporting the motion
that- was made, the proposal that was
made by my hon. friend Shri Samar
Mukherjee that Mrs. Gandhi and the
two other contemnors ghould be asked
to tender an apology unconditionally.
If they refuse, then the membership
of Mrs, Indira Gandhi should be sus-
pended for the duration of this session.
I that is done the majesty of Parlta-
ment would be upheld and at the
same time it will be a gober ang just
decision. Then there were other evil
things that were committed, suffer-
ings that were inflicted on innocent
people during the Emergency; there is
nn Aoubt about that and I have no
manner of language to condemn them;
I have no strong enough language to
condemn the things that were done at
that time; even on the floor of this
House I condemneqd those things. 1
again condemn those things. Let those
things be decided, as the Prime Minis-
ter declared, as the former
Home Minister declared here by the
processes of law and not by this
House. Let this House consider only
the privilege aspect. The ends of
justice would be satisfied if an un-
conditional apology is demanded from
her and in case of refusal her mem-
bership should be suspended for the
duration of the session.

SHRT K. MAYATHEVAR (Dindi-
gul): I thank the hon. Speaker for
calling my name, -
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Regatding the recommenddtion &8
the Phivileged Committee it was told
by some hon. members the other diy
that my party was indidgent and sup-
porting the recommendation made by
nine members who are representing
only the Jenata Party. 1 disagres
with that kind of comment which 1s
contrary to the truth and real merits
of the recommendation. My party
was represented by Shri Ragavalu
Mohanarangam. He was a Member of
the Privileges Comniittee. In Pages
169 to 189—note submitted in printed
book by the Committee reveals and
indicates clearly and unambiguously
that my party is not at all a party to
this recommendation by the** Privi-
leges Committee. We have given a
dissenting note.

(Interruptions)
MR. SPEAKER; Please allow.

SHRI K. MAYATHEVAR: There
fore, nobody could say that the re-
commendation i{s unanious. The re-
commendation is not at all unanimous.
We differ from the recommendatjon,
Some of the hon. members....

(Interruptions)

SHRI OM PRAKASH TYAG] (Bah~
raich): 1 have a point of order.

MR, SPEAKER: What is the point
of order ? He said that his party did
not agree.

SHR] OM PRAKASH TYAGI: He
said ‘so called Privileges Committee’.

ammﬁm:mmiim
mit

MR. SPEAKER; Please allow him to
make hig submission.

PROF. P. G MAVALANKAR
{Gandhinagar): | et on a point of
order, .

**Expunged a5 ordereq by the Chair;
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MR. SPEAKER: What is the point
of order?

PROF. P. G. MAVALANKAR: My
point of order is very simple. My
friend just now while criticising the
report said ‘the so called Privileges
Committee’. I do not think that is
right.

(Interruptions)

SHRI K. MAYATHEVAR: I know
the English language. I have worked
in Madras High Court, Nobody can
teach me.

(Interruptions)

SHRI K. MAYATHEVAR. It is an
hon. Committee? It is only called the
Privileges Committee.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Can a
Committee of this House be called a
so called Privileges Committee?

MR. SPEAKER: No, no. It is im-
possible.

SHRI RAVINDRA VARMA: Then
it should be expunged.

MR. SPEAKER. Yes.

Remove the word ‘sq called’,
(Interruptions) :

SHRI K. MAYATHEVAR: My hon.
friend Shri Chitta Basu of the For-
ward Block Party was mentioned yes-
terday, in order to save the Parlia-
mentary democracy, action was taken
by the Privileges Committee. The
constitution of the Committee is it-
self unparliamentary because nine
members are from that side only six
members are from this side. What is
democracy in that? There is no equa-
lity. There is no equal representa-
tion for the opposition party. There-
fore, it ig a dictatorial Committee for-
med by your Government.

) (Interruptions)
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MR. SPEAKER. No, no. Mr. Maya-
thevar, that is not proper. The Pri-
vileges Committee is constituted by
the Speaker. Yoy address yourself to
the fact. Why are you going.....

(Interruptions)

SHRI K. MAYATHEVAR: 1t ig
pointed out that the former Prime
Minister, Shrimati Indira Gandhi, did
not appear before the Committee, did
not defend herself, although a reason-
able opportunity was provideq to her
to plead her case before the Privileges
Committee.

I know g little bit of law as a law-
yer. (Interruptions)

You do not know law. That is why
you -are crying like that. Sir, please
teach them law. (Interruptions).
Under section 342(2) of the Cr. P, C.
nobody can force anybody to give
evidence against oneself It is a
right enshrined by section 342(2) ot
the Cr. P. C. in favour of the accused.
Sir, you know this better than any-
body else because you have been a
Judge of the Supreme Court. It is
left to the discretion of the delinquent
party to move g petition before the
court or committee to be examined as
a witness. So, it is left open to her.
If she did not exercise that discretion,
that is not an offence at all under the
Cr. P. C. section 342(2).

Moreover, under article 20(3) of
Chapter III of the Indian Constitu-
tion, nobody can compel her to give
incriminating evidence against herself.
According to you, she is supposed to
be a delinquent or accused. There-
fore, under article 20(3) nobody can
compel any person to give evidence
against himself or herself. Therefore,
the decision of the Committee is to-
tally unconstitutional and against the
fundamental right guaranteeq under
article 20(3) of the Constitution.

We have got great respect for the
hon Prime Minister of India. He is
one of the senior-most leaders in the
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country. With great respect, I submit
that yesterday the hon. Prime Minister
made a very short speech. In that
speech, he told the House that this
House is the dupreme body and nobody
can question it. This House is democra-
tically speaking, a sovereign body. No
body is disputing it. Neither the
Supreme Court nor the High Court nor
any other court nor you nor I is denying
it But the supreme sovereign
ty lieg rests with the people of India.

and not with this House; it rests with
the people of India outside this House,
not here. Sovereignty is in the hands
of the people. Therefore, 1 request
the Government to consider the feeling
and reaction of the people outside the
House and not do something beciuse
you are having a brutal majority at
present. It ig purely tempotary.
Therefore, don’t have fotal faith in
your temporary majority. Don’t pro-
ceed further with the charges and
punish the former Prime Minister,
The 65 crores of the people of India
think now there is a fight between
the present Prime Minister and the
former Prime Minister. They think
it is a politically motivated fight bet-
ween the two, which would not be
welcomed by the people of India out-
side the House. Therefore, in your
interest, in the interest of the Janata
Government, in the interest of the
Janata Party and in the interest of the
people of India, I request the Govern-
ment to withdraw it and drop the
further proceedings against the former
Prime Minister.

. SHRIMATI INDIRA NEHRU
GANDHI (Chikmagalur): Mr. Spea-
ker, Sir, and hon. Members, 1. am
grateful for this opportunity of parti-
cipating in the debate, L

The Committee of Privileges =ib-
mitted their report to the House on
* November 21, 1078. The report{ was
taken up for consideration on December
7, 1978. -1 had thought that the witi-
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mate decision ahout the correctness of
the findings of the Privileges Com-
mittee resteq with this hon. House
and that, untii this hon, House had
tully considered the report dispassion-
ately-—~each member giving his opin-
ion in the context of the views ex-
pressed by fellow members—no mem-
ber with a sense of fair-play and jus-
tice, would finally conclude that I was
guilty. .

My hopes were belied when I read
the report in the newspapers of the
proceedingg of the Janata Parliamen-
tary Party’s meeting, where the only
point of debate was reported to be the
quantum of punishment which should
be inflicted upon me.

The Janata Party, with its absolute
majorily, had adjudged me guilty
even before the House commenced its
debate on the report, Woulq it be un-
fair to conclude that the Party in po-
wer is trying to convert this House
into a medieval “Star Chamber” by
raising (Interruptions) the question
of Privilege in what is essentially a
question of Party politics? This is
hardly conducive to a calm, judicial
and impartial consideration of the
merits of the case.

(Interruptions)

MR. SPEAKER: Order order. I beg
of the hon. Members to patiently hear
the Member. After all, she is in the
position of an accused. She is making
a gtatement. Please hear her patiently

(Interruptigns)
SHRI RAM JETHMALANI (Bom-

bay North-West) . Is she making. a
statement in the. posmun of an .ac-

cuud?

SHRI VASANT SATHE (Aka'n)'
They are confirming the statement
about Star Chamber:
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SHRI JYW!RHOY BO8U, She
wis reading the statement. Only Minis-
" ters can read written statements,

MR. SPEAKER: There is no such
rule that only Ministers can read.
Ministers can read a policy statement
and not others. This ig an important
debate, The Prime Minister has also
“read his speech. Kindly hear bher
patiently. (Interruptions)

§4RI SHYAMNANDAN MISHRA:
Sir, I rise on a point of order. She
i casting reflections on the proceed-
ingg of the House in the sense that
she says that the majority that we
command is trying to convert the
House into a Star Chamber. That is
a serious reflection on the proceedings
of the House. (Interruptions). Mr.
Speaker, it should he the con-
cern of the Chalr to take objection to
the House being characterised as a
Star Chamber. Therefore, it fulls
upon us to do so, if the Chair does
not protect the dignity and majesty
of the House, The Member also has
to perform his own duties. Sir, she
can say anything about the majority,
but she cannot say that the majori'y
is trying to convert the House in a
Star Chamber, In fact, Mr. Spea-
ker,. .. (Interruptions) it was Mrs,
Gandhi’s Party, which converted it
inte a Star Chamber during the
course  of the Emergeney....(Inter-
Tuptions) by imposing the Emergency
1o run the country....(Interruptions).
Would you periuade yourself to ac-
cept such a characterization of the
House?

MR, SPEAKER: I have not seen
anything out of ordes,

»
SHRI SHYAMNANDAN MISHRA :
How do you say it is not outotordm

W°"1d You say tlut the House Is 8
Star Chamber?

that, m .N’q, lhe did not sy
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SHRI SHYAMNANDAN MISHRA .
What did she say? )

MR. SPEAKER: She said the Janata
Party is trying to convert the House
.. (Interruptions) )

SHRI SHYAMNANDAN MISHRA :
Ig it a court of the Janata Party?....
(Interruptions). It is emough that the
Privileges Committee did not take
note of it when Mrs, Gandhi went to
the Privileges Committee and stated
there that the Janata Party was try-
ing to bring in all kindg of considera-
tions. At that time, the Privileges
Committee should have taken objec-
tion to that kind of remarks against
the Janata Party, And you also did
not direct the Privileges Committee..

MR, SPEAKER: I have heard you,

SHRI SHYAMNANDAN MISHRA :
What have you heard? It is a lapse
on the part of the Chair.

MR. SPEAKER: That cannot be
helped. You cannot help it. You
cannot give me intelligence.

SHRI SHYAMNANDAN MISHRA :
She had been casting aspersions and
reflections on the Janata Party in
the forum of the Privileges Committee
and to cast asperations....(Interrup-
tions).

MR. SPEAKER: No, no. Please go
on.

SHRI M. SATYANARAYANA RAO

. (Karemnagar): Sir, I rise on a point

of order....(Interruptions). The Mem-
ber spoke without your permission.
Whatever he spoke should not -form
part of the proceedings.

MR. SPEAKYER: Please go on.

SHRIMAT! INDIRA. NEHRU
GANDHI: It the ensuing delibentions
by the eritire- House were considered
by the Janata Parliamentary Party as
an empty formality, my plea of in-
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nocence no doubt would be futile, so
far .as the :hon. Members of the
Janata Party are concermed.

But this cannot dissuade me from
oppossing the action which the Janata
- Party with its overwhelming
majority in this hon. House is pro-
posing against me. As the formor
Prime Minister as well. I owe an ex-
planation to the people ang to poste-
rity—the future generations of men
and women who will follow us and
ponder over the traditioms of this
House. . . . (Interruptions),

SHRI VASANT SATHE: Unless you
control the House, it will be impossi-
ble. . . .(Interruptions)

SHRI BHAUSAHEB THORAT
(Pondharpur) . 8ir, I rise on a point
of order. I am a member of this
House and I have to decide whether
one of the hon. Members has com-
mitted a breach of this House or not.
S0, I am entitled to hear the hon,
Member peacefully. Any Member
who does not allow me to hear what-
ever evidence or statement the hon.
Member is making is commitling a
cantempt of the House, because that
Member is not allowing me to hear
the statement of the hon. Member....
(Interruptions)

MR. SPEAKER: There is no point of
order.

SHRIMATI INDIRA NEHRU
GANDHI: ...the futureg generatiung of
men and women who will fellow us
and ponder over the traditions of this
‘House when the pastions of the pre-
sent timeg -will have died. ‘May 1
therefore reiterate emphatically and
categorically that in point of 'fact...

(Interruptions)

~ AN. HON. MEMBER: Sir, what is
thiy running cenmmentary?

(Interruptions)
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SHRIMATI ‘INDIRA  EHRU
GANDHI: ‘May T, therefore, vetterate
emphatically -and categorically, . that
in point of fact, 1 have not commitied
any breach of privilege ¢f thet/House. ..

SHRI JYOTIRMOY BOSU: She
never speaks the truth,

(Interruptions) 3

SHRIMATI INDIRA°  NEMRU
GANDHI: ...and that the charges
levelled against me in this regard are
totally untenable.

-

1t is alleged that I way guilty Bf
harassment of certain officers because
they were collecting informatien  in
connection with a parliamentary
question. It has been alleger that I
intiated the action against them by
calling Shri R. K, Dhawan in the
presence of Shri T. A, Pai and -direct-
ing him that Shri D, Sen, the Divector
of the CB.I, shoulg be called and the
houses of those officers be raided.

. (Interruptions)

SHRI C. M. STEPHEN (Idukki):
May I ask of the Leader of the House:
Is it the policy decision that Mrs,
Indira Gandhi should not be heerd
Is it your policy decision? I that Is
50. .. (Interruptions) It is an elemen-

.tary gourtesy that hag got to be given.

THE PRIME MINISTER (SHRI
MORARJL DESAI): May I say...

SHRIC.-M. STEPHEN: 1 have not
fnished. 1-have got the. floor .of the
House, I have not finished. et me
complete my question to you.



atmosphere {n those benches, that
behaviour hags got the sanction of the
Party and the Leader of the House,
whether he hag allowedg it or not.
Otherwise, he must condone it.

SHRI MORARJI DESAI: May I
say that if my hon. friend had set 5
good example, all this would not have,
happened. I do not, therefore, in any
way, agree to any noise being made.
Let my friends have some prudence.
It is no use imitating a wrong thing
and we must hear Shrimati Gandhi
patiently and quitely. There is no
question about it. Whatever may be

~the provocation, one should not be
“provoked by it. Thig is deliberately
done to provoke people. Why are
v/ ou getting, provoked? I would
Jappeal to my hon. friends not to get

~ Dbrovoked by anything that they say

and bear it in dignity and silence.

SHRIMATI INDIRA NEHRU

GANDHI: Sir, I have 3 bad cold and °

it seems that even clearing my throat
is a provocation to the House.

15.00hrs.

The sole testimony in this regard is
that of Shri T. A. Pai. Did I play any
role in the formulation of the reply
to be given in the House? It is not
the case of Shri Pai or any other

.person that I did. Shri Pai admits,
“at no time when I met her and she
ever discussed with me the affairs of
Maruti.” He also
not get the impression (when he met
me oh the 15th April) that she wanted
me to withhold the infermation or be
careful at the time of answering the
question.”

A very large number of questisns
involving “the collection of informa-
tion on many matters, including
Maruti, were constantly being asked
in the House and were answered by

. Vvarioug officers of different ministries
before and after this particular
question. There was never any alle-
gation about gbstruction or harassment
on thig score. 2

admitted, “I did

Besides, even a cursory examina-
tion of the evidence will clearly
reveal that not all the officers who
were collecting information for the
Parliamentary question were pro-
ceeded against by the CBIL. Govern-
ment records show that no action was
initiated against those officers whe
were actually deputed to collect in-
formation from Maruti. It is clear
from this that the CBI cases and noth-
ing whatever to do with the collection
of information for the Parliamentary
question and that they only came in
handy to the Janata Party Govern-
ment to implicate me in this
proceeding.

What is even worse, the sanctity of
this House is being used to prejudge
the criminal trial that I am facing
in a Court outside this House. The
Janata Party Government has by that
criminal case gagged me and made it
impossible for me to put forth my
defence in the present case. Can this
be described as a reasonable .oppor-
tunity of defence? I have been
cribbed and confined in my defence
before the House and later I shall be
facing the criminal trial with an over-
bearing shadow of this House loom-
ing large over those proceedings, Here
is a sample of the rule of law by
which the Janaty Party and its leaders
profess to abide.

Sir, I shall not go into the minute
details of the evidence placed before
the: Committee on Privileges, which
my colleagues Shri C. M. Stephen and
Shri  Venkatasubbiah have already
covered. I only urge emphatically
that even on the one-sided record,
there is not a shred of evidence to
holg me guilty of breach of privilege.
The findings of the Committee, I gub-
mit are totally unjustified and un-
sistainable.

The facts leave no manner of doubt
that the motive which is actuating
the Janaty Party and its Government
is not their respect for the privileges
of the House but their personal
vendetta against me.
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.. The entire procedure followed by
the Privileges Committee suffered
from constitutional infirmities. It
also sOUg compél me ome
a witness against myself in total
violation of my fundamental rights
under the Constitution. My refusal
to take the oath in these circumstan-
ces is now being alleged to be another
breach of privilege. I humbly submit
that this jg not so. I meant no dis-
respect whatsoever to the hon. Mem-
bers of the Privileges Committee.
Had it been consistent with my de-
fence in the Court cases, I would not
have hesitateq to depose before the
Committee in greater detail.

1 also maintain that the conclusion
drawn by the Privileges Committee
from the text of my statement sub-
mitted to them on June 16, 1978, is
not warranted. In that statement
I particularly mentioned my great
respect and high regarg for the hon.
Memberg of the Privileges Committee,
Thereafter I pointed out the well
known fact of the Janata Party’s dis-
position towards me, a disposilion
which has been demonstrateq by
thought, word and deed, timeg with-
out number. Finally, I gave expres-
sion to g reasonable apprehension
about the influence of the Janata
Party on its members, I respectfully
submit that the difference between
the expression of a reasonable appre-
hension on the one hand, and .posi-
tive allegation of bias or prejudice on
the other, has not been appreciated
Incidentally, the fact that different
political parties qua political parties
are now considring this matter and
formulating their respective stands
even before thig hon. Houge has taken
a decision, this fact, I submit, only
confirms my views, This is how poli-
tical partieg functioned and therefore,
my observations in the said state-
ments cannot be construed ag imputa-
tions of blas.

SHRI SHYAMNANDAN MISHRA:
Only your party is innocent of such
deliberations.

of Committee of Privileges ™~

SHRIMATI -INDIRA NEHRU
GANDHI; To the Shah Commission,
I had said, ‘Corruption in some areas
of Governmental functioning espe-
cially involving commercial dealings
with the public, has always been @y
matter of serious concern. Ag Prime
Minister, 1 received many complafnts
in writing or orally alleging corript
practices on the part of various Offi-
cers of the Government. These !
used to forward to the concerned
authorities or departments and occa-
sionally to my staff for appropriate’
action...”

“I received complaints fom' some
persons, including MPs about these
officers, amongest others, I told Mz\
Dhawan to pass on the complaints to
the authorities concerned in order to
verify whether there was any thruth
in the allegations. There was nothing
specia] or unique about this, When
such complaints were repeated or con-
veyed verbally to me, 1 sometimes
directed similar action through a
member of my staff,” I repudiate the
allegation that I ever ordered gearches
or rald against these officers.

My alleged involvement in the al-
leged harassement of these officers
was used by the Government and the
Shah Commission for public denigra- |
tion and character assassination, 1t is "
being used by the Janata Party to
punish me for breach of privilege of
this House and it is further going to
be used by the Government to prose-
cute me in the court of law and seek
my conviction. What else is political
persecution? But jf the Januta Party
thinks that acts of persecution and
victimisation can destroy the idea!s
for which I stand, it is cherishing false
dreams.

SHRI SHYAMNANDAN MISHRA:
Ideals of Emergency,

SHRIMAT! INDIRA NEHRU GAN.
DHI: It is my proud privilege and the

privilege of the Party which I have
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the honour to lead, to fight for the
ideals of secularism and socialism for
which Gandhi, Jawaharlal Nehru and
we all have been struggling for
more than half g century,

Never before in the history of any
democratic country hag a single indi-
vidual, who leads the principal politi-
cal opposition, been subjected to so
much calumny, character assisintation
ang political vendetta of the ruling
party, (Interruptions)

SHRI RAM DHAN
What about us ?

SHRI B. SHANKRANAND (Chik-
kodi): By going to jail, one cannot
become. a leader.

(Lalganj):

SHRIMATI INDIRA NEHRU GAN-
DHI: I give below a few instances of
the views expressed publicly by lead-
ers of the Janata Party who are or
have been also leaders of the Govern-
ment, -

(a) When I was released by the
learned Magistrate in Delhj on
4-10-1977, Shri Morarji Desaj pub-
licly declared that the Magistrate
hag committed impropriety in re-
leasing me.

(b) In a letter to Prime Minister,
the former Home Minister stated
that members of the Cabinet of the
Janatg Party were being looked
upon as a band of impotent men
for not having already put me be-
hind bars.

(c) In the Chikmagalur consti-
tuency, one hon. Minister declared
that my place was in jeil. Another
bemoaned that the Janata Party
had lost the electoin because the
people were angry for not having
Punisheq me,

The Parties and groups which have
combmed to form the Junaty Party
had been conducting a campaign of
vilification first against my father and
for more than decade against. .me.
When I decided to espouse more
strongly the cause of secularlsm ané
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democratic socialism, when I nationa-
lised the hanks and took other -mea-
sures to offer opportunity and help to
the poor and weaker sections, there was
a tremendous popular upsurge. This
disturbed the privileged and vested

interests and the communal and
obscurantist elements; which the
Janata Party today represents, and

they felt it impossible to fight me and
my party on an ideological plane.
Therefore, they changed their stralegy
and turned their fury against me
personally, (Interruptions) In the
historic phase of India’s development,
one would have expected g flerce
ideological debate, but nothing of the
sort happened. On the contrary, politi-
cal and ideological issues were delibe-
rately side-tracked by these elements.
They accused me of having flouted
political morality by causing a splt
in the Congress. Those who nad bheen
bitter political enemies before the
split and had professed strong
ideological differences with one an-
other suddenly discovered a new
mutual kinship in their ~ommon
hostility towards me. (Interruptions).

Some people have suffered during
Emergency. At no time was it my
intention to harass or harm anyone.

(Interruptions)

MR. SPEAKER:
interrupt.

Please  dou't

SHRIMATI INDIRA NEHRU GANDHI:
Sir, are you guiding the House or is
it being guided from some other place?

For hardship caused, I am deoply
sorry. I have already expressed my
regret in many public forums and do
so again. Not all actions came to my
notice since it is just not possible for
the Head of the Government or cven
others to keep in touch, as the present
administration well knows, (Interrup-
tions),

MR.- SPEAKER: No interruplions
please, Yoy are unnecessarily taking
away the time of the House.
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SHRIMAT! INDIRA NEHRY
GANDHI: It was I who decided to go
to the people again and hold - elections
in 1977. This act of my Government
re-asserts my abiding faith in demo-
cracy and totally disproves the ucousa-
tion of authoritarianism made by the
Janata Party and its allies. They
continue to chant slogans of djctator-~
ship versus democarcy in order to
hide the sinister character of the
political forces which dominate them.

1 may be annihilated in the course
of my struggle for the ideals of
socialism @and secularism, but those
ideals will live on and the time is not
far off when they will overcome the
forces of communalism, casteism,
regionalism, obscurantism and capital-
ism which the Janata Party ani
its Government have unleashed......
(Interruptions) in a period of less
than two years of their misrule.

It is obvious that the motivation of
the ruling PaMy is to divert yublic
attention from their inability to im-
plement (Interruptions; their high
sounding but hollow promises of
February-March, 1877. (Interruptions)

SHRI JYOTIMOY BOSU: Is thut all
relevant?

SHRIMATI INDIRA NEHRU
GANDHI: I charge the ruling party
of failure io check divisive forces, thus
endangering our unity, of inaction
in the face of mounting lawlessness
ang disorder and of callously neglect-
ing the interests of Harijans (Inter-
ruptions) and Adivasis, Muslims,
8ikhs, Christiang and weaker gections.
(Interruptions).

It is not an accident that the Prime
Minigler does not feel uncomforiable
to. survive and be sustained in power
by those who were full of hote for
Nhatme Gandhi, (Interruptions),

Wt ewdte foy (erfrarege) : frita
ot o foid & s o 5o W
ot e iy
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MR SPRAKER: Whem: am I to.
reply to? . . Cn

SHRI SHYAMNANDAN' MISHRA:
1 would very respecttully submit to
you to tell the House whether you.
would have permitted any other Hon.
Member to go into extraneous things
ag the Mon. Member Mrs. Gandhi is
doing. Please consult your own con-
science, This is an occasion when the
Chair must be asked to consult his
own conscience as to whether, an suea
occasions, you would have permitted
the House to be exploited by bringing
in extraneous considerations.

MR. SPEAKER: Plepse! 1 have
heard you.

SHRI SHYAMNANADA MISHRA:
How is the Government. . ...

MR. SPEAKER: Mr. Mishra....,

SHRI SHYAMNANDAN MISHRA:
No Sir. The most important thing for
you to consider is that a debate in the
House must not become irrelavant;
that is, no Member is allowed to bring
in things which have no relavance to
the matter. But here the Hon. Member
is trying to bring in extraneous things
and the Chair'must not allow it to be
done, .

SHRI C. M. STEPHEN: Yestercay’s
speeches may be referred to. You ave
politicking.

MR. SPEAKER: Many comments
were made about {he Emergency ex-
cesses yeslerday. As you know, many
Members made comments about the
Emergency. In a debate of Shis
character, one cannot possibly. hold
oneself: they went out of the subjuct
and made speeches about Pmergency
yesterday. (Interruptions).

SHRI SHYAMNANDAN mmm H
Pages: after pages she:has been' rea-
ding.... (mmptlw.n. ’
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MR, mw Fnrthuurlv w&un
a person is standing jn the positionof
an accused, she hasg more liberty than
other Membars have got,

SHR]I RAM DHAN (Lalganj). On a
point of grder.

MR, SPEAKER; What is your point
of order? (Interruptiona)

AN HON. MEMBER; She. is not
yielding.

Tar Hrw A g Wi

MR. SPEAKER: Mr. Ram Dhag, it
is not a point of order. (Interruptions)

(=rwmr). .

SHRI: SHYAMNANDAN MISHRA:
Thiz is not an election meeting. This
is the Parliament of India.

(Interruptions)

THE PRIME MINISTER (SHRI
MORARJI DESAI); Will you please
hear me? Let me make it very clear
that the whole thing is entirly irrele-
vant, She is an accused person, and
I do not mind an accused person say-
ing whatever she wants to. I do not
mingd.

(Interruptions)
SHRI C. M. STEPHEN; There must

be complete silence on this gide please,
(Interruptions)

MR, SPEAKER : Order, order. Such
of them whe ave fesling; 50 excited
may kindly go to;the lobby and: come.
later, (Intervuptions)

SHRIMATI

rightly peluted-omt; alt! Mindy: of re-

marks wetw- _wumn mmmi

INDIRA NBHRU:
GANDHNI. , ‘My Speaker, as you nve
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days. during..this debats, ana. nokody

then considereq that they :were. irrelmv

vant. We had listened to them very

carefully. .

AN HON. MEMBER; And patiéntly.

SHRIMAT] INDIRA NEBP,
GANDHI: However, I must corgrata-
late: those: members and -leaders of
the ruling Purty. whose eyes were
opened by the: Aligarh riots and.. who
had the: courage to tell the truth and:
identify the danger: High personages-
have warned: the Prime Minister that
the Governmnt might not last for the
Government’s. failure to hear the dan-
ger signels and to find answers to the
crying problems of our people.

This Government hag created condi-
tions of civil war in Bilar and un-
precedented organised communal
violence in Aligarh Lucknow, Kan-
pur, Amrohs, Varanasi and in- so
many other places.

It Harijans are burnt alive, if in-
nocent Muslims, men. women and
children, fafl victim to the daggers
of assassins and if all accepted nation-
al policies which kept this country to-
gether for the last thirty. years after
independence are being systeratically
reversed, the Prime Minjster has rea-
song to forget his life-long associa-
tion with my illustrious father,
Jawaharlal Nehru.

" By the toil and sweat of agriculturat
labour- and the sustaineq effért of cur
farmers, we have been liberated from
dependénce on foreign ald; but’ neither
minimum - wages: nor remunerative
prices for produce -are being ensuved.
Industria}: workens : hag . cowirEbuteq: to
incréasml production. in. our factors
especially ity the public gectar, bit now
the: Government's: attitude. towards,
and policies for theex are thisehtening
their fundamental righs and the exis-
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MR. SPEAKER: Just now the Prime
Minister said,

SHRI SHYAMNANDAN MISHRA:
You are not there to regulate the
debate? You have no duty in the
matter?

SHRIMATI INDIRA NEHRU GAN-
DHI: 1 charge the present government
of weakening the foundations laid by
Gandhiji and buiit upon by my
father, of surrendering the sovereign
right of India to use nuclear techno-
logy for our vital interests, or diluting
the policy of non-alignment, of weak-
ening the public sector, of denigrating
our indigenous science and technology
and of inviting multinationals, surrep-
titously though in a big way, to con-
trol the commanding heights of our
economy.

1 accuse the present government of
tarnishing our image at home and of
lowering India's prestige in the world.

The failures of this Government are
leading to itg isolation from people
everywhere. The ineptitude of this
government has destroyed the cohesi-
veness of the administration and
created a situation of uncertainty and
fnsecurity. Cynicism i{s growing. If
this situation 1s not reversed it will
provide a fertile soil for the growth of
fascism,

I say all this not in anger but in
deep sorrow, yet say it I must in the
interests of our country and our peo-
ple who are the ultimate sovereign,

It is my firm conviction that the
fight between the forces of fascism and
socialism in India and in the world is
now reaching a decisive stage and if I
may quote the Prime Minister of Zam-
bia, “the dylng thorse kicks harder”.
Only at our perfl can we afford to lose
sight of these trends.

Mr. Speaker, Sir, and distinguished
members of this august House, 1 should
like to submit with the utmost sin-

" DECEMBER 13, 1978
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cerity that I would cheerfully sacrifice

even my life....

AN HON, MEMBER; After taking
50 many lives.

SHRIMATI INDIRA NEHRU GAN-
DHI: .... let alone the membership of
this House, it by so doing I could pro-
mote the cause of our country. As a
British poet has written *“All else must
be gacrificeq to this great cause. 1
fear no hardships. I have counted the
cost” The Janata Party knows and
the Prime Minister knows—indeed
every man, women and child in India
knoy that it the drama of a kind of
impeachment of a former Prime Mins-
ter is enacted, its sole purpose is not
to solve any national problem but to
silence a voice which they find incon-
venient,

If the government believes that by
sending me to prison or banishing me
from this House, the voice of proiest
against their wrong policies will be
silenced, they are woefully mistaken.
Their erroneous policies have creaied
problem of such dimensions that no
longer can the bogey of Indira Gan-
dhi keep the government in power or
their party united. We must find prin-
cipled answers to the problems con-
fronting our country. This govern-
ment has landed this country into a
deep crisis which it is in no position
to resolve.

T am not guilty of the crimes of
which I am being charged by this gov-
ernment. Nop do I belleve that this
government is concerneq about such
crimes, How can it be? Never in the
3D years of Independence has there
been such shameless corruption, such
blatant misuse of power.... (Interrup-
tions) the forceqd retirement of some of
the best amongst our civil servants,
the deliberate and persistent harass-
ment not only of. political workers but
of the defenceless average citizen, No,
these are not what.the Janata Party
considers crimes. But they dare not
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publicly admit to what they do ocon-.
sider my real guilt. and the guilt of
my party,

My father sald “We are sentenced to
hard  labour” And so we are. But
that hard labour is a privilege for it
means the service of the people. And
it brought with it not the reward of
riches but of something much more
valuable and much more rare—the
trust and affection of the people,

What have been the crimes of my
perty and myself in the eyes of the
Janata Party?

(1) That we were able to weave
the strandg of our diversity into a
strong national fabric, by respecting
all religions, by giving full play to
the personalities of the different re-
gions, by enriching all our languages
and by encouraging loca] pride and
initiative. This was secular nation-
alism,

(2) That we strengthened the eco-
nomy, harming none yet making
every attempt to redress the immbal-
ance of centuries by special help to
the weaker and neglecteq gections,
the minorities, the smaller men ijn
any group, This was democratic so-
cialism,

(3) That we held our head high in
international affairs, Not imitating,
not boasting, not cringing, Just be-
ing, ourselves—Indians, belonging to a
very special civilisation, Self-reliant,
self confident. This was non-align-
ment,

The pageg of history are strewn
with the nameg of Innocent people
who have been hounded to death or
otherwise victimised for their con-
victions, Some of ths greatest men
and women have been subjected to
persecution. Many many have gone
before me, but I dig have the honour
of personally kirowing a few.

I am q smalt person but I have
stood for certsin valueg and objec-
tives, Every imsult hurled at me will

rebound. Every punishment inflicted.

(SAKA) Third Report
of Committee of Privileges
on me will be a sotrce of gtrength
to me, . “
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My voice will not be hushed for it
i not g lone voice. It gpeaks not for
myself, frail woman, and unimpor-
tant person. It gpeaks not for a so-
called ‘total revolution’ jinvolving
smugglers, dacoits and other such,
but for the deep and significant
_changes in society which alone can
be the basis of true democracy and 2
fuller freedom, which alone can en-

sure justice, and help to create a
better man.
The atmosphere in this House

has been reminiscent of the scence
in Alice in Wonderland, when gll the
cards rise yp in the air and shout,
“Off with her head”! My head is
yours, My box has been packed these
several months we had only to put in
the winter things.

I have gtateq some of the points
in my case. There are others equally
relevant ang telling. T am now in the
hands of the Hon'ble members,

SHRI EDUARDO FALEIRO (Merm-
ugao): Sir, I am on a point of order.

MR. SPEAKER: What is your point
of order?

SHRI EDUARDO FALEIRO: The
point of order is this, These are mat-
ters of breach of privileges. They
should be tried on a judicial basis.
They should not be decided on a party
basis.

MR. SPEAKER: This ig not a point
of order,

SHRI EDUARDO FALEIRO: Every-
one must be given a chance to speak.
But you are making this g real Star
Chamber, ‘

MR. SPEAKER: Mrs, Gore.

... SHRIMATI MRINAL GORE rose—
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PROPF, P. G. MAVALANKAR: Mr.
Speaker, Sir,
order. I want you particularly to lis-
1zn to the submissions that I gm mak-
.ng on thig peint of order, I have no-
thing to. .8ay in regard to what Shri-
matj Indira Gandhi has just now said
nor am I participating in this debate
because you. don’t want Members of
the Committee of Privileges to parti-
cipate even at this stage. Although,
I would have thought that the con-
vention is that Membersg of the Com-
mittee of Privileges do not take part
stands valid only when a matter is
being referred to the Committee and
not at this stage when a report is
discussed. But, we respect your pul-
ing in this matter which you gave
me in the Chamber. I go not want to
violate that. Therefore I am not mak-
ing any comments whatsoever on the
merits of the case.

MR. SPEAKER;
the point of order.

Please come to

PROF. P, G. MAVALANKAR: I
must ‘make this point very clear that
I am not making any comment; on
the merits of the case; nor am I say-
ing anything on the decision of the
House which is yet to tuke place, much
less on the punishment. Sir, I have
definite views and they may not be
in consonance with the views on this
or that side,

Now, having sald that my point of
order: iz that you may please look at
Rule 313 on page 150 which says,

“At the commericement of ithe
House or from time to time, as the
case may be, the Speaker shall nomi-
nate a Committee of Privileges con-
sisting of not more than fifteen mem-
bers.”

Now, Sir, what hag happened just
now.is. this. You will reeall last week
when the Leader of the Opoosition
used the word malafides’ about the
Committee members and proceedings
you at once stated if that is-ssid you
will strike it off Lroz the proceedingy-

DECEMEER 13; 1878

I am on a point:of.
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A :little. while: ago: my friend from All,
India; Anng: DMK, whem.I. love and.
whoge English also I respect sajd. magy.
thingg about the Report of the Com-
mittee, & has-every: right: o sy
about that. He can even say that:tie
Report of the Committee s wrong! (Inw:
terruptions) .

Sir, when 1 objectsd on an eariler
point of: order this afternoon thst the
phrase so-cailed Privileges Commitice
is wrong you were obliged to say-—and
very rightly—it that is so that' will also
be off the record. Because of that' I
want to raise my point of order. You
will see from this Rule that the Com-
mittee of Privileges is not like any
other parliamentary committee.

MR. SPEAKER: What is your pomt
of order?

PROF. P. G. MAVALANKAR: This
is my point of order. I am coming...

MR. SPEAKER: All the time you are
saying, “Comiing. Coming.”

PROF. P, G. MAVALANKAR: 1 must
formulate it. The Committee of Privi:
leges is not like any other parliameun.
tary committee.

SHRI VASANT SATHE: If 1 say so-
called Professor, what is unparliamen-
tary about it?

(Interruplions) **

MR. SPEAKER:
cord.

PROPF. P.. G. MAVALANKAR: This
Committes of Privileges under Rule
313 is not like other Committees elect-
ed by the House. This is a special
commiites nominated by the Speaker
and peminated not on the basls of
party considerations but on the con-
sideration .of parliamentary procedures
and practices. My point of order is
that, has any member of the House
belomging o amy - lldq a. right- tesay
even' By tisaplication thst ' the  Commit.
toe- of Privilighe.: nominated by the:

Please, do not re-

**Not recorded.
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hon'tile ‘Speaker irrewpeétive of party
.gg Jg ta do what the majo-
ity ‘of the Hotige wants it to do? ‘That
#Hould not be altowsd. 'It is o -reflec-
tion not only on the Committee of Pri-
vileges but it is a reflection on you
also. Therefore, I object to it. Your
nomination has been ¢héallenged, I
want a ruling en this.
(Interruptions)**

SHRI RAMACHANDRA RATH
(Aska): Sir, I tise an a point of order.
My point of order is that when any
Member gets up to draw your kind
attention on any matter then you must
give apatient hearing.  Further, you
should not be loking at few members
and go on giving them opportunity to
speak.

MR. SPEAKER: I cannot see all the
540 members at the same time.

SHRI RAM JETHMALANI: Mr.
Speaker, Sir we want to be assured that
you have not in your chamber by rul-
ing ex-parte shout out the right of any
Member.

MR. SPEAKER: I have not given
any ruling. In my Chamber no ruling
will be given. I have only advised

SHRI RAM JETHMALANI: Sir, if it
is a question of advice, you kindly
allow uy to treat it with the respect
that it deserves. But we axe no siviayg
up our right to speak on this occasion.

MR, SPEAKER: Mrs. Mrinal Gore.

SHRI SHYAMNANDAN MISHRA:
8ir, is she on a point of order?

MR. SPEAKER: No. But I have
called her.

SHRI SHYAMNANDAN MISHRA:
1 am-onia point of otder. :It arises
‘disctly ftom the .spesch-that was
made by the hon. Mesmber, Shrimat!
Gandhi, 8ir, there i the rule 356.
Now, is it ‘your pléasure that this rule

" You have to give
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shoulik'go out of -existence? {iiterenp-

tiows). Bir, I-aim grawing the atten-
tion of the House to:the.rile 356
which says:

“358. The $peaker, afier having
called the attention of the: House ic
the conduct of a Member who persi-
sts in irrelevance or in tedious re-
petition either of -his own. arguments
or of the arguments used by o‘her
members in debate, may direct him
to discontinue his speech.”

MR. SPEAKER: I have done nothing
of the sort.

SHRI SHYAMNANDAN MiSHRA:
There you did not exercifse the powers
that the House has given you under
Rule 356 to regulate the debate. Now,
we want to know whether this day
should go down as a day of great irre-
levancies; that is what was permittel
by the benign Chair. Now, it woult
not be possibie for the Chair ......
(Interruptions) ‘It seems to us that we
were at the bustings; we were attend-
ing an election meeting. We would
respectfully submit to the Chair that
the House should not be allowed to he
converted into an election meeting. If
the Chair does 3o, the Chair would not
be in a position to regulate the pro-
ceedings of the house in future in a
proper way. Therefore, my submission
is that you should give a clear ruling
whether Rule 356 is in existence or
not, ‘You have to vlear this. (Inter-
ruptions).

MR. SPEAKER: Rule 336 is in opera~
tion and it is left to my discretion.

‘Now, M. Gore,

SHRI SHYAMNANDAN MISHRA!
Why is it left to your discretion?

‘MR. SPEAKER: ‘Plsase . ...
SURI SHYAMNANDAN MISHRA:
a ruling. I have
drawn your attention to the Rale ‘358,

**Not recorded.
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MR. SPEAKER: Rule 856 has not

been breached. 1 have not warned
.anybody. Please....

SHRI SHYAMNANDAN MISHRA:
1 asked youto warn. But you did not
warn. That is my grievance.

MR. SPEAKER: It
somebody’s instance.

is not done at

SHRI SHYAMANDAN MISHRA: No.
1 had therefore risen on a point of
order at the appropriats time. (Inter-
Tuptions),

MR. SPEAKER:
time you have .....

This is the tenth

SHRI SHYAMNANDAN MISHRA:
1 rose in the appropriate context to
<lraw your attention to the irrelevan-
cies that were being committed by the
hon, Member. You did not exercise
your power and thereby you subject-
ed us to the torture of these repeti-
tions of the irrelevancies. So, Sir, I
am asking you after she had finished
_her speech whether you would like
the Rule 356 to continue 1o exist or
not.

MR. SPEAKER: Rule 336 is a rule
adopted by the House. It continues
It has not been breached. Now, Mrs.
Gore.

SHRI M. SATYANARAYAN RAO:
8ir, please see Rule 349 sub-rule (ix)
I will read out:

“349. A member shall not obstruct
proceedings, his or interrupt and
shall avoid making running commen-
taries when speeches are being made
in the House.”

Now, in spite of this Rule, Shri
Shyamnandan Mishra, who is a senior
Member of this House, is always inter-
rupting the proceedings and he is tak-
ing a lot of time of the House. Under
Rule 373 ......
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MR. SPEAKER: Now, it is aver.

SHRI M. SATYANARAYAN RAO:
Under rule 373 you can ask him, if he
always interrupts, to withdraw from
this House, You name him and ask
him to withdraw from the House so
that the House can proceed.

st omw MR (v IUY) : wwrw
e, A kg a A L . . TR AL
aSEAERT . . . . (G )]

SHRI C. M. STEPREN: On a pain:
of order. 1 am not concerned. But 1
want to have a ruling as to whether
the word ‘master-hypocrite’ with refer-
ence to a Member of this House, is
parliamentary, (Interruptions) I have
raised this point of order (Interrup-
tions).

SHR] VASANT SATHE: Will this be
expunged?

SHRI C. M. STEPHEN: On former
occasions, the word ‘chamcha’ used,
was expunged. “Sycophants” usel,
was expunged. Here is a word ‘mas-
ter-Hypaocrite’ used with reference to g
Member of the House. I will be happy
to get a ruling that it is valid, because
I can use it with respect to certain
other people. Please give me a ruling.
(Interruptions). ,

MR, SPEAKER: Order, order. Ishall
examine the previous precedents. 1
shall go into the matter and see if, on
earlier occasions, a similar word has
been held to be unparliamentary. No
debates. We cannot have debates on
this maiter. I will examine. Now
Mrs. Gore.

(Interruptions)

SHRI RAM JETHMALANI: Will you
decide without knowing our views?

MR. SPEAKER: Both gides can use

the compliments. I will go into it
Now Mrs Gore. .
(Interruptions)

*sExpunged as ordereq by the chair,
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[*ae wore MR

gfrqzr wiet ag Fedr v dag & sfq 988 718
AT & AT S F AR ARG HAT AR AT
@Y FFar 91 fF ag qU wIq FEar &
g aR & wgmsfag@Es e G am
afewa g T g =T g g%mcﬁ:
O ® swer gfeewr amey 7 @ 9T A
"ag F1 1ATE fFar gra s and A fag
UF WeT TAD ATH A g | WT A Sra|r
g 5 =@ g3 a1 afgFrad ¥ gd gar
FIq gwﬁa‘r FTIA & AT G2, FIAT &F
TE afes moA FTra & wiawT Ay @ w9
FR FT I ROAT FT 1 O AfHd @
HE ¥ W WHER N GAT ATHAT AT A f5RA
g AEH el GFTT FAAE |

g €T €1 AT gl FEl W AT
oI W e f‘ra‘r'zm—vr T ATT @ &L T
safaq =1 fa—rrws‘rﬁ:wr 9T &Y WA &,
¥ wAEE WA STSET A AT oY §
2, wAwr gmfy gewa ar Ag fEan, dfea
o et a8 ewE A1 dew foategmd
g @AY W IEAOFE aarfam @
SAT & o =t oY 7T S Awdd & FRTAT
gl AR €1 mre o #E WAy & R
T fome w1 fas oY 6 uw < gre § |=r
AFT GHG F ATYFTL FT 9T FLH A 7 g
WTFad FT W FIH FT HIH 2F THIT &1 G-
| gEfan § wg B ed aa’rmwgm%
fF gy F1 A gH FTAH T@AT §, §Og
& gfaw1T F1 F197 @ g ot 6T ww 798
T TE g fF 1A F At woad fi
FE A ST GTEHT RS |. . . (SqIEW) ...
ﬁtg{ﬁﬁqim@wﬁﬁmu{m

TAN GEE ST F A A AP AT A 1% oY
ARG AT TTATET FT ATIAT ART 2 |

MR. SPERKER: You have taken a
lot of time.

fHEl qOUR MR : I F A F QEY Sy oy
ﬂ'@%ﬁm@@am%m%aﬁﬂ* fag
STHT ATHAT FY | THIAC 30 FY ST & WFF g
gg wtsr € o & 1% agi 43 gu At A wfa-
ﬁfan‘tmmw%fmmmagﬁt@w
T HOm § HEg H .

MR. SPEAKER: You wanted {wo
minutes, you have taken five minutes.

St Ao R S F A w1 @0
TATA 9T FAeT g, AT ATAT FA 09 &Y
G & awmgw T | T W AT
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SHRI K. LAKKAPPA (Tumlur):
Today-we are discussing a very impog-
tant issue. The entire House is goiug
to deliberate and take a decision on
that. The whole country is watching
whether the decision of this House
would reflect the democratic values of
this country.

After hearing Madam Indira Gandhi’s
speech I have no doubt in my mind
that the pre-emptive decision of the
Janata Party and the Parliamentary
party is not only a slur on the funec-
tioning of this house, but they have got
a pre-meditated mind to fidict an indi-
vidual by parting with all cannos of
common laws and the rules of law.

Some time back, the hon. Minister
who is anoctogenarian leader and he is
a Gandhian told us in this House when
I put a question—are you going to rus
this? Government either by alies or by
appologies or by  political vindictive-
ness, he told me in unequivocal words
that there will not be any political
vindictiveness.

During the last one and a half years
we have been observing that the Jana-
ta Party is not functioning in a manner
responsive to the needs of the people,
but only talking of their grievances
against an individual, to indict her.
They have adopted all methods which
are not respected by any means and no
civilised Government is going to do
that. You are going to decide on the
basis of what? I am not going to cast
any aspersion against any member of
the Privileges Committee. Let ug take
and analyse the decision of the Privi-
leges Committee. The two respectable
member—Shri Hintendra Desai and
Dr. V. A. Seyid Muhammed are the
Members of the Privileges committee.
Shri Hintendra Desai is an ex-Chief
Minister. He was a Minister. He has
no partisan view to take a decisioa.
Dr. V. A. Seyid Muhammed was a Law
Minister and a practising advocate. He
has analysed carefully 511 the aspects,
all the pros and cons of the delibers~

| )
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tions of the meetings which were con-
ducted and the minutes recorded. The
supremacy of the Parliament cannot
be guestioned by any means. But
when the Parliament sits as a Supreme
Court to decide, then things should be
decided very judiciously. The judici-
ous action of the Parliament should be
reflected.

Shri Ram Jethmalani has spoken on
various occasions. He has spoken here
also. He has resigned from the Com-
mittee. He has reflecteq enmity
against an individual and had made
all sortg of speeches in this house and
outside. He is a man who has spon-
sored a Bill. That is also pending. 1
shall be coming to that point tomorrow
recause my privilege motion is pend-
ing. Therefore, there must be some
facts. You are adoring the highest
place in the country. Will you kindly
come to the case which is in conflict
with the law and has all improbable
conjectures and is not corroborated by
any evidence? Can you secure any
kind of conviction? If this House is
going to act ag & Supreme Court and
give judgment on the analysis of evi-
dence, are you going to secure such in-
judicious action against an individual
through the brute bull-dozer majority
of the Janata Party? It is not a ques-
tion of an individual being indicated
in this procedure. That is why I do
not agree with what my two colleagyes,
Shri Unnikrishnan and Shri Saugata
Roy said during the consideration
motion. It is not the question of a
member belonging to  any political
party that we are discussing. We cre
discussing the privileges of this House,
the decency and decorum of this House
and the privileges attached to this
House should be discussed in an im-
partial manner, This should not be dis-
cussed in 5 partisan manner. There are
legal and constitutional problems. She
ig facing criminal cases in various
courts, She is put on par with other
officers and the position and privileges
of a Member of this House are not con-
sidered. The vague manner in which
a Judiclous body like the Privileges
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Committee hag dealt with the officials
should be considered by this House
and very judiciously discussed. They
have stated certain facts which are
one-sided. Mr. Hitendra Desai has
rightly stated that “No man should be
punished twice”. That is the rule of
law. She has to face fhe charges out-
side and she has to face charges here
also for the same offence. 1 would like
to draw the attention of the House to

what Shri Hitendra Desal has said:

“Rule 1222 dealing wih privileges
states: ‘A member may, with the con-
sent of the Speaker, raise a question
involving a breach of privilege,
either of a member or of the House
or of a Committee thereof” The
Attorney General has rightly said
that the Tulmohan Ram case cannot
be quoted as a precedent in the cur-
rent case against Mrs. Gandhi.”

Mr. Hitendra Desai has also referred
to the point of breach of privilege rais-
ed against Shri T. N. Kaul, former
Foreign Secretary and former Indian
Ambassador in the United States and
the ruling given by the Speaker at that
time, namely,

“Mr. Kaul's remarks were made in
July 1975, when the Fifth Lok Sabha
was in existence. The matter cannot
be raised as a privilege issue in the
Sixth Lok Sabha.”

The point involved is that the previous
Lok Sabha was dissolved and with that
all the rights and privileges of that
Lok Sabha came to an end.

MR, SPEAKER: Mr. Stephen had
made out that point.

SHRI K. LAKKAPPA: If the Lok
Sabha wags only proprogued, then I can
understand their iagging on this gues-
tion but where is the question of privi-
lege when the Lok Sabha has been dis-
solved? If they have got respect for
democracy,- what is the unanimous
resolution in Rajya Sabha?
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MR, SPEAKER: Let ug not go to
Rajya Sabha. We do mnot refer to it
at all. We do not get into that con.
troversy,

SHRI K. LAKKAPPA: People have
got respect for democracy. A demo-
cratic institution has passed a resolu-
tion.

MR. SPEAKER: Don't refer to Rajya
Sabha. 1f you can praise them, you
can condemn them also.

SHRI K, LAKKAPPA: 1 would like
to draw the attention of the House to
Basu's commentary on the Constitu-
tion of Indian Volume II, page 628 ca
the effect of prorogation and dissolu-
tion of proceedings for contempt. If
you take that into consideration, no
action can be taken under the constitu-
tional provision also.

MR. SPEAKER: You came to me
and said “Give me only five minutes”.
Now you have taken 10 minutes.

SHRI K. LAKKAPPA: You are a

very good man. Why do you lose your
temper?

MR. SPEAKER: There is no unlimit-
ed right.

SHRI K. LAKKAPPA: No aclion
can be taken against her. If action is
taken, it will be counter-preductive
and the people wiil punish them. They
will not tolerate that. They will re-
volt against that and they will lose
respect for democracy.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): We have just now heard
Shrimati Indira Gandhi waxing
eloguent hollow high-sounding words.
She professes that she believes in the
judicial process. I will quote one pro-
nouncement about her which has come
out in the papers. Shri Balraj Trikha,
Chairman, Emergency Excesse; In-
quiry Authority has stated:
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“She cannot be allowed to treat
the proceedings before the Autho.ity -
as iightly that she can go on delay-
ing the proceedings asking for ad-
journment after adjournment.”

“The Chairman said that Mrs.
Ganidhi perhaps thought that Ly
using such dilatory tactics through
seeking adjournment for 45 days
each time, she coulq delay the pro-
ceedings at her pleasure.”

I am saying what sort of faith she has
in the judicial process! This is a
serious stricture that could have come
on a politician in this country that <he
is hoodwinking the Emergency Exces-
ses Inquiry Authority. (Interrup-
tions) **

He further says:

“Being the former Prime Miniater.
Mrs. Gandhi should have shown a
little more grace in surrendering hex-
self to the jurisdiction of the Autho-
rity which has been appointed ander
the Commissions of Inquiry Act
1932 to give her statement so that
the country may know as to how far
she was justiied or otherwise in
imposing the Emergency .."”

The House is going to deliver its
judgment in a minute or two. 1 want
to remind the House of certain para-
graphs of the report of the Commiltee.
On page 112 the Committee said:

“Never before a Leader of the
Housing having enjoyed the office of
the Prime Minister of a country for
11 years has been charged with caus-
ing obstruction, intimidation and
harassment of Government officials
who are assisting in the performance
of the functions of the Parliament.
Such conduct is bound to affect ad-
versly the functioning of a Parlia-
mentary democracy.”
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If you come to evidence part, what
Shri Pal says? This is very important.
‘On page 135 Mr. Pai says:

“She called me 1o her resideace
No. 1, Safdarjang Road. She was
completely upset and furious. She
accused my officers of bLeing corrupt
while they were talking of political
corruption .... I thought it was not
worthwhile replying to her as I felt
she was unreasonably angry.”

This i5 a person we have here as an
accused today.

1 quote from Shri Dhirendra Shar.
ma's book which hag been widely circu-
lated throughout the couniry, to show
how fascism came in this country
because she talks a lot about democra-
cy.

The Book says:

“Let us examine the conspiracy

theory. It is a Fascist way of cap-
turing power. It operates in two
ways.

And it is precisely how Hitler captur-
ed power in Germany.

Dual operation to fascism

Firstly, the power must be captured
by a method which should have the
pretence of legality. Our Article 352
of the Constitution is similar {0 a pro-
vision of the 1919 German (Wiemar)
Constitution. Hitler took advantage ot
this provision of the German Constitu-
tion and, like Smt. Gandhi, propound-
ed a conspiracy theory which a sick
German Nation swallowed true to the
day when they allowed themselves to
bhe duped.”

(Interruptions)
‘MR. SPEAKER: Don't record.

ASHRI JYOTIRMOY BOSU: Sir, {
will quote one regent example:

{
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“A. TURKEY—The Yassiada Tri-
als—Execution of Mr. Menderes, Mr.
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Zorlu and Mr. Polatkan—Ex-Presi-
dent Bayar sentenced to Life Im-
prisonment,

The trial of ex+President Celal
Bayar, Mr. Adnan Menderes (the
former Prime Minister) and neariy
506 members and leading supporters
of the former Democratic Party re-
gimé opened on October 14, 1960, on
the island of Yassiada.”

Then it says, and I would not like
{o read the whole thing ...

MR. SPEAKER: Please conclude.

SHRI JYOTIRMOY BOSU: Then it
goes on:

“The most serious of the 19 char-
ges was that of violation of the Con-
stitution...... forcibly curtailing the
freadom of movement of Opposition
leaders and forcible repression of
the student demonstrations in April
1960. In addition...... charged with
misuse of public money and other
offences......

The most important of the series
of trials, that of Mr. Bayar, Mr.
Menderes ang 396 former Ministers
and deouties on charges of violat-
ing the Ccenstitution and attempting
to set uv a dictatorial regime, open-
ed on May 11, 1961......

The court announced the senten~
ces on Sep. 15. Mr, Bayar, Mr.
Minderes, Mr. Zorlu and Mr. Polat-
kan were condemned to death by a
unanimous vote of the judges™

This trial shows that those who sub-
verted democracy ang wanted to esta-
blish a dictatorial rule were sentenced
to death. This House has t, take
note of this judgment. Let us not
lose sight of the gravity of the offence
that a Member of this House has com-
mitted,

*** ‘Not recorded,
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MR. SPEAKER: I have got the name
of Shri Ram Jethmalani here. Per-
sonally I would rather advise you not
to speak. We must develop some con-
ventions.

SHRI B. SHANKARANAND: Sir,
are you allowing a member of the
Privileges Committee to speak?

MR. SPEAKER: If I allow one, I
will have to allow others also.

SHRI RAM JETHMALANI: This
point was raised on Friday, and the
Deputy-Speaker ruled that there is
no rule that no member of the Privi-
leges Commuttee can participate in the
discussion.

MR. SPEAKER: If I have under-
stood the Deputy-Speaker correctly, he
only said that you have resigned and,
therefore, you are speaking. That in-
formation given to the Deputy-Spea-
ker is not correct.

SHRI RAM JETHMALANI: Accord-
ing to you, there is no precedent. We
want to set up new precedents,

MR. SPEAKER: That is why I do
not want the precedent of the mem-
bers of the Privileges Committee
speaking here. The members of the
Privileges Committee are quasi-judi-
cial members,

SHRI RAM JETHMALANI: When
allegations are made against the Com-
mittee, what should we do? Can we
brief somebody?

MR, SPEAKER: If there are some
personal expianations.........

SHRI RAM JETHMALANT: Unless
you want Lo shut it out, 1 do not want
to surrender my right.

MR. SPEAKER: I am ruling that
no member of the Privileges Commit-
tee shouid be allowed to speak be-
cause that s contrary to the prece-
dents. Now the Prime Minister
(Interruptions)
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SHRI SHYAMNANDAN MISHRA:
Sir, 1 am rising on a point of order.
(Interruptions). Sir, you have been
pleased to say that the convention
must be maintained that no Member
of a Committec of the House which
has gone into this matter should he
permitted to participate in the debate
on the Report of that Committee. That
is, indeed, a healthy convention. But
when does it prevail? It prevails
when the Chair protects the dignity of
that Commitfee. And then there is
another parameter, and that is that in
no democracy of the world the Com-
mittee js casligpateq in the manner
in wh 'h it has been sought to be done
in this House. (Interruptions). So,
Sir, unless the two conditions exist,
viz, no Member is allowed to cast &
reflection on the Committee and se~
condly, unless the Speaker himself
comes to the defence of that Commit-
tee, every Member will have a right to
exercise his vight of self-defence.

Therefore, your ruling is not tenable
at all mn the circumstances which
you have allowed to prevail in the
House. We can not stand by that kind
of ruling. It is not a healthy ruling
because you Lave at no point pulled
up the Memkers of the House when
they were castigating the Committee,
casting all kinds of aspersions and re-~
flections cn the Committee. Now, if
you don’t allows the Members to come
out in their self-defence, it is not a
proper thing to do,

(Interruptions)

MR. SPEAKER: Mr. Prime Minister,
(Interruptions)

SHRI RAM JETHMALANTI: My
written resignation is with you al.
ready. Accept it here and now. I
want to speal.

MR. SPEAKER: I didn't follow you.

SHRI RAM JETHMALANI: My
written resignation from the Privileges
Committee is in your possession for
the last few days, I request you to
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accept it here pnd now. [ want U
speak.

MR. SPFAKER: Mr. Jethmalani, ex-
cepting any peisonal explanation, if
any aspersion is cast on any Member,
perfectly you are right, I have allow-
ed that. Beyond that there is npth-~
ing.

SHR] RAM JETHMALANI: What
he is saying is that the proceedings
of the entire Privileges Committee are
unconstitutional, illegal and unfair.

MR. SPEAKER: That is not the
point you have to raise. That is a
matter to be judged by the House.

SHRI RAM JETHMALANI: No, Sir.
But the House does not know what
has happened. The House should be
told by us.

MR. SPEAKER:
show that.

SHRI RAM JETHMALANI: It is
very difficult to find out these two
points. How you can say that they
have read them?

(Interruptions)

The Report will

MR. SPEAKER: 1 have called the
Prime Minister,

SHRI VAYALAR RAVI: Sir, I am
©on a point of order,

(Interruptions)

PROF. DILIP CHAKRAVARTY: Mr.
Speaker, Sir, from the 7th onwards, I
have submitted my name to the Par-
liamentary Affairs Minister as also
to you. You have not thought it fit
to call me ang you have called the
Prime Minister. I do not like to stand
between you and the Prime Minister,
but as g protest against your discri-
mination, I stage a walk-out.

Prof. Dilip Chakravarty then left the
Houge.

———
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SHR] VAYALAR RAVI: Sir, I am
on a point of order.
(Interruptions)

SHRIL RAM JETHMALANI: If you
are trying to savg time and keep your
time schedule, I will accept your rul-
ing that I should not speak. But
vlease don't put me off on the ground
that I am barred because I am a Mem-
ber of the Committee of Privileges.
The Member alone can defend himself
against the charges of the kind that
have been made. But I go wish to
say that every charge which has been
made is baseless, is a calumny, is a lie,
is motivated and has been inspired by
Mrs. Gandhi.

(Interruptions)

MR. SPEAKER: You have had
enough debate. | am not allowing any
Iurther debate.

(Interruptions)

SHRI C. M, STEPHEN: Are you
clear in your mind... (Interruptions)

SHRI EDUARDO FALEIRO (Mor-
mugao): You have denied me the right
to speak against the punishment.**

MR. SPEAKER: Don’t record.

SHRI C. M. STEPHEN: May I make
a submission before vou call the Prime
Minister? In the nature of the motion
before the House, it is necessary that
different sections of the House are
given a hearing.

MR. SPEAKER: All sections have
been heard, all parties have been
heard.

SHRI C. M. STEPHEN: After all,
not much will be lost by giving a few
;n;we people a chance ty gddress the

ouse,

MR. SPEAKER: No, we have spent
nearly nine hours. There is no point.
The Prime Minister, (Interruptions)




331 Motion. Te,

SHRI VAYALAR RAVI (Chirayin-
kil): This will g on record, this coun-
try should know what happend. This
is a mattey which is going to be the
history of Parliament, It is a matter
most important for democracy. 1 have
to give my opinion. This opinion
should go on record because we are
political beings, and people tomorrow
should know what we spoke on this
occasion. It is a matter of a few more
minutes. The day the Prime Minister
moved the motion, I moved three or
four amendments because I hoped that
at least 1 would get & chance. My
party is not one now, and there are
three or four opinions. You must have
the wisdom to allow some more Mem-
bers t, speak. The debate so far has
gone into personalities, not the merits
of the case. The right of a Member
to speak is also becoming a casualty.
There are many casualties today.

MR. SPEAKER: [ have given enough
time to every party, every section,
angd even for differential opinions with-
in parties. (Interrnptions)

SHRI VASANT SATHE: When you
are sitting in a court, do you say that
every Judge will not have the right
to give his opinion? Every one must
have the right. Let them have the
right. Why do you stop them? (In-
terruptions)

SHRI C. M. STEPHEN: Let there not
be a feeling left behind that the
persons who wanted to make observa-
tions did not have an opportunity to
place their views before the House.

MR. SPEAKER: There are 50 per-
sons like that.

SHRI C. M. STEPHEN: The pre-
sumption is that this is not a party
issue. Different Members will have
their own point of view, angd time is
not the essence of :he matter at ali
Members are sittiag not as a House
passing a Bill, they are sitting as a
judicial body, as a tribunal of ihe
people. Therefore, if they want to
put across different point of view, it
will b8 in contravention of natural
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justice if those voice sre barred
Left to myself, I want to even plead
that the Members uf the Privileges
Committee be permitted t, speak. I
have nothing against it. I am submit-
ting that it should not be that the
debate is hustled through.

MR, SPEAKER: Hustled?

SHRI C. M. STEPHEN: 1 am not
making any accusation against you.
You have tried to distribute the tine
as well ag possible, But that is not
enough. If any Member feels that he
has a point of view to put across, then
he must be permitted to put across his
view. Speaking for the people on this
side, we are naturally the affected
party because our leader is the per-
son who is arraigned. Now, I spoke,
Mr. Venkatasubbiah spoke. Is it
enough? One or two more people
want to speak. We must be hecard.
We on this side must he fully heard.
I insist upon that. This Housc must
not take up this resvlution without
hearing us in full. This, I am in-
sisting upon. Give some time to some
Members and that will satisfy. That
is what I am urging upon. (Inicrrupe
tions)

MR. SPEAKER: } am sorry.

SHRI MORARJI DESAL If my hon.
friends want more time, I do not know
hoy long they want, How long can it
go on?

MR SPEAKER: There will be no
end...

SHRI MORARJI DESAI: If all the
Members are to speak, then we will
have to sit for 15 days. It cannot be..
(Interruptions) All the Members
cannot speak. I do. not know
how much ........ (Interruptions)
why are they shouting like this? I can-
not understand this. Is this the way?
(Interruptions) My hon. friends oppo-
site objected, the Leader of the Oppo~
sition appealed to rie that when Shri.
mati Indira Gandhi was speaking, she
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should be heard. But when T speak,
must they not hear me? If this is
the way they behave...(Interrup-
tions)

SHRI C. M. STEPHEN: I appeal to
the Members to kindly hear the Lea-
der of the House in silence. (Inter-
ruptions)

SHRI MORARJI DESAI: T cannot
understand this king ot procedure, If
ane or two more hours are to be given,
I will not object. But there must be
an end to it. It cannot go on indefi-
nitely. (Interruptions) I do not un-
derstand this. They shout and when
others shout, they object. Is this the
way to do it? How are we going to
carry on the work of this House—I
do not understand. (Interruptions) I
will have no objection if two more
hours are to be given for it to be
finished. But then it has to be under~
stood that nobody will ask for more.
I can understand it. We had fixed
six hours and we have taken how
many hours. &

MR. SPEAKER: More than ten
hours.

SHRI MORARJT DESAI: We have
taken more than ten hours. For how
long this will continue? I do consi-~
der that it is an important matter.
it is an unprecedented matter. There-
fore, I do not want to say that no
more time need be given. We can ad-
journ it and take it up tomorrow. But
we have to finish it tomorrow within
two hours. If that is agreed, I have
nop objection.

SHR] C. M. STEPHEN: We are
willing to cooperate if it is...(Inter-
ruptions)

MR. SPEAKER: Two hours to-
morrow—that is what he said.

SHRI C. M. STEPHEN: And today
upto 5.30. (Interruptions)
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SHR! MORARJT DESAI: May I zay
that this was to be finished by
5 O’clock today.

MR. SPEAKER: 5.30 p.m.

SHRI MORARJI DESAI: It is not
going to be finished and we have a
guest, the Prime Minister of Singa-
pore. I changed all his timings be-
cause of this and then fixed time with
him at 5 O’clock. Therefore, this can
be adjourned and let it be continued
for two hours tomorroy and we can
finish this,

MR. SPEAKER: I take it that both
sides are agreed that we are going to
have 2 hours more tomorrow and finish
it.

SOME HON. MEMBERS: Yes,

toMR SPEAKER: So, that is agreed

SHRI C. M. STEPHEN: May I ask
@ question? The Prime Minister has
fixed up his appointment. He had to
cancel it because he had to reply to
the debate here. What is wrong in
allowing other members to speak?
Nothing stands in the way. He need
not be present all through; he is not
present all through. Let other mem-
bers speak.

MR. SPEAKER: He has to reply.

SHRI C. M. STEPHEN: But the
notes are being taken. He ig not pre-
sent all through.

MR. SPEAKER: It will continue to-
morrow from 2 to 4 O'Clock,

sgmr JYOTTRMOY BOSU: The
Business Advisory Committee should
b.e.wound up because you take a de-
cision there ang you flout it here,

MR. SPEAKER: We will continue
with the Bill that was going on.

N e
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{SurRIMATI ParvaTHI KRISHNAN in the
Chair]
SUGAR UNDERTAKINGS (TAKING

OVER OF MANAGEMENT) BILL—
Contd.

MR. CHAIRMAN: The House will
ROw continue discussion on the Sugar
Undertakings (Taking over of Manage-
ment) Bill

Dr. Bijoy Mondal to continue his
speech; he js not here, Shri Yuvraj—
he is‘also not here. Dr. Ramji Singh.
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MR. CHAIRMAN: Now I am calling
the next speaker. Please conclude.

wro qweht farg ¢ fard &Y firre Wiy

MR. CHAIRMAN: | rang the bell
long back. Mr. Rajagopal Naidu, I
have got a large number of speakers.
It i5 an important subject. i

Mr. Rajagopal Naidu.
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SHRI P. RAJAGOPAL NAIDU
(Chittoor): Madam Chairman, I con-
gratulate the hon. Minister on bring-
ing forward this Bill. But I want to
know from him how far it is justified
to allow them to get the money from
the Government to clear the debts and
to modernise their mills and then allow
them to go scotfree without giving back
that money. It is quite necessary to
take over the mills. But when they
take over, ] want them to be either
taken over by the Government per-
manently or nationalised, Otherwise,
we just spend crores of rupees on
these things and then give those mills
away. If they are going to pay us
back what the Government is going
to pay to clear the dues of the sugar-
cane growers and what all we have to
pay to modernise the mills, then it is
justified. Therefore, 1 request the
hon. Minister to review the position
in that regard.

Now, with regard to foodgrains, we
hundreds of mills, especially kandsari
factories, are not taking sugarcane.
Many of the kandsari sugar factories
are giving Rs. 4 to Rs. 5 per tonne and,
therefore, the peasants are put to
much hardship. I do not know what
is the procedure adopted by the
Government, whether they have to
give notice and then take over or when
it is complained that the sugarcane has
not been taken, then immediately they
can take over. We want to know that.

Now, they may say that they are
having sugar stocks with them and,
therefore, they are not able to pay the
arrears. The arrears do not belong to
this year, but they belong fo the
previous years. Therefore, they must
be paid immediately.

It is saig that the loans of the Gov-
ernment and the other things are add-
ed ag the first charge and, therefore,
they are not able fo clear off the dues.
A3 the Minister has brought this Bill,
I request the Minister to see that the
private sugar mills pay their arrears
ag the first charge. Then it is very
easy for the Gavernment to see that

the dues are cleared, The Minister
knows that more than Rs, 60 creres
are to be paid, Therefore, we want to
know how he js going to see that these
dues are cleared.

The opening stock of sugar is 35 lakh
tonnes, Only 8-1/2 lakh tonneg of
sugar are going to be exported, What
about the other part of the sugar?
Now the crushing season hag come and
more than 60 lakhs of sugar are going
to be with us. Therefore 1 want to
know what the Government is going to
do with sugar. Are they going to export
sugar or not? If they want to export
sugar are they going {o explore the
possibility of doing it? Previously the
Government had, by selling sugar in
foreign countries, earned nearly Rs.
400 to Rs. 500 crores. We had
then agitaled to have a reserve fund
with that profit so that it may be
utiliseq when the sugar prices come
'down. Now the sugar price has rcome
down. Therefore, keeping that expe-
rience in mind, I request the Minister
1o see that 4 revolving fund is cons-
tituted o that the profit may go into
it; if losg comes, then disbursement

can be made to the cane-growers from
out of that.

Now. with regard to foodgrains, we
have created a buffer stock. That
means, we are withdrawing some
quantity of foodgrains from the mar-
ket. Therefore, we are stabilising the
prices of foodgrains. Likewise, T re-
quest the Minister to see that at least
1 million tonnes of sugar is purchased
by the government and kept in re-
serve so that if at any time, the crop
fails, then it is quite easy for the

government to distribute it to the
people,

I hear that the market is rising in
foreign countries, Now is the time
for us to export sugar and, therefore,
I request the government to see to the
possibilities of exporting sugar,

MR. CHAIRMAN: Mr. Ugrasen—he
is not here,

Shri Harikesh Bahadur,
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SHRI G, NARSIMHA REDDY (Adi-
labad); Madam  Chairman, on going
through the objects and reasong of the

i Bill, I am really not able to under-
stand ag to whether this Bill is going
to solve the problem of sugarcane
growerg or even the problem of sugar
production to-day in this country?
Here he gays that because the sugar
production hes increaseq to 65 lakhs
tonnes ang about Rs. 53 crores have
to be paid by the sugar factories to
the sugarcane growers, therefore, they
want to bring forward thig Bill and
they threaten the gugar factories that
either they run them or they will take
over the mills. If this is the gbject of
the Government, then I am totally
opposing this Bill. But, if the object
of the Government is that they have
got the full confidence and so they
want to take over the sugar factories/
mills in the country and run them,
well, that is a very good jdea. But,
here it is very cleay from what the
previous speakers and my other col-
leagueg had mentioneq that they are
doing this half-heartedly. I would
like to draw the attention of the hon.
Minister that the problem is not this;
the solution is not absolutely this.
The main problem, as T understand it,
is the cost of production of sugar
which has increaseq in this country.
Madam, Chairman, we all know that
the sugar in the market is being sold
at Rs. 225, 230 or 250 gt the maxi-
mum. This ig the lowest price in the
last thirty years. T would like to
bring to the notice of the hon. Minis-
ter one thing, Duoad he think thgt this
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Jowest price can be maintained in this .

country at the same level? Of course,
not. When you think that by nation-
alising the mills you are going to
solve the problemg of the sugarcane
growers, you are absolutely wrong.
It is a fraud. You are against the
agriculturists. You are not going to
favour or support the sugarcane gro-
wers because you want to keep the
price of sugar at Rs. 2.25 or 2.50. How
is it possible for you to see that the
sugar mills keep the price of sugar at
this Jevel? Do you want to reduce the
sugarcane price or increase the con-
sumer'g price? I woulq say that when
70 to 80 per cent of the people cons-
titute ggriculturists in this country,
there is nothing wrong in raising the
price of sugarcane or maintaining the
sugarcane price? Therefore, I appeal
to the hon, Minister not to crush the
sugarcane growers for the purpise of
this 20 to 25 per cent of the people who
stay in the city whose salary, D.A, and
other allowances as also business in-
come go on increasing and for whose
sake you want to supply the sugar at
the lower price? This ig not a solu~
tion. My solution is, if the Govern-
ment is interested in taking over the
sugar factories completely, then it is
very good. There is a glut in the
market, We all know that it is be-
cause of the heavy production. And
the F.C.I, should come forward to
purchase the sugar; the result should
be to maintain the falling price at
minimum Rs, 3 a kilo and supply the
same to the consumerg and this gap of
Rs. 0.50 per k.g. let the margin aof pro-
fit go to the sugarcane growers. That
is because they have to purchase the
other commodities like steel and
cement from the open market to meet
their requirements, You have to pro-
vide for their existence also. If you
do not do that, I do not think the pro-
blem is going to be solved by you by
simply taking over of the mills. I
may assure you that you are further
creating a problem because it will
result in crores of rupees of loss to the
Government exchequer, You can
neither satisfy the agriculturists nor
the consumers,

of Manag.) Bill

Therefore, one again 'I appeal to
him to think over this problem and
try to keep this as his first objective,
namely, to save sugarcane growers by
not supplying the sugar to the con-
sumers at the lowest price as they
constitute only 20 to 25 per cent of the
population of this country.

17.00 hrs.
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MR. CHAIRMAN: I am gorry when
I calleg your name you were not pre-
sent in the House, Those are sitting.
in the House will get the opportunity
first,
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SHRI DHIRENDRANATH BASU
(Katwa): Madam Chairman, 1 sup-
port the Bill. In supporting the Bill,
I would like to fell the hon. Minister
that after nationalisation of the sugar
factories he should see that these are
not again handed over to the same
management. It has been found out
from records that they have already
exhausted all the resources and they
are not fulfilling the objectives at any
rate. The production should be conti-
nued and to keep the continuity of
production, the management should
be overhauled. Now, when the fac-
tories are taken over, you shduld
modernise them. But after moderni-
sation, if you again hand over them
to the same management, then all the
money spent by the Government for
modernisation will go in vain. It will
become a waste. So, for continued
production anq for running the facto-
ries regularly, the management should
be reshufied and you should see that
all the sugar factories are running
well and the cane growers get the
benefit regularly. You should also see
that they get remunerative price for
their produce. It has been found
from the records that a large pay-
mentg are outstanding for the last one
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SHRI P. VENKATASUBBAIAH
{Nandyal). Mr. Chairman, Sir, I wel-
come this Bill with certain reserva-

.tions, Thig Ordinance has been re-
placed by this Bill to take over cer-
‘tain sick sugar mills and provide re-
munerative prices to the cane growers,
fair price to the consumer, as has been
stated in the statement of objects and
‘TEasons,

Shri Mani Ram Bagri is the Secre-
lary of the Kishap Samelan. Under
the leadership of Shri Charan Singh,
they are going to hold big rally on
23rd December, 1978, to highlight gro-
blems of the Kisans. And the Miais-
tar who is piloting the Bill is a close
associate and admirer of Chaudhuri
Sahib,

I am reminded of the biblical say-
ing, the parable of the prodigal son.
The factories are modernised. The
dues are cleared. The sugar factories
are nut in a perfect working condi-
tions and given back to those exploj-
ters who have been exploiting at
the cost of the sugar cane growers in

DECEMBER 13, 1978

(Taking Over !

of Manag.) Bill
this country. But I do not suggest,
at the same time, that nationalisation
is a remedy or an answer for all these
evils, Therc are instances where the
nationalisation did not work., A fer-
mula has to be evolved by the Minis-
ter because this industry is an agro-
based industry. It gives employment
to a large number of people and also
livelihood to the cane growers who
have been there for ages to come.
You have to give the kisan, the fare
mer his due who is doing his national
duty. He is doing national duty to
the peaple. He should not be neglect-
ed. If he is neglected, then it is only
at the peril of the Government and the
country,

Another factor which I would like
to bring to the notice of the Minister
is with regard to cooperative sugar
factories which are under construc-
tion. There are several cooperatlive
sugar factories in the country which
are being licensed. Some incentives
were given to them so that they might
become viable, The cost of construc-
tion has gone up from Rs. 80—70 lakhs
to Rs. 6.5 crores, for a capacity of
1250 tonnes. A Committee was consti-
tuted under the chairmanship of
Mr. Sampath and it suggested certain
incentives. One of the main incentives
was {p allow the new cooperatives to
sell sugar in the free market. Since
sugar has been decontrolled, that has
become irrelevant. Kisans have invest-
ed large amounts of money as share
capital in the factories. It is not a
private ownmer’s factory; it is the
kisans’ factory. They will have to
undergo terrible loss if government
withdraws the incentives, Now after
decontrol of sugar, financial institu-
tiong are not coming forward lo give
financial assistance to new coopera-
tive factories. I plead with the hon.
Minister that kisans shouly not he
penalised in this manner, for the
simple reason that they have contri-
buted their hard earnedq monev for
the share capital to the coopcrative
sugar factories. Other exemptiong are
there, like exemption from excise
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duty. These things ape to be formu-
lated; fresh incentives consistent with
the present policy of the govarnment
must be made available to the co-
operative sugar factories unde; cons-
truction. The hon. Minister hag stated
in hig Bill that nearly 85 lakh tonnes
of sugar is gett.ng accumulated. What
is he going to do to remedy the situa-
tion and give he!p to the farmers who
wre not getting remunerative price for

" the cane? Are you going to ask them
1o slock growing cane and divert land
to other agricultural produce which is
impossible after hav.ng grown cane
for ages? Or are you going to pro-
vide a reasonable price for the pro-
wers. They have been at the mercy
of sugar barons all these years; the
sugar barons have exploited the go-
vernment; they have exploiled the
growers. It looks as though the re-
medy seems to be worse than  the
disease. You have to see that the
grower gets the benefit. 1 endorse
the suggestion made by Shri Narasimhg
Reddy that even if you increase the
price of sugar, the sugar distribution
is defective. It is catering to the
needs of urban population at the cost
of the rural population. If it comes
to that, you have to increase the price
of sugar so that the cane grower can
get the benefit.

Government should not hesitate to
export such quantity of sugar as is
possible. It should not limit it to 6.5
lakh tonnes, even it there is loss in
international market. In the interest
of kisans government ghould not
hesitate t, export more. There are
several items where the government
is incurring loss. They should not
hesitate to subsidise sugar export be-
cause this industry is agro-baseq in-
dustry covering millions of kisans,

One worq about the khandsari fac-
tories. I do not know what is happen-
ing in other parties of the country. In
some places they have gone into the
hands of unscrupulous elements and
thev are exploiting people in the name
9f khandsari factories. That also
should be watched,

of Manag.) Bill
With these few observations and
with some reservations, in thg present
circumstances, I thank the Minister
for having come out with this Bill,
At least in a half way he ig meeting
the demands of the kisan-
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MR. CHAIRMAN: The House will
now take up the half-an-hour discus-

HALF-AN-HOUR DISCUSSION
sion. Shri Rasheed Masood.
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17.32 hrs.
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DR. BIJOY MONDAIL (Bankura):
This year we find there has  been
maximum production of 65 lakh ton-
nes of sugar in our country. Our
country can consume nearly 50 lakh
tonnes, and in the coming years it
ig presumed that it will go up to 90
lgkh tonnes. It is found that the
gugar mills are gradually having loss
vepr after year and the result is that
they have not been able tp pay the
dues to the cane growers. So, after
taking over the management of these
mills, will the Government be in a
position to fake over more and more
the lability of arrears of the mills
which are not able to pay the dues to
the cane growers?

SHRI, P. RAJAGOPAL NAIDU
(Chittoor): I am pot going fo accept
the position that in Northern India
the factories have incurred losses be-
cause of sugar sales. They have made
very good profits.

With regard to Andhra Pradesh,
with your ‘permission I may {ell him
thet there are arrears, especially in
Cheéllapalli Sugars, Lakhs and lakhs
have to be given to the sgriculturists.
So, may 1 know whether the Govern-
ment is golpg to bring forward a
comprehensive Bill making arreary of
sugarcane dues the first charge?

DECEMBER 18, 1098
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1 am very glad thas the hon. Minis-
ter wanted 15 per eent to he paid as
interest. but if the time exceeds three
months, is the Government going 40
ask the mills to pay 24 per cent to the
cane growers? I they gre not going to
pay, is Government going to apply
the Lang Revenue Recoverv Act ¢o
collect the dues? :

Factories are taking advantage of
loang from Government, but divert-
ing them to other things. So, may I
know whether Government is 4oing to
put an agent in the factories and see
that the money given as loan by the
Government is distributed to the far-
mers to clear their dues?
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MR, CHAIRMAN: The Minister has
replied to all the guestions,

SHRI P. RAJAGOPAL NAIDU: No,
no. About Land Revenue Recovery
Act—its  application for collecting
dues...,

SHRI BHANU PRATAP SINGH:
Land Revenue Recovery Act can
even now be resorted to to realise the
dues. There is nothing to stop the
State Governments from taking resort
to that Act In fact it hag been used
many a time in Uttar Pradesh, I
am not aware of what has happened
in Andhra Pradesh. But the law must
be the same. I am submitting that a
more powerful instrument is now in
the handg of the Government and the
hon. Members should pot be worried
about arrears in court.

(Interruptions)

MR. CHAIRMAN: No more ques-
tions. The House stands adjourned
til 11 A, M. tomorrow.

17.59 hrs.

The Lok Sabhg then adjourned Gl
Eleven of the Clock on Thursday,
December 14, 1978/Agrohayana 23,
1900 (Saka).





